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The Lok Sabha met at Eleven
the Clock.

[MR, SPEARER ;n the Chair]

ORAL ANSWERS TO QUESTIONS

Money Order Remittances
.}_
154, J Shri 8. C. Samanta:
']_Bhri Barman:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have re-
cewved complaints that some cheats
are operating in Delhi who invite
money order remittanceg at fictitious
addresses from persons at far off places
with the false promise of selling sew-
ing machines, radio-sets ete. in instal-
ments and keeping quiet after receiv-
ing one or two instalments of remit-
tances;

(b) it so, the number of such cases
reported during 1957; and

(¢) in how many cases culprits were
apprehended and punished?

The Minister of State in the Minis-
try of Home Affairs (Bhri Datar): (a)
No.

(b) and (c). Do not amse,

Shri 8. C. Samanta: May I know
whether such cases were referred to
. the Ministry before 18577

Shri Datar: We have made enquiries
in respect of such events and we find
that there were no such complaints
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at all There were only two com-
plaints. One was against the firm
1tself for having supplied indifferent
material and the other was against
certain agents who had taken away
the sewing machines and dissppeared
from the scene.

Shri 8, C. Samanta: May I remund
the hon. Minister that 1 myself refer-
red a case to im and he was kind
cnough to enquire about one associa-
tion. May I know what happened to
that enquiry?

Shri Datar: 1 do not remember
exactly; if the hon. Member kindly
points out when he referred the case
to me, 1 shall iry to find out.

Ol and Natural Gas Commission

+755. Shrimati Tarkeshwari Sinha:
Will the Minuster of Steel, Mines and
Fuel be pleased to state:

(a) whether there 15 any proposal to
reorganise the Oi11 and Natural Gas
Commussion; and

(b) it so, the object behind it and
the progress made so far?

The Minister of Mines and Oil (Bhri
K. D. Malaviya): (a) Yes.

(b) The Oil and Natural Gas Com-
mussion was sct up by a Resolution
of Government dated the 14th August,
1056 and certain powers were dele-
gated to 1t by that Resolution. Experi-
ence of the working of the Commis-
sion during the last year and a half
has, however, shown that for proper
discharge of the duties entrusted to
the Commission, greater autonomy is
needed for the Commission to reach
decisions and to implement them
quickly. With this end in view, the
question of reorganising the Commis-
sion is being examined; the matter is
still under consideration.
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Shrimati Tarkeshwarl Sinha: While
delegating powers, may I know whe-
ther power of negotiation for taking
certain decisions will also be given to
this Commission?

Shri K. D. Malaviya: I cannot com-
mit myself to any specific functions
of the Commission. The Commission
have already begun the work which
has been assigned to them. They are
examining how best to expedite the
work and make them more efficient
in working.

Bhri B. 8. Murthy: May I know
whether in the reorganisation the
question of having separate units at
State levels is being thought of?

Shri K, D, Malaviya: No, Bir. So
far as the Oil and Natural Gas Com-
mission is concerned there is neither
the concept of any autonomy given for
sections nor for any autonomy at the
State level because there is no organi-
sation at the State level

Shri Pattabhi Raman: May I know
whether this Commission would be
directed to supply annual reports or
periodic reports to the House regard-
ing the work done and data collected?

Shrl K. D. Malaviya: Yes, Sir; they
are preparing an annual report of the
work which has been handled by the
Oil and Natural Gas Commission and
we hope we shall soon distribute it
among Members of Parliament.

Shri Jomchim Alva: Is there any
proposal to recruit highly qualified
university, science graduates in this
Commission or 1z it only a question
of putting old wine into new bottles?

Shri K. D. Malaviya: As and when
techniclans are needed, we search
them from the whole of the country—
the universities are included in it—
and we select and appoint them and
take work from them.

Bhrimati Renuka Ray: Is it a fact
that, in spite of the delegation of
powers, this O. & N. G. Commission
is not consulted when Government
fssues licences to oil companies for
prospecting and other work and if so,
will the reorganisation improve
matters?
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Shrl K. D. Malaviya: No, 8ir; it ia
not a fact. Whenever any gquestion
of giving any concession according to
the policy of Government is before
the Government for issuing licences
for oil prospecting, the O. & N. G.
Commission is the first to be consultad

Shri B. 8. Marthy: Is it a fact that
requests are pouring in from State
Governments for the survey of ofl and
gas deposits in the States and if so,
what are the steps that are being
taken by the Central Government to
concede the requests of the Statea?

Shri K. D. Malaviya: It all depends
on the resources at the disposal of
the O. & N. G. Commission and also
the priority from the point of view of
possibilities of cil finds. As and when
we see that there is a greater possi-
bility of oil finds in any region, we
do include them.

Shrimati Renuka Ray: Was the
O. & N. G. Commission consulted
when Government entered into
agreement with the Caltex refineries?

Shri K. D, Malaviya: When the
Caltex refineries came into being, the
Oil and Natural Gas Commission ‘was
not born

Shri D. C. Sharma: May I know
from the hon. Minister along what
lines this reorgamsation 1s to take
place, because 1t is not clear from the
answer?

Shri K. D. Malaviya: Yes, Bir; I
admit the answer does not make it
clear on what lines the reorganisation
is going to be made. That is the ques-
tion which is precisely under con-
sideration

Control over Banks

+

Shri Mohan Swarup:

*758. Shri 8. M, Banerjee:

Shri Raghunath Singh:

Will the Minister of Finanoce be
pleased to state the steps taken so far
to have greater control over
The Deputy Minister of
(8kri B. R. Bhagat): The

R
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the Trend and Progress
in India, which i3 published by
the Regerve Bank of India every year.

Shri Mokan Swarup: What is the
viewpoint of Government on nation-
alising banking business?

Shri N. E. Munisamy: May I know
whether 1t is a fact that many of the
non-scheduled biinks 1n Madras State
are getting oriders from the High
Court for conversion of the banks into
funds® May I know whether any
application has been received asking
for sanction for such conversion?

Shri B, R. Bhagat: This relates to
control over the banks, Regarding the
question whether the High Courts have
given them any protection for con-
verting thum into funds, I requre
notice

Shrimati Tarkeshwari Sinha: May I
know what 15 the position of the
advance deposit ratio in 1957-58 after
the circular was 1ssued by the Reserve
Bank of India and how does it com-
pare with the figures for 1956-577

Mr, Speaker: How does it arise out
of this?

Shrimati Tarkeshwarl Sinha: It
arises because the hon. Minigter just
now said that the Reserve Bank exer-
cises control over the different banks
and 30 I asked what is the deposit
ratio.

Mr. Speaker: Generally the Reserve
Bank exercises control; we are going
into details as to why control was not
exercised with regard to this parti-
cular matter.
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Shrimati Tarkeshwarl Sinha: This
is control exercissd by the Ressrve
Bank. You think you cannot allow
this question.

Mer. Speaker: I cannot allow details.
Parliament has general control; we
are not going intv everything.

Shrimati Tarkeshwarl Sinka: If the
Finance Minister replies?

Mr, Speaker: It is very wrong If
he replies, it is fiTelevamt. Shrimati
Renu Chakravartty.

Bhrimatl Renu Chakravarity: We
were told that regarding trading in
foodgrains, from banks, it was not
possible to give the break-up as %o
what were the actual foodgrains in
which trading had taken place. Now
that the credit squeeze has been intro-
duced, may I know whether there is
some method to check up what are
the advances given against foodgrains
according to the foodgrains them-
selves?

Shrimatli Tarkeshwarl Sinha: Mr.
Speaker, you have allowed the hon.
Member to put this question. My
question is of the same nature. I can-
not understand why you did not allow
my question

it i3 not exactly the same question.
All that she says is, with respect to &
particular matter, what is the kind of
control that is exercised. The hon.
Member wanted to know why it was
not exercised. With respect to cate-
gories, there may be a kind of exer-
cise of control and there may be a
different agency We need not go into
the details as to why it was not done
in a particular case. The hon. Mems-
ber is not able to ses the difference.
What can Y do?

deposit ratio. It refers to the advances
given by the bank.
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Shri B. R. Bhagat; As regards the
question about the foodgrains, in res-
pect of any details as to what is the
pattern of trading in foodgrains and
advances made for them by the bank,
1 require notice. But, generally speak-
ing, I can say that as a result of the
credit squeeze, the advances against
foodgrains have not only been con-
trolled but they have been reduced
very considerably at a period when
the inflationary pressure was at the
highest.

Shri Joachim Alva: Has Govern-
ment found any difference in the
methods and practices adopted by the
foreign exchange banks on the one
side and the Indian banks on the
other, and may I know what are the
attempts made by Government to
equalise, so to say, those practices?

Shri B. R. Bhagat: Obviously, the
hon. Member wants to know the gene-
ral practice followed by the exchange
control banks and the Indian Banks.
Although the Reserve Bank....

Mr. Bpeaker: Is there any difference
in control? That is what he wants.
Is there any difference in the method
of control or the quantum of control
exercised over the ordinary banks as
against the exchange banks?

Shri B. R. Bhagat: No, Sir.
Mr. Speaker: Next question,
Shri Damani rose—

Mr, Speaker: I have allowed & num-
ber of questions. The hon. Member
gets up after I made up my mind to
<all the next guestion. Next guestion.

Thefts in M.Ps, Flats

Shri Punnoose:
Shri Vasndevan Nair:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that thefts have taken place in the
fiats of Members of Parlisment in
Bouth and North Avenues;

(b) if so, the number of such thefts
during the year 1937;

*157.
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(c) whether culprits have besen
apprehended; and

(d) the steps taken by Government
to prevent such incidents?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
Yes,

(b) 20.

(c) Five cases have been worked
out and property recovered.

(d) Both day and might patrolling
is done by the police. The Roberts
Road police post is also being upgrad-
ed to a police station.

Shri Punnoose: May I know whe-
ther any theft has been reported from
the residences of Ministers and Deputy
Ministers?

Shri Datar: There were some cases,
and burglary was involved in some of
those cases.

Shrl Punnoose: May I know how
many of the culprits have been appre-
hended?

Shri Datar: The hon Member's
question relates to burglary or theft
in South and North Avenues, and not
in a general manner, So far as these
cases are concerned;....

Mr. Speaker: Are they in the South
and the North Avenues?

Shri Punnoose: 1 mean that the
MPs. become Ministers and Deputy
Ministers.

8hrl Datar: The hon. Member's
questions are: “(a) whether Govern-
ment are aware that thefts have taken
place in the flats of Members of Par-
liament in South and North Avenues;”.

Mr. Speaker: It is with regard to
those flats.

Shri D. C. Sharma: Is it not a fact
that a theft took place at 19 Windsor
Place about two years ago, and the
culprits have not yet been traced?

Mr. Speaker: Order, order. Next
question.
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Aveidance of Deuble Taxation

(a) whether it 15 & fact that nego-
tiations are being Meld with the re-
presentatives of th« Governments of
the UK. and West Oermany
avoidance of double 4axation; and

(b) if so, whether the negotiations
have concluded?

The Deputy Minkter of Finance
(8hri B. R, Bhagat) (a) Yes, Sir.

(b) No, Sir.

Bhri N. B. Munisamy: What are the
points on which agrement has been
reached and may 1 krow whether any
points have been left over for future
consideration and, i so, what they
are?

Shri B. E. Bhagat: The matter 1s
still under negotiation. No final agree-
ment has been arrived at. As soon
a5 an agreement is armved at, I shall
lay a copy of the agreement on the
Table of the House

Shri N. R. Munisamy: Have the
Government entered into an agree-
ment with other countrfes and, if so,
may I know what thosn countries are
and whether they are able to invest
their funds in India an an incentive
for starting industries?

Mr. Speaker: The question relates
only to UK and West Germany.

Shri N. R, Munisamy: I want to
know whether any other agreement
with uny other country has been
arrived at and, if so, what that coun-
try or those countries are.

Mr. Speaker: That dows not arise
out of this question.
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Secret Ballot for Elestions

*761. Bhri Harish Chandre Mathar:
Will the Minister of Law be pleased
to state whether any steps Iave been
teken to make the ballot to Rajya
Sabha and State Legislative (Councils
secret by sealing or covering tha num-
ber printed on the back of the ballot
papers as was done in 1956 for alec-
tions in Rajasthan as a special cane?

The Deputy Minister of Law
(Shri Hajarnavis): Yes, Sir. The
Flection Commission have issusd
instructions to all Chief Electoral
Officers to adopt the method of effec~
tively covering up the serial number
on the back of ballot papers at elec-
tions to the Rajya Sabha and at elec-
tions to State Legislative Councils
from Local! Authorities Constituencies
and by the members of the Legisia-
tive Assemblies

Shri Harish Chandra Mathur: May
1 know when these new instructions
were issued and when the new prac-
tice has been followed?

Bhrl Hajarnavis: The instructions
were issued on 2nd April, 1956.

Geological Survey of Ratnagirl

*762. Shri Assar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether it is a fact that the pro-
posed Geological Survey of Ratnagiri
District (Bombay-State) has been
suspended; and

(b) it so, the reasons therefor?

The Minister of Mines and Ofl
(Shri K. D, Malaviya): (a) No, Bir.

(b) Does not arise.

" Shri Assar: May I know what grade

of iron ore {5 available in Ratnagiri
distriet?

Shri K. D. Malaviya: I do not know,
just now.
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Oil Survey

+
6. Shri Bishwanath Roy:
Shri Subiman Ghese:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

{a) the number of places where
drilling for oil has been undertaken
so far;

{b) the number of places where
drilling was abandoned due to lack
of success;

(¢) whether Indian Engineers were
consulted before drilling was aban-
doned; and

(d) whether Government propose

to undertake survey for oil in any
new area during 1058-59?

The Minister of Mines and Oil
(Shri K. D. Malaviya): (a) to (c). In
the public sector, drilling has been
undertaken only at Jawalamukhi,
where a depth of 6030 ft. has been
reached. This is still in progresa. It
is proposed to start drilling within
the next month or so in other areas,
such as Hoshiarpur, Cambay and
Janauri.

The Indo-8tanvac Petroleum Project
conducted drilling at the following
places:

(i) Burdwan—upto 8,920 ft.
(ii) Galsi—upto 4,250 ft.

Both these wells were dry and were
abandoned in consultation with the
Government of India through their

February, 1858, It is proposed to drill
during 1058 at other places, such as
Debagram, Kuandi and
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successful. Wells in Digbol and 1 or
2 wells in Naharkatiya Mining Lease
area are in production. The informa-
tion is not readily available regarding
the number of wells drilled in other
areas in Assam, where they had dril-
led wells in the past.

(d) The Oil and Natural Gas Com-
mission is at present engaged in geo-
logical field work in Punjab, Himachal
Pradesh, U.P, Cambay, Kutch and
Jaisalmer. Geophysical exploration is
in progress in Punjab, Rajasthan, U.P,
and Assam. It is proposed to continue
work in these areas. Parties are also
likely to be sent in the next financial
year to the Cauveri basin, and gravity-
cum-magnetic survey may also be
undertaken in West Bengal outside
the concession area held by the Indo-
Stanvac Petroleum Project.

Shri Bishwanath Roy: May I know
the percentage increase in oil produc-
tion as a result of the drilling of new
oil wells since the beginning of the
First Five Year Plan?

Shri K. D. Malaviya: Crude oil has
been discovered in Assam oil flelds,
but they have not yet started produc-
tion. As soon as the agreement under
the new Oil India Ltd. is concluded
and the pipe-line laid, the oil produc-
tion from these flelds will commence.
But if all these oil fields which have
been discovered are taken into account,
the increase in the production of crude
oil since the first Five Year Plan has
gone many times more—perhaps ten
times more.

Shri B. V. Ramaswami: Is it not a
fact that drilling for oil is much easier

E
:
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:
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Shri Eami Singhfi: As a result of
the oil survey in Rajasthan may I
know if any test drills have been
sunk?

Bhri K. D, Malaviya: Oil survey in
Rajasthan is still going on. It is about
more than two years that we have
commenced work there, but we are
still not yet quite sure whether possi-
bilities of oil finds can be established
As soon as we are in a posi-
to say something more about it,
shall let the hon. Member know
about it

Bhri SBubiman Ghose: May I know
whether 1t is a fact that while drilling
at Burdwan, in between 6,000 and
7,000 feet oil was available?

11

Shri E. D. Malaviya: We have
obtained some evidence in these areas
and Galsi, The latest one is Jalangi.
There are some evidences there which
lead one to believe that there might
be some encouraging results. That is
why we are pursuing the results,
Although we have bored three holes
and we have not obtained oil, we hope
to get oil some day.

it is the Government which is explor-
ing those areas and whether it 1s the
policy of the Government to mine oil
ir- those areas of its own, instead of
bilnging in other coneerns in the
private sector to do it?

Shri K. D. Malaviya: The areas
outside the concession area in the
West Bengal basin are to be pros-
pected and surveyed by the Oil and
Natura\ Gas Commission of the Gov-
* of India and we have not
given thase areas to anyone else; nor
propose to give it to anybody

&
H
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Shri K, D, Malaviya: I gave some
figures in this connection already.
There were 1,000 in Digboi, 80 in
Naharkatiya and 5 in Moran. Out of
these, 8 in Moran, 19 in Naharkatiya
and 580 in Digboi were successful.

Shrimati Renu Chakravartty: May
I know the period of concession given
to the companies in West Bengal?
May I also know whether Government
has any information as to whether the
companies have asked for extension
of time for drilling in the concession
areas?

Shri K. D. Malaviya: They are still
pursuing in their efforts. If they ask
for extension of time in order to com-
plete their prospecting, it will all
depend upon the results achieved.
Government will certainly consider
all aspects of this question and, if
necessary, they might extend the time.

Shri B. 8. Murthy: In reply to a
previous question the Minister was
pleased to state that the Godavari
basin has possibilities of oil. May I
know when drilling will take place?

Shri K. D. Malaviya: I have not
said that Godavari basin has shown
possibility of oil. These areas are of
interest for oil survey.

Foreign Credits for Sieel Plants

Shri D, C. Sharma:
*764. { Shri Hem Barua:

Shri Naushir Bharucha:
Shri Assar:

Dr. Ram Subbag Singh:
Shri Sanganna:

[ Shri Heda:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the negotiations for
gecuring additional eredits from the
Governments of USSR. and West
Germany for the Bhilai and Rour-
kela Steel Plants have been finalised;
and
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(b) if so, the details thereof?

The Minister of Mines and Ofil
(8hri K. D. Malaviya): (a) Yes, Sir.

(b) For the Bhilai Steel Plant, the
Government of U.S.S.R. has agreed
that the cost of training of engineers
and technicians in the U.S.S.R. may
also be included in the credit under
the principal agreement. In other
words, the cost of training will be
repayable in 12 equal annual instal-
ments, interest being 2% per cent.

The agreement reached with the
Government of the Federal Republic
of Germany enables the Government
of India, with the co-operation of the
German firms and banks concerned, to
postpone by three years outstanding
payments for the Rourkela steel plant,
upto a maximum of Deutsche Marks
680 million. This iz equivalent at
present rates to about Rs. 75 crores.
Interest will be six per cent.

Shri Ram Krishan: May I know the
total amount of loans secured so far
from West Germany and U.8.S.R. for
these two steel plants?

Shrl K. D. Malaviya: So far as
U.S.S.R. is concerned, it is about Rs. 68
crores, About the German loan, I am
afraid, I am not able to give the
amount just now, I require notice.

S8hri D. C. Sharma: Is there any
difference between the rate of interest
charged by USSR. and West
Germany and, if so, what is the
difference?

Shri K. D. Malaviya: The rates of
interest charged by U.8.S.R. end West
Germany are 2} per cent. and 6 per
cent. respectively.

Shri Sadhan Guptia: May 1 know
whether Government have any esti-
mate of the cost of training our techni-
cians in the U.S.S.R. and, if so, what
would be the probable cost in respect
of which we have earned this con-
cession?

Shri K. D. Malaviya: The estima
the cost of the training
been made, I have not got
here. It has been included

&
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the credit which has been advanced

by the U.SSR. by a subsequent
negotiation,

Shrimati HOa Palchoudhurl: Is it a
fact that the West German firms con-
cerned have declared a moratorium
on their debts?

Shri K. D. Malaviya: Yes, for three
years. They have allowed postpone-
ment of the instalments for three
years.

Shri Hem Barua: If the West
German firms have declared a mors-
torium on the debts already, in view
of the extension of the time-limit for

’ three years, may I know whether the

West German firms concerned with
the steel plants also have given a
moratorium on their debts already?

Shri K. D, Malaviya: I am afraid, I
cannot reply to this question just now.
I require notice.
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Shrl Mohan Swarup: Has the secu-
rity of India been threatened in wny-
way by this action of the
Pact countries?

:
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Shrl Raghuramaish: It is a matter
of opinion. So, I don't think an
answer ig called for from me.

Shrimati Renu Chakravartty: May
I know whether the works of connect-
ing roads between the various Bagh-
dad Pact countries and the improve-
ment of ports are being undertaken
by certain countries out of aids and
loans given by the U.B.A?

Shri Raghuramalah: We have no
information at the moment.

0il Exploration

+
o767, S Shri Hem Raj:
\ Shri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that some
Russian Geological experts have
arrived in India to examine the areas
where o0il drillng is proposed to be
undertaken; and

(b) if so, the areas that would be
examined by them?

The Minister of Mines and Oil
(8hri K. D. Malaviya): (a) Mr
Kalinin, = Soviet geologist consultant
arrived in December, 1957 and is
engaged in visiting areas, where dril-
ling is being conducted or proposed to
be conducted, such as Jawalamukhi,
Hoshiarpur, Janauri, Cambay etc. He
was in India for consultations for short
periods during 1055 and 1956. In addi-
tion to the geologist consultant and
his interpreter other Russian techni-
cians and interpreters are also assist-
ing the Oil and Natural Gas Commis-
sion in other fields, such as Chief
Drilling Engineer and Interpreter for
supervising the drilling operations and
an Engineer Interpreter for computa-
tion of seismic data; electro-logging
and gas-logging parties consisting of
7 vpersons for conducting electro-
logging and gas-logging work in
Jawlhmukln and other areas where
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{(b) Hoshiarpur, Janauri and
Jawalamukhi in Punjab, Cambay and
such other areas where drilling may
be undertaken in the near future.

Shri Hem Raj: May I know whether
this drilling by the Russian experts
will be undertaken at Janauri also?

Shri K. D, Malaviya: We have got
a programme for drilling. I do not
know whether the Russians will
undertake the drilling or our own
people will undertake it. But there
is a programme for drilling at Janauri

Shri Hem Raj: May I know how
many drills have been taken from
Russia and what is the price?

Shri K. D. Malaviya: I am afraid,
this does not arise out of the question.
So far as I remember, three drills
have been purchased.

Mr. Speaker: What is the price?

Shri K. D. Malaviya: [ am afraid, I
would not be able to give it just
now.

Smuggling of Contraband Goeds

+

Shri Damani:
oT1e. Sardar Igbal Singh:

Shri N. E. Munisamy:

( Bhri Achar:
Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1430 on the 20th
December, 1837 and state:

(a) whether any investigation has

contraband goods into India;
(b) it so, the results of the investi-

The Deputy Minister of Finanoe
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the total volume of smuggling into
the countiry.> There is no reliable
means of finding out the volume of
such smuggling; as such it is not prac-
ticable usefully to undertake any
such investigation.
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*774. Shrl Daljit Singh:
Minister of Steel, Mines Fuel
pleased to refer to the reply given
Sterred Question No. 1332 on the 30th
Angust, 1957 and state:

(a) whether systematic investigs-
tion of oil rocks has been
in the Mandi area of Himachal
desh; and

(b) if so, the result thereof?

The Minisier of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). Syste-
matic geological mapping is in pro-

i

Asgsam for aid or subsidy for the cons-
truction of a Sports Stadium at Geau-
hati; and

(b) if so, the action taken thereon?

The Minister of State in the Minis-
try of Education and Sdlentifie
Research (Dr. K. L. Shrimalf): (a)
Yes, Sir.

(b) The matter is under considera-
tion.

Bhri Basumatarl: May I know what
is the amount estimated and prayed
for?

Dr. K, L, Bhrimali: They have sub-
mitted several schemes, one covering
badminton courts: Rs. 55,600; one for
a stadium at Gauhati: Rs. 1,88,680;
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Shri Dasappe: May I know whether

Will the Minister of Finance be
pleased to state the total amount of
money that will fall due for payment
by India to various foreign countries
from 1061 to 1970 yearly either on
atcount of repayment of loans incur-

on account of deferred pay-

public and the private sectors of in-
dustry

The Deputy Minister of Finance
(Bhri B. E. Bhagat): A statement is
laid on the Table. [See Appendix IV,
annexure No. 78],

Shrimatli Tarkeshwarl Sinhka: May 1
know whether any working group has
been appointed to work out the
requirements for repayment of our
loans and how far it will affect our
internal economy in 1862 and 19637

Shri B. R. Bhagat: We are under-
taking such an examination in the
Ministry of Finance.
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balance in economy during the begin-
ning of the Third Five Year Plan?
Mr., Speaker: The Third Five Year
Plan is a far off date.

Shrimati Tarkeshwari Sinmha: The
question relates to 1962 and 1963,

Mr. Speaker: The hon. Minister
sayr that it is impossible to judge as

over a period of 10 years is Rs, 4050

1t 15 too heavy a burden on the

nomy. As I said, this is only a part
of our commitment. On their exami-
nation, on which we are engaged, we
will be able to give a picture to the

den would not be too large and we
would be able to meet it out of exist-
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exports, may I know whether the
Governmeut has realised that there

them, and can the Government give
an idea as to how much of the gap
will be filled and how much of the
gap will be filled in between the
time?
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(c) the amount of gold smugglsd
during this period; and

(d) the action Government has
taken or propose to take in the mat-
ter?

The Depuiy Minister of Finance
(Bhri B. B. Bhagat): (a) Some cases

Mangalore port in the months of Octo-
ber and November, 1057,

(b) No such case has been detected
at or near about that place during the
period of December, 1857 to Febru-
ary, 1958,

{c) Does not arise.

(d) Every possible step is being
taken to combat such smuggling
Anti-smuggling measures are being
progressively tightened. @ Wherever
possible deterrent action by way of

(1) conflscation of goods seized
and of vessels, wehicles, or
other conveyance used for
the removal or concealment of
such contraband,

(ii) imposition of fines 1n lieu of
confiscation, and

(iii) imposition of personal penal-
ties;

in appropriate courts of law, is being
taken against such smugglers.
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Shel Achar; Are there any pro-
secutions made?

Mr, Speaker: Any prosecutions
launched with respect to smuggling?

Shri B. B Bhagat* In this part-
cular cse”

Mr. Speaker:
and South Kanara

Shri Achar: In Mangalore, not only
within the last few months

Shri B. R. Bhagat: I am unable to
give this information mn this parh-
cular case whether precisely there
was prosecution, but generally we
have launched a large number of
prosecutions

Yes, in Mangalore

Mr. Speaker. Only with respect
to this

Shri B R Bhagat I want notice
for this

SBhri Achar My information is that
prosecutions were made only with
regard to some Arabs, but no persons
operating in Mangalore were prose-
cuted If gso, what is the reason?

Mr, Speaker. He 8oes not have
detatls The hon. Member will put
down a separate question
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Shri Joachim Alva Why has South
Kanara suddenly sprung into the
pleture? Is it a question of change
of operations from North Kanara to
South Kanara, or 15 1t only a smoke-
screen by the smugglers? I want t0
know the opinion of the Mister on
this point

Shri B. R. Bhagat: I think the hon
Member

Mr. Speaker: The hon Member
wants to know if South Kanara has
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produced a separate gang of persons,
or they have only mugrated

Shrl B. R Bhagat: It 15 very diff.
cult to say, but 1t 1s part of the
strategy of the smugglers to shift
their operations from place to place
When they find the Custom’s preven-
tive measures are tightening, they
change to some other place So, 1
think they might be operating m
South Kanara at a particular period
of time

Shr1 Achar May 1 know whether
any representations were made by
certain persons from Mangalore that
they were mnocent and so on?

Shri B R Bhagat I am not aware
of that

Caltex Oil Refinery

*779. Shri B 8. Murthy: Will the
Minister of Steel, Mines and Fuel be
pleased to state-

(a) the progress so far made by
the Caltex o1l refinery at Visakhapat-
nam,

(b) whether any schemes are bemng
contemplated to make use of the by-
products, and

(¢) if so, the nature thereof?

The Minister of Mines and Ol (Bhri
K. D, Malaviya): (a) The
came on stream on 15-4-1857 and
attamed full scale operations on
20-12-1857

(b) No, Sir
(¢) Does not arwse.
Selzure of Smuggled Gold

+
Shri Hem Barua:
Dr. Ram Subhag Singh:
Shri 8. M. Banerjee:
Shri Sarju Pandey.
*780. ) Shri Prabhat Kar:
Shri Muhammed Elias:
Shri Raghunath Singh:
Shri N. R, Munisamy-
Shri Achar:
| Shri Ram Krishan-

Will the Minister of Finanoa be
pleased to state

(a) whether it is a fact that at New
Delhi Customs authoritiea have
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vecovered smuggled gold worth
Rupees four lakhs from two forsign-
-s;

(b) if so0, their nationalities; and

(c) details of the incident?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (c). It is
a fact that smuggled gold worth
Re. 3,77,000 was recovered by the
Customs Staff at Palam airport from
two foreigners believed to be of Swiss
and French nationalities who had
arrived by a K.L.M. plane on the night
of the 21st/22nd February 1958. The
gold was concealed in specially made
jackets worn on the body of these
persons.

Shri Hem Barua: In view of the
recurrence of such incidents of gold
smuggling, which establishes the fact
that an international racket of gold

Mr. Speaker: Why all this pre-
amble?

Shri B. 8. Murthy: It is not pre-
amble, it is prelude

Shri Hem Barua: I am jumping to
it.

In view of the recurrence of such
incidents of smuggling,—this fact
establishes the fact that an interna-
tional racket of gold smugglers has
been rocketed into this country—may
I know if Government propose to
advise our Embassies abroad to be a
little less liberal in the granting of
visas to these foreigners?

Bhrl B. B. Bhagat: It is very diffi-
cult to connect the two. If we can
find out who are the smugglers, then
we can reject.

Mr, Speaker: The hon. Member has
come to a conclusion of his own
accord, then gives advice as to what
our Embassies ought to do. The ques-
tion is disallowed.

Shri N. B. Munisamy: May I know
whether it is a fact that these foreign-
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issued to such persons who would
use them, So, I am asking
action is proposed to be taken to
guard against the misuse or abuse of
these tourist visas.
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Bhri B. R. Bhagat: We can only
peint out to the representatives of
Government concerned that such
such an incident happened, so that
future they may be careful, but it
very difficult to ind out who Is
smuggler and who is not, to whom
visa should be granted and to whom
not

Bhri Achar: One or two cars were
recently attached in connection with
the detection at Mangalore.

Shri B. E. Bhagat: The hon. Mem-
ber is still in Mangalore. We have
come to Palam

Electric Generators
+
J 8hri 8. C. Samanta:
*781. 3 Shri Subodh Hansda:

Will the Minister of Edueation and
Scientific Research be pleased to state:

s F

(a) whether a process for the manu-
facture of small Thermo-Electric
Generators capable of producing elec-
tricity with the help of a small kero-
sene lamp, has been evolved by the
Council of Scientific and Industrial
Research;

(b) whether the National Research



tioned financial help for the manufac-
ture of such generators?

The Deputy Minister of Edueation
and Sclentific Research (Shri M. M.
Das): (a) No, Sir. The Thermo-Elec-
tric Generator in question was evolv-
ed by the All India Radio.

(b) No, Sir.

(e) The Corporation has sanctioned
a sum of Rs, 2,000 for fabrication of

12 prototypes by the National Physi-
cal Laboratory, New Delhi.

Shri 8. C. SBamanta: May I know
whether any steps have been taken by
the Government to patent this new
invention; if so what?

Shri M. M. Das; This invention has
already been patented in India, and
applications have been made for
patenting it in the United Kingdom,
Holland, Germany, France and U.S.A,,
but the applications for patenting it
in USA. and Germany have been
dropped.

Bhri 8, C. Samanta: May I know
whether any estimate has been made
as regards the production price and
the seling price of this invention?

Shri M. M. Das: No costing has yet
been made. We will make the costing
after considening the experience of our
National Physical Laboratory who are
bringing out the prototypes.

Shri 8. C. Samanta: May I know
whether any experiment has been
done to utilise this invention other
than for running radio recelving sets?

Bhri M. M. Das: I have got no infor-
mation on this point.
Industrial Finance Corporation

*788, Bhrimati Tarkeshwari Sinha:
Will the Minister of Finance be pleas-
ed to state:

(a) whether there is any proposal
increase the provision
for Industrial Finance Corpora-
made under the Second Fi

|
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(b) if so, the reasons for it; and

(c) the additional amount required
for the purpose?

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): (a) The provi-
sion of Rs. 13'5 crores included in the
Second Five Year Plan for grant of
loans to the Industrial Finance Cor-
poration has recently been raised
Rs. 22'25 crores. There is no
proposal for further increase in
provision.

(b) and (c). Do not arise.

Shrimati Tarkeshwari Sinha: In’
view of the additional loan that has
been given to the Industrial Finance
Corporation to meet the requirements
of loans of the business class, may I
know whether the rules of loan-giving
have also been relaxed?

Shri B. R. Bhagat: There 1s no need
to relax the rules because as against
this increased provision in the
resources, the outstanding commit.
ment of the Industrial Finance Cor-
poration is already very large, and
there is no need for any further
relaxations.

Shrimatli Tarkeshwari Sinha: In
view of the fact that we must divert
our resources to the fullest wutilisa-
tion, and in view of the fact that some
time back expansion has taken place
in those industries where it should
not have while the other industries
have suffered, may 1 know whethar
Government has formulated any
scheme to see that the best industries
are picked up by the Industrial Fine
ance Corporation, as the Industrial
Finance Corporation is autonomous
and they have fheir full rights to
give loans to anybody that they liks?

Shri B. B. Bhagat: Yes, Sir. The
Industrial Finance Corporation follow
the pattern or schemes of priority laid
down under the Second Plan.

Shrl Viswanatha Reddy: May I

know whether the LF.C. has been
permitted to raise loans from other
financial institutions abroad?

Egs
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Shri B, R, Bhagat: No. They have
not raised any loans from abroad, but
recently they have floated bonds in
the local market, which have been
more than subscribed.

Shri Viswanatha Reddy: My ques-
tion was whether they were permit-
ted to raise such loans abroad.

Shri B. R. Bhagat: I shall have to
consult the Act—I cannot commit my-
self—as to whether the Act provides
for that.

Banks in Kerala

+
{8hri Punnoose:
*783. < 8hri Warlor:
| 8hri A, K. Gopalan:

Will the Minister of Finance be
pleased to state:

(a) the number of banking con-
cerns under Court liquidation in
Kerala;

(b) irregularities, if any, found out
in the management of those Banks;
and

(c) the steps Government have
.taken against those responsible?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) 41.

(b) The irregularities which led the
banks into liquidation were general-
ly the unsound policies followed in
granting advances, frittering away of
profits by declaration of high divi-
dends, mismanagement or lack of pro-
per control by directors and chief
executive officers, borrowing by direc-
tors against inadequate securities and
indiscriminate opening of branches,

(c) Misfeasance proceedings against
the directors who were responsible
have been started in a few cases. Full
details relating to all the banks are
being collected and further action
necessary will be considered when
these details are available.

Shri Warior: May I know what
steps Government contemplate to take
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to speed up the proceedings against
the officers?

Hquldatim:pmedmgsueunderﬂn
High Court, which has a court liqui-
dator; and the staff and other neces-
sary facilities are given by the State
Government. So, we can only persu-
ade the court liquidators, the High
Court and the Btate Government to
take all expeditious proceedings and
finish this matter as expeditiously as
they can.

Shri Joachim Alva: Has the State
Bank of India got any scheme by
which they could absorb these 41
banks which are under liquidation, by
taking over their assets and liabili-
ties, so that the constituents of these
41 banks may not suffer?

Shri B. R. Bhagat: I do not think
that the State Bank’s funds should be
utilised to take over these banks
which have gone into liquidation.

Dr. K. B, Menon: May [ know how
many of these are scheduled banks
or members of scheduled banks?

Shrl B. E. Bhagat: They are very
small banks. I do not think any one
of them is a scheduled bank.

Shri Punnoose: Is there a proposal
to reorganise some of these banks?
Have Government taken any steps in
that regard?

Shri B. K. Bhagat: All these banks
have gone beyond the pale of reorga-
nisation. They are to be liquidated
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Defetsce Stores

*788. Shri N. R. Munisamy: Will the
‘Minister of Defence be pleased to
state:

(a) whether it is a fact that large
quantities of Khaki cloth bales intend-
2d for defence purposes are lying in
the stores and are getting deteriorat-
«ed; and

(b) it so, the actual quantity and
since when it has been lying m the
stores?

The Deputy Minister of Defence
(8hri Raghuramalah): (a) and (b).
Approximately 25050 vards of Drill
Khak: which were purchased during
the last war are held by Ordnance
and will be utilised in the manufac-
ture of Overalls Combination

Bhrl N, R. Munisamy: May I know
whether the defence personnel are
quite averse to the use of this olive
green which was used in those days
to serve as camouflage in jungle raids,
and 1f so, whether Government are
thinking of changing over to khadi?

Shri Raghuramaiah: I do not think
the presumption of my hon friend is
correct that the defence personnel are
averse to that particular colour. It 1s
considered best for strategy.

Shri Joachim Alva: Has the
Defence Mimistry circularised other
departments of Government asking
whether they are in need of this cloth
for any of their employees?

Shri Raghuramaiah: We ourselves
are in need of it, and it is under
transfer to the D.G.O.F. for the manu-
facture of overalls.

World Bank Loans for Power
Projects

*787. Shrimati Tarkeshwari Sinha:
Will the Minister of Finance be

pleased to state:

(a) whether any approach has been
‘made to International Bank of Re-
constryction and Deve nt for
grant of Joan for ' some pro-
Jocts;
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(b) if so, the amount of loan sought
for; and

(c) the reactions of the Bank there-
of?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) Yes Sir, for
the Koyna Hydro-Eleciric Project in
Bombay State, and the two D.V.C.
expansion Projects, namely the Second
Durgapur Thermal Power Station, and
the fourth unit for the Bokaro Ther-
mal Power Station.

(b) The total foreign exchange com-
ponent of the cost of projects amount-
ing to Rs. 32'08 crores has been men-
tioned in the memorandum furnished
to the World Bank.

(¢) The request for loan iz under
the active consideration of the Bank.

Shrimati Tarkeshwari Sinha: May
I know whether the members of the
World Bank wisited India and saw
those projects, and whether they have
accepted to give loans to meet the full
loan requirements of all these pro-
jects, in principle?

Shri B. R. Bhagat: Such a mission
came and they saw these projects,
and they had discussions also. But, as
for acceptance, they will indicate
their final acceptance only when the
whole thing is negotiated and the
entire terms and other things are gone
into. Before that, they would not
indicate their acceptance.

Shrimati Tarkeshwari Sinha: May I
know whether the prospects for these
loans also cover the commitments
already entered into by the World
Bank, and if 30, the commitment that



Oral Answers

Skhrimati Remn Chakravarily: In
ocomputing the foreign exchange com-

recession in
to reduce the amount necessary for
the import capital goods, or

in the American market is a very
recent phenomenon, I do not think
obviously that this matter has been
looked into. But certainly, at the
later stages of negotiation, this point
might be taken into account both by
the Bank officials as well as by our
mission.

Shrimati Tarkeshwari Sinha: What
percentage of the requirements of
these projects will be met by internal
resources, and what percentage will
be met by the World Bank loans?

Shri B. R. Bhagat: So far as the
Koyna hydro-electric project is con-
cerned, the cost of the first stage, for
which we have asked for 1loan, is
Rs. 47'45 crores, and the foreign ex-
change component 1s Rs. 18:13 crores;
so, it is very much less than half. So
far as the two D.V.C. projects are
concerned the total cost 1s Rs 2130
crores, of which the foreign exchange
ocomponent iz Rs. 13'95 crores.

Child-lifting in New Delhi

*788. Shri N. B. Munisamy: Will
the Minister of Home Afiairs be pleas-
od to state:

(a) the number of child-lifting
cases that had taken place in New
Delhi during 1057 and 1958 so far;

(b) whether any investigation has
Bean made into the causes of it; and
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(c) whether any rsnsom has been.
clhimed so far from any individual?

The Minister of State in the Miniy-
try of Home Affairs (Shri Datar): (a)
None.

(b) and (c¢). Do not arise.

I might, however, point out to the-
hon. Member that in the other por-
tions of Delhi city, there were 12 such
cases in 1837 and 2 such cases in 1958,
Out of these 12, nine have ended in
conviction.

Mr. Speaker: The question hist is
now over. We shall now go back to
the other questions.

Dr. Sushila Nayar: May I request
that Q. No. 771 may be answered?

Mr. Speaker: Yes.

Water Supply Scheme for Jhansi

*771. Dr, Sushila Nayar: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal for
a joint water works scheme of the
Ministry of Defence and the UP.
Government to supply water from the
Mata Tila Dam to Jhansl and Babina
Military Stations en route;

(b) it so, at what stage is its im-
plementation; and

(c) whether there is any proposal
to invite the Ministry of Railways
also to join it in view of the big Rail-
way Colony at Jhansi which also
needs water supply?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes. The
joint scheme is also intended to sup-
ply water to the Railways.

(b) and (c). The State Government
have suggested that a Committee con-
sisting of an engineer from the Army,
an engineer from the Railway Minis-
try and an engineer from the Locsl
Self Government Engineering Depart-
ment be formed to examine the
Ton ugguetion has been sseepted 5%
The
the Minisiry of Defence. :
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Dr. Sushila Nayar: Could the Min-
ister give us an idea of when this
committee might start functioning and
how long it will take to implement
the scheme?

Shri Raghuramaiah: It is very diff-
cult to give any idea of the time that
it will take. Actually, the State Gov-
ernment have now been asked to
address the Ministry of Railways
direct in the matter for their colla-
boration; and all this will take time,

WRITTEN ANSWERS TO
QUESTIONS

Board of Higher Secondary Educa-
tion, Delhd

*758, Shrl Nek Ram Negi: Will the
Minister of Education and Scientific
Research be pleased to refer to the
replies to part (b) of Unstarred Ques-
tion No. 379 and part (e) of Unstarred
Question No. 854 on the 29th May, 1957
and 23rd August, 1957 respectively
and state:

(a) the date on which the recom-
mendations of the Sub-Committee
were accepted by the Board of Higher
Secondary Education, Delhi;

(b) whether the recommendations
as accepted by the Board have been
or are to be considered by any other
body; and

(¢) it so, which 15 that body and
whether the decisions of that body
are final?

The Minister of State in the Minis-
try of Education and Sclentific
Research (Dr. K. L. Shrimall): (a)
6th May, 1957 .

(b) and (c). Yes Sir, by the Recog-
nition Committee, of the Board of
Higher Secondary Education. The
decisions of the Recognition Com-
mittee, so far as minimum qualfica-
and heads of
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pleased to refer to the reply given to
Starred Question No. 1586 on the 9th
September, 1957, and state:

(a) whether any final decision has
since been taken regarding the propo-
sal to have uniform prices for coal all
over the country;

(b) if so, the nature of the decision;
and

{c) if nct, the reasons therefor?

The Miniiter of Mines and 0il (Shri
K. D. Malaviya): (a) to (c). No final
decision has yet been taken. The
entire question is a very complex one,
vitally affecting the economies of
industries based on coal and needs
close examination.

Coal Qutput

*765. Dr. Ram Subhag Singh: Wil
the Minister of Stee]l, Mines and Fuel
be plecased to state:

{a) whether it is & fact that an up-
ward revision of coal output for the
private sector has been made by
Government;

(b) if so, what is the new target;
and

(c) how it is going to be effected”

The Minister of Mines and 01l (Shri
K. D. Malaviya): (a) to (c). There
has been no upward revision of the
coal production target for the
private sector. But Government
have been considering the pos-
sibility of some additional production
from the Central India coalfields to
serve as a reserve to make up the tar-
get for the private sector to 10 mil-
lion tons in case there is a shorifall
elsewhere,

Punjab University (Camp) College

*168. Shri Vajpayee: Will the Min-
ister of Education and Scientific Re-
search be pleased to state:

(a) the decision of Government re-
garding the continuation of the
Punjab University (Camp) College,
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‘(b) whether this college will ‘be
continued after the opening of the
four evening college¥ by Delhi
University; and

(e) if not, whether the Camp Col-
lege staff would be fully absorbed in
these colleges?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). 1t is proposed to continue the
Punjab University (Camp) College
pending its gradual conversion into
one of the four evening colleges
which are proposed to be set up under
the aegis of the University of Delhi.
Some negotiations have already taken
place between the Vice-Chancellors
of the Universities of Punjab and
Delhi in regard to the nature of
arrangements to be made for the
closure of the 7Panjab University
(Camp) College classes and their gra-
dual replacement by the Delhi Um-
versity courses and a certain phased
programme in this connection has
been worked out.

(¢) Every effort will be made to
abs)rb the present staff in the pro-
posed evening colleges.

Traafaa Ay waaafra aafaerd
*ota. Y Fo Wo W@ : T

oo 97 fear 9 & 7

TEHTT WA § qEE-Hat (A
Tre) O B | faw o @
- fo® qanfes fedt 9 w1 e
A oTweE # A fem o ) e
e 7w i T Wi fererd A
oA @ AEr o

‘Survey Settlement In Tripurs
*170. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to stats:

(a) whether it is a fact that old
survey settlement papers of Kamal-
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pur Sub-Division of Tripura had belll
destroyed by fire; and

(b) if so, whether Government
have taken any steps to resurvey it?

The Minister of State in the Minifs-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) A Survey Scheme for the whole
of Tripura, including Kamalpur, has
been sanctioned by the Government of
India, and work has already started
in the Sadar sub-division and will be
extended to Kamalpur shortly.
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Armed Forces Headquarters
Civilian Personmel, ~

*771. Shri Krishua Chandra: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether a scheme for the mer-
ger of Armed Forces Headquarters
civilian personnel with the Central
Secrctariut Scrvice has been under
consideration of Government for
several years; *

(b} if so, the factors respomsible for
delay in taking of decision; and

(¢) when it is likely to be finalised?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A proposal for the absorption of the
Armed Furces  Headquarters civilian
estahlizhment n the Central
Secreturiat  Service hes been under
con:ideration for some time.

{b) and (e). The pruposal involves
several  adminisirative as well  as
financial implications, the consideration
of which must necessarily take time,
1t is therofore dificuit to say at this
stage, when a final decision will  be
tuken,

Ut foegt TRTal

TegY, At wo q. WA
Ty {wra w7 dyime w @ §EY
qg FAF AT T F T RO a7 A9
# & faramdl Fee Al AR
%1 U& WA 14T TR S 9
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fora &tz el sowon AaEa §
WA (To &0 Wio wwEN)
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Legislation for Protection of
Monuments

*785. Sardar Igbal Singh: Will the
Minister of Education and Scientific
Research be pleased to refer to reply
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given to Starred Question No. 764
on the 4th December, 1957, and state:

(a) the progress made by the various
State Governmentls in having legisla-
tion for tho protection of monuments
and sites other than of national im-
portance as suggested by the Central
Advizory Bourd of Archaeology:

() which of the Statcs have set up
organisations of their own for looking
after such monumients and sites; and

{¢) names of the States which have
not tuken any sleps in this matter?

The Minister of State in the Minls-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a) to
(¢). There has been no change in the
positinn  since  the reply given to
Stuwrred Question No, 764 on 4-12-57.
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Import of Tibetan Silver

1000. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) the Tibetan silver imported
into India and during the years 1956-57
and 1957-58 so far;

(b) the quantum of import of smug-
gled coins detected during the above
periods;

(c) how far 1t has cflected the silver
market; and

(d) whether any restrictions have
been 1mposed by Chinese Government
on 1ts export from Tibet or by India
on its import?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The amounts
of Chinese silver dollars (Tibetan
Silver) imported into India during the
years 1956-57 and 1957-58 (upto the
end of January, 1968) are 2,76,10,450
pieces and 2,10,78,616 pieces respec-
tively.

(b) The quantum of the smuggled
coins detected during the same periods
s 1,775,488 pieces and 91,918 pieces
respectively.

(e¢) It is difficult to express any
opinion on this.

(d) Yes.
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Ex-Rulers’ Foris

1001, Shri Damanl: Will the Minis-
ter of Educstion and Sclentific
Research be pleased to state:

(a) how many forts of the ex-
Tulers of States are looked after by
the Government of India; and

(b) whether requests have been
received from some ex-rulers to take
over their forts, since it is not possible
for them to look after them?

The Minister of State in Ministry of
Bducation and Scientific Research
{Dr. K. L, Shrimali): (a) 35.

(b) Yes, Sir.

Indian Students Abroad

1002. Shri Ram Krishan: Will the
Minister of Education and Scentific
Research be pleased to state:

(a) the number of Indian students
who are studying abroad country-
wise; and

(b) the facilities given to them by
the Government of India?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimali): (a) and
{b). A statement giving the latest
available information is placed on the
“Table of the Sabha. [See Appendix
1V, annexure No. 80}

Re-rolling Mills

1003. Shri Ram Krishan: Will the
Minister or Steel, Mines and Fuel be
pleased to state:

(a) the number of applications
received by the Government of India
from State Governments for the grant
of licences to open re-rolling mills
during the vear 1857-58 State-wise;
and

(b) how many licences have been
granted during the above period,
State-wise; and

(c) the names of the places where
they will be set up?
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The Minister of Mines and Oil (Shrl
K. D. Malaviya): (a) 685 applications
have been received in response to the
Press Note issued by Government on
the 11th April, 1856, for setting up of
new units. A statement showing the
applications received State-wise is
attached. [See Appendix IV, annexure
No. 81.]

The last date for receipt of such
applications was the 15th June, 19856.

(b) Only one licence for setting up
a cold rolling mill for the manufac-
ture of box strips and hoops has been
granted. All the other applications
are still under consideration in the
light of Government’s Resolution dated
the 13th November, 1857, on the
Report of the Committee on Electric
Furnaces, Steel Foundaries and Steal
Re-rolling Mills.

(c) Kalyan, Bombay.

Collieries in Khasi and Jaintia
Hills

1004. Shri Bhagavatl: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the production figures of Bor-
shora and other collieries in Khasi
and Jaintia Hills in Assam during
1857;

(b) the figures of allotment for the
same year for the coal produced in
these collieries; A

(¢) the figures of actual purchases

by the allottees, from the quota s0
allotted;

(d) whether some of these collieries
are facing difficulties, as they have
been asked to reduce production;

(e) whether Government have any
scheme or proposal to improve the
coal industry in Khasi and Jaintia
Hills in Assam; and

(f) it so, what is it?

e

The Minister of Mines and Ol
(Shrl K. D. Malaviya): (a) 1,00,851
tons.
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(b) 3,51,500 toms.
(c) 1,48,261 tons.

(d) No, the colherles‘havq not heen
asked to reduce thewr production.

(e) and (f). While there are no
specific schemes for developmeut of
the coal industry as such in these
areas, a constant endeavour s made
to see that the industry as a whole
keeps running and its natural deve-
lopment 15 not hampered  To this end
consumers 1n Assam are persuaded to
accept coal from Khast and Jamtia
Huils to the maumum extent possible.

Historical Monuments in Assam

1005, Shri Bhagavati: Wil the Minis-
ter of Education and Scientific
Research be plcased to state,

(a) whetuer a comprehensive survey
of all the monuments of historical
imporiace i As.am v bong carred
out fo1 their pre-civacon; and

(b) whether the rolics of the old
Bisw anath Temple at Biswanath and
tar wouke of art on stone at the foot
of tne hulis at Brahmajan and Kolong-
pur moucsas 1n Tezpur  Sub-Division,
Asram have hoen mmduded in the new
list of monumcnts to be declated as
monunuins of National Importance?

The My ter of Stat: in the Minis-
try of LUducation and Scientific
Research (Dr. K. L. Shrimali): (a)
Yes, Sir.

{b) Yes, Sir, if the reference 1s to
the Bordole temple at  Biswanath,
Dstree Dirrang  Tuoe work of art on
stone at the fout of tne hiil at Brah-
majan and Kolongpdl mouzds 1in
Tezpur Sub-Division, Assam, will be
examined and diclared protected if
found 1o be of INational importance.

Hindi Sikhya Parishad of Tripura

1006, Shri Dasaratha Deb: Will the
Munister of Education and Scientific
Research be pleased to state:

(a) whether Hindi Sikhya Parishad
of Tripura has been given money by

5 MARCH 1888 Written Answers

Government for
buildings; .
{b) 1f s0, the amount; and

{c) whether any building has been
constructed with that amount?

The Minister of State in the Ministry
of Education and Sclemtific Research
(Dr, K. L. Shrimali): (a) No, Sir.

{(b) and (¢) Do not arise.

M.B.B. College, Agartala

1007, Shri Dasaratha Deb: Will the
Minister ot Education and Scientifie
Rescarch be pleased to state:

(a) the number of teachers who
left the MBB College of Agartala,
Tripura during 1955-56, 1956-57 and
in 1957-58 so far;

construction of

(b) the reasons for their leaving;

(¢) whether the College has been
short-staffed due to this reason; and

(d) 1if so, what steps are being taken
in the matter?

The Munister of State in {he Minis-

try of Education and Scientifie
Research (Dr. K. L. Shrimali): (a)
1955-56 2
1956 51 1
1957-56 6

(b} (1) Beter
wheid;

tmployment  else-

(1) Unattractive Pay Secales,
(11) High cost of hiving;

(1v) Dufficulty n getting residen-
t1al accommeodation,

(v) Difficulty in communications,
tc) Yes, Sir,

(d) The {ollowing steps have been
taken or arc bewmg taken in the
matter:—

(1) The guestion of the revision of
pay scales of 41eachers of
M.B.B. College, Apgartala, is
being examined;
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(ii) Quarters for ten college
teachers are being built this
year;

(iii) Two quarters have already.
been constructed. These have
already accommodated the
Principal, the Vice-Principal
and a few college teachers.

Purchase of Airerafis

1008. Shri Pangarkar: Will the
Minister of Defence be pleased to
state:

(a) whether any aircrafts have been
purchased during 1957-58 so far; and

(b) thc. names of the countries from
which they have been purchased?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) UK, US.A, and Canada.

Trade Test in Ordnance Factories

"Shri 8. M, Banerjee:
Shri Prabhat Kar:
| Shri Muhammed Elias:
[ Shri Sarju Pandey:
Will the Minister of Defence be
pleased to state:

(a) the number of workers in
Ordnance Factories who passed the
Trade Test during the period from
1950 to the 1st January, 1958;

1049,

(b) the number among them who
have been promoted; and

(¢) the number of those who are
still to be promoted?

The Deputy LIMinister of Defence
(Shri Raghuramaiah): (a) to (c). The
information is being collected and will
be laid on the Table of the House.

C.S.ILR.
1o1o, J Shri B. C. Majhi:
"\ Shri Subodh Hansda:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether it is a fact that more
than one laboratory under the Council
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of Scientific and Industrial Research
is conducting researches wupon the
same subject; and

(b) if so, the names of such labo-
ratories and the subjects on which
they are carrying out researches?

The Depuiy IMinister of Education
and Scientific Research (Shri M, M.
Das): (a) and (b). The information is
being collected and will be laid on
the Table of the House when compiled.

C.5.LR.

Shri R. ©. Majhi:

;]
1011 4 Shri Subodh Hansda:

Will the Minister of Education and

Scientific KResearch be pleased to
state:
(a) the number of laboratories

under the Council of Scientific and
Industrial Research, which are con-
ducting researches in Medicinal Plants
and Herbs and their therapeutic pro-
perties; and

(b) the methods adopted to avoid
duplication of work in such labora-
tories?

The Deputy Minisier of Education
and Scientific Research (Shri M. M.
Das): (a) Two.

(i) Central Dru:g Research Insti-
tute, Lucknow,

(ii) Regional Research
ratory, Jammu.

Labo-

(b) There will be a Co-ordinating
Committee  consisting of Director
General Scientific and  Industrial
Research; Director, Central Drug
Research Institute, Lucknow, Officer-
in-Charge, Regional Research Labora-
tory, Jammu and the Director of the
Drug Research Laboratory, Jammu and
Kashmir Government, to ensure pro-
per co-ordination of the work of the
two Laboratories,
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Optical Glass

1012 f Shri 8. C. Samanta:
. \ Shri Subodh Hansda:

Will the Minister of Education and
‘Scientific Research be pleased to
state:

(a) whether it is a fact that the
‘Central Glass and Ceramic Research
Institute in Calcutta is conducting
research for the manufacture of optical
-glass;

(b) if so, what progress has been
made in the research; and

(c) whether the Institute has
approached any foreign"' country or
any foreign firm for the technical
know-how in the preparation of optical
glass and with what result?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir.

(b) Equipment required for melting
.optical glass has been designed and
fabricated at the Institute and some
trials on the suitability of raw
materials available in the country
have been conducted. Further work
is in progress.

(c) No, Sir.

Technical Assistance Schemes

Shri Barman:
1013. < Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state the number of
Scheduled Castes selected so far for
studies abroad under various technieal
assistance schemes?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Under the Tech-
nical Assistance Schemes, Indian
nationals are sent abroad for training
with reference to the need for such
training in various fields connected
with the economic development of the
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country. No classification or reserva-
tion is made with reference to Sche-
duled Castes ete.

Zoological Survey of India

1014 S Shri R. C. Majhi:
"\ Shri 8. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to state:
2

(a) whether it is a fact that a large
number of specimens are lying un-
identified in the Zoological Survey of
India;

(b) if so, the total number of such
unidentified specimens;

(c) the period for which they were
lying unidentified; and

(d) the reasons for which they were
lying unidentified?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (d). About 57,000 speci-
mens have yet to be identified, the
bulk of which were collected during
the last 25 years. They have remained
unidentified largely on account of the
shortage of staff at the Zoological
Survey of India in the past and
general shortage of systematic zoolo-
gists in the country. Besides, on
account of the size of the country, its
varied climate and Geography, the
Fauna of India is of an extremely
varied character, as a result, the
number of specimens to be identified
is of necessity very large.

Foreign Exchange Allotment to
Indians going abroad

1015, Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state the amount of Foreign Exchange
in hard and soft currencies sanctioned
to Indians going abroad since the im-
position of foreign exchange control
restrictions were adopted?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The following
table shows the amount of
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foreign exchange sanctioned to per-
sons who went abroad during Janu-
ary to December, 1957 i.e. after im-

position of foreign exchange control

restrictions:—

Statement showing the amount of
foreign exchange released to per-
sons going abroad for various
purposes during January to De-

cember*, 1957.

(Rs. in lakhs)

Soft Hard
Cur- Cur- Total
Purpose rency rency
areas areas

1. Tourists . . . - o wey
2. Business . . 70 12 82
3. Students ' . . ZIET 84 3II

4. Official Business . 19 4 23

5. Haj Pilgrims , P 8 .. 18
6. Health Reasons 5 22 2 24
7. Others . . : 42 6 48

ToTAL 398 108 506

* Figures for December, 1957 are
provisional.

Central Aid for Harijan Welfare

1016. Shri L. Elayaperumal: Will the
Minister of Home Affairs be pleased
to state the names of institutions
(State-wise) which are getting aid
from the Central Government for the
Harijan Welfare work at present?

The Deputy Minister of Home Affairs
(Shrimati Alva): A statement is laid
.on the Table of the House. [See
Appendix IV, annexure No. 82.]

wafaa wifeal @ fad 7w @
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Taj Mahal

[ Shri D. C. Sharma:

1023. 3 Sardar Igbal Singh:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) the progress made in the repairs
of the Taj Mahal at Agra; and

(b) the amount spent for its repairs
since 1952 yearwise?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a)
Please see the attached  statement.
[See Appendix IV, annexure No. 85.]

Amount
spent
Year

Rs.

1952-53 . . ; ; 56,317

1953-54 . = . . 67,070
1954-55 - - . b 86,140

1955-561 . ; : 71,202
1956-57 . . . v 43,887
1957-58 . 2 . . 30,924

(upto the end of November, a

1957) -
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Palace of Rani Laxmi Bal at Jhansl

1024. Shrimati Na Palchoudhuri:
Will the Minmster of Education and
Scientific Research be pleased to state

(a) whether the palace of Ram
Lakshmibal situated at Jhansi has
been handed over to Government by
the State of Uttar Pradesh,

(b) if so, whether the works of Art
and Pamntings have been renovated;
and

(c) the necessary arrangements
made to preserve this archaeological
palace?

The Minister of State in the Ministry
of Education and Sclentific Research
(Dr. K. L. Shrimali): (a) No, Sir

(b) and (¢) Do not arise.

State Bank of India

J Shri Morarka*
1 Shri Nathwani:

Will the Minister of Finance be
pleased to state

(a) the names of the Directors of
the State Bank of India,

(b) when they were so appointed,
and

(e) their qualifications?

The Deputy Minister of Finance
(Shri B. R. Bhagat) (a) to (¢) A
statement giving the required informa-
tion 18 laid on the Table of the Sabha
[See Appendix IV, annexure No 86]

1025.

Investments in Mundhra Group

1028 J Shri Morarka:
1\ Shri Nathwani:

Will the Mnister of Finance be
pleased to lay a statement showing-

(a) the number and value of shares
of the companies controlled by the
Mundhra group held by the State
Bank of India and/or any other
Central Government agency;

.
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(b) the capaaty in which these
shares are held; and

(c) the amount, if any, advanced or
invested against these sharea®

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) to (¢) The
expression “companies controlled by
the Mundhra group” i1s somewhat
vague A statement prepared on the
basis of information received so far 1s,
however, placed on the Table of the
House [See Appendix IV, annexure
No 87] This shows the number
and value of the shares of comperues
commonly described as belonging to
the Mundhra group, which are held
by financial corporations connected
with the Central Government

Board of Higher Secondary Education
Delhi

1027 Shrl Nek Ram Negi- Will the
Minister of Education and Scientific
Research be pleased to refer to reply
given to USQ No 379 on 20th May,
1957 and state

(a) whether the Recognition Com-
mittee of the Board of Higher Secon-
dary Education Delh: has taken any
decision on the recomemndations of
the Sub-Committee as accepted bv the
Board,

(b) whether the Recognition Com-
mittee has (1) relaxed or (1) made
addition to the minimum qualifications
of the Principals of the Migher
Secondary Schools 1n Delhs,

(c) if so, when and what and under
which resolution of the Board, and

(d) whether the Recogmnition Com-
mittee have accepted the appointment
and workmg of an unqualified (un-
traimned) person as Principal as a quali-
fication for the Principalship and i
so, for what reasons”

The Minister of State In the Ministry
of Education and Bcientific Eesearch
(Dr. K. L. Shrimall): (a) to (d) A
statement is laid on the Table of the
House. [See Appendix IV, annexure
No 88]
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Scholarships to Scheduled Tribes

1028. Bbri R. C. Majhl: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) whether it is a fact that there
are some Scheduled Tribes who have
not yet come up to the level to obtain
scholarships under the Government of
India Inland Scheme of Scholarships
to the Scheduled Castes, Scheduled
Tribes and other Backward Classes
for Post-Matric studies; and

(b) it 8o, the names of these Sche-
duled Tribes?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K, L. Shrimali): (a) Yes, Sir.

(b) The information is being col-
lected from the State Governments/
Union Administrations concerned and
will be laid on the Table of the
House, in due course.

Rehabilitation Finance
Administation

1029. Shrimati Ila Palchoudhuri;
Will the Minister of Finance be
pleased to state:

(a) the number of loan petitions
received from displaced persons from
East Pakistan by the Rehabilitation
Finance Administration up to Decem-
ber, 1057;

(b) the number of petitions rejected;
and

(c) the main reasons therefor?

The Deputy Minister of Flnance
(8hri B. R. Bhagat): (a) 41189 appli-
cations.

(b) 28802 applications.

(e) A list containing the principal
reasons for rejection of applications is
attached. [See Appendix IV, an-
nexure No. 89.]

Andaman and Nicobar Islands

1890, S8hel D. C. Bharma: Will the
Minister of Homse Affairs be pleased
to state what steps have been taken
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to develop education, health and
cottage industries in the Andaman and
Nicobar Islands in 1957-19587

The Deputy Minister of Home Affalrs .
(Shrimati Alva): A statement is laid
on the Table of the House. [See Ap-
pendix IV, annexure No. 90.]

Financial Aid to Punjab

Shri D. C. Sharma:
1031./ Shri Ram Krishan:
Sardar Iqbal Singh:
Will the Minister of Finance be~
pleased to state:

(a) the amount of money advanced’
by Central Government to Govern-
ment of Punjab by way of loan from
1950 to March, 1958 year-wise, under*
different heads;

(b) the amount of money advanced
by Central Government to Govern-
ment of Punjab by way of gants-in-
aid under different heads during 1958~
57 and 1957-58 so far; i

(c) the rate of interest charged on
loans advanced to the State Govern-
ment;

(d) the total amount of interest due -
to Central Government from the State -
Government; and

(e) whether any payment has been
made by the State Government on that
account so far?

The Deputy Minister of Finanoe-
(Shri B. R. Bhagat): (a) and (b). Two
statements giving the information are-
attached. [See Appendix IV, an-
nexure No, 91.] :

(¢) The rate of interest varies with-
the period of the loan, the maximum-
being 44 per cent per annum.

{d) and (e). Of sbout Rs. 23-¢-
erores due Rs. 2124 crorves have beesn
paid.
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Colombo Plan

1033.
‘'Will the Minister
‘pleased to state:

Shrimati Ila Palchoudhuri:
of Finance be

(a) whether any Indian officers
were sent o Colombo Plan countries
for giving advice under the Colombo
Plan during 1957;

(b) if s0, the names of the countries
to which they were sent; and

(c) their categories and number?

The Deputy Minister of Finance
«Shri B. R. Bhagat): (a) Yes, Sir.

(b) and (c). A statement giving the
‘yequired information is laid on the
"Table of the House. [See Appendix IV,
annexure No, 92.]

i
ot

(m) the total quantity of coal raised
during the year 1857 by public and
Private Sectors;

(b) whether the target of production
in the Public Sector for 1857 has been
achieved; and

{c) if not, the steps Government
propose to take to accelerate produc-
tion in the Public Sector?

The Minister of Mines and Ol (Shri
K. D. Malviva): (a) The total quan-
tity of coal raised in India during 1957
was as under:—

[ in Tons ]

Public Sector Private Secto- Total
5,306,370 38,197,701 43,504,071
(b) The additional production
expected during the year was
from existing State collieries
and from Singareni. In case

of the former, the increase was to
be achieved through improved mining
methods, for which the Plan target is
0'5 million tons per annum by 1960-61;
against this, 0-38 million tons has been
realised already by the end of 1957.
In addition, certain new schemes for
the expansion of production from these
collieries through fresh workings were
under consideration. These, when im-
plemented, will increase the additional
poduction to 2'31 million tons per
annum. As regards Singareni, against
a target of 0-5 million tons for 1857-58,
under the projecied scheme of expan-
sion of the collieries, 0-45 million tons
has been realised during the calendar
year 1957.

(c) Does not arise.

Indian Students in U.K.

1035. Shri Muhammed Elias: Wil
the Minister of Finance be pleased to
state:

(a) whether any foreign exchange is
granted to Indian students studying in
public schools in Britain; and

(b) it so, the amount allowed dur-
thy 1955 to 1967 (yesrwise)? '
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The Depafy Minister of Finance
(Bnrl B, B. Bhagat): (a) With effect
from June, 1957, no foreign exchange
is granted to students going abroad for
schooling. In pursuance of this policy
no exchange has been released to
students seeking admission in public
schools in Britain after June, 1957.
This restriction does neét, however,
affect those who had already been
studying in these schools prior to this
date.

(b) The requred information is not
available with us as the purpose codes
do not provide for a separate classi-
fication of foreign exchange released
to students who went abroad for
schooling. Available information with
the Exchange Control Department
relates to the number of persons but
not the amount of foreign exchange
released for this specific purpose.

Holidays in Colleges and Schools

1086. Pandit D. N. Tiwary: Will the
Minister of Education and Scientific
Research be pleased to state:

{a) whether 1t 15 a fact that Gov-
ernment have advised the Universi-
tiee and State Education Departments
to curtail the number of holidays in
Colleges and Schools for -cfficient
teaching and hetter discipline; and

(b) what has been the reaction of
the Universities and State Education
Departments”

The Minister of State in the
Ministry of Education and Scientific
Besearch (Dr K. L. Shrimall):
(a)} The problem has been discussed
noth at the meetings of the Central
Advivory Board of Education and the
University Grants Commission on
mere than one occasion but no specific
directive has been issued to the State
Governments and Universities so far in
this connection

{b) Does not arise,

Tripura Territorial Council

Will the
Minister of Home Affairs be pleased to
state the reasons for not transferring
the schemes relating to the Second

Pl Lo sl
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Five Year Plan to the contrul of the
Territorial Counci), Tripura?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
The schemes relating to the Second
Five Year Plan were not transferred
to the Tripura Territorial Council at
the outset, in order to avoid undue
financial burden on the Council and
to ensure that, in the initial stages
of their execution, the schemes may
receive fullest technical supervision
and guidance. The Administrator will,
however, transfer those schemes to the
Council which have developed suffi-
ciently and could be entrusted to the
Council, as and when this becomes
possible.

LAF. Store, Manauri

1088. Shri Assar: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that there
was an explosion in the Equipment
Preservation Store of the Indian Air
Force at Manauri; and

(b) if so, reasons thereof; and

(¢) the total number
lalled and injured?

The Deputy Minister of Defence
(Shri K. Raghuramaiah): (a) Yes.

(b) A Court of Inquiry has been
ordered; and until the proceedings of
the Court are finalised, the exact
cause of the explosion cannot be
stated

of persons

Killed
Injured

(e) 2
3

Sterling Balances

1039, J Shri Hem Raj:
"\ Shri Jagdish Awasthi:

Will the Minister of Finanee be
pleased to state the amount of ster-
ling Balances withdrawn by India
each year from 1952 to 19577

The Minister of Finanoe
(Shri B. R. Bhagat): The net amount
withdrawn from (—)/added to (+)
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' India’s sterling balances during the

_several years are indicated below:—

(Rs. in Crores)
Level of Netamount

Year (Date.) Sterlins withdrawn/
Balances added

1949 (30-12-49) 826-28
1950 (29-12-50) B34-42 +8-14
1951 (28-12-51) 781°09 —53-33
1952 (26-12-52) 70§°'49 —75:60
1953 (1-1-54) . 727'47 +21'98
1954 (31-12-54) T30-79 332

1955 (30-12-55) 73518 +4-39

1956 (28-12-56) £29°Q1 .—20§'27

1957 (27-12-57) 29768 ~—232-26

Common Police Reserve Force

J Shri Madhusudan Rae:

1 Pr. Ram Subhag Singh:
Will the Minister of Home Affairs

be pleased to refer 1o the reply given

to Starred Question No. 361 on the 21st

November, 1857 and state:

1040.

(a) whether the Cemmittee of Ins-
pectors General of Pclice appointed to
examine the idea ol forming a ‘coni-
mon police reserve force’ in the
Southern Zone has submitted its re-

. port; and

(b} if so, what ste9s are being taken
< on it?

“  The Minister of Siate in the Minis-

" ¢ry of Home Affairs (Shri Datar):

" () and (b). The Committee has

finalised its report which will be

. considered by the C -uncil at its next
- meeting,

1041, Shri Ram Breishan: wmun'-
Minister of Defence be pleased to
state:

(a) whether it is a fact that the
Cantonment Board employees all over
India are to be pail according to the
pay scales and allwances prevalent
in the neighbouring municipalities;

(b) if so, whether all Cantonment
Board employees #re getting scales
equal to neighbouring municipalities;

(c) if not, the names of such Can-
tonment Boards, the employees of
which are not getting the above
scales; and

(d) the reasons thereof?

The Deputy Minister of Defence
(Shri Raghuramalsh): (a) Govern-
ment of India have advised
the Cantonment Boards that
while fixing the pay and
allowances of their employees
they should, as far as possible adopt
the scales of pay and standards of
conditions of servic® recommended by
the Governments of the States (in
which the Cantonments are situated)
to similar local bodieg situated within
their jurisdiction. Where the State
Governments have not made any re-
commendations to their local bodies,
the Cantonment Boards should
consider adoption of the scales pre-
vailing in the neighbouring Munici-
palities, after making due allowances
for the relative imporiance and the
responsibility of the appointments
under consideration.

(b) to (d). In view of the reply
given to part (a) above, these parts
of the question do not arise.

India Security Press, Naslk
1042. Shri Jadhav: Will the Minister
of Finance be pleased to state:

(a) the different types of residen-
tial accommodation provided for the



_ saff and workers of the India
" Becurity Press at Nasik;
(b) number of quarters built by

Government during the last two
years;

(c) the maximum and the mini-
mum area covered by each type of
quarter and the number of rooms
therein;

(d) whether it is a fact that wor-
kers are not willing to occupy the
qguarters;

(e) the number of staff and workers
in the Press (separately); and

(f) the number of employees to
whom quarters have Been allotted so
far?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) The diff-
erent types of residential accommoda-
tion provided at the India Security
Press is as under:

For staff: —A. B.C, D, E, Fand FII
(Seven Types)

For workers:—Class I, Class II,
Hutment Camp, Type 1 and Type II
(Five types)

(b) Staff quarters: 8 of F II type.

Workers quarters 24 of Type L
24 of Type IL

_(The construction of these 43 quar.
ters is nearly complete).
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(c) Area and rooms for staff quara
ters:

Type Aggu:l:e (m

feet Kitchen)
A . . ) 2074 6

B 2087 6 )
c . 1580 5
D . 1558 5
E . 7 4
F. . 77 4
FII . . 624 4

Area and Rooms for workers quarters

Corner . . 305 3

Middle . . 190 2
Cass I

Corner ' 185 2

Middle . ; 140 2
Hutmen Camp . 17% 2

Typel . . 343 2

Type Il . . 634 3

{d) All the workers’ quarters are
completely occupied since the Labour
Colony came into existence in 1925-26.

(e) Number of staff (excluding
Class IV Servants) eligible for staff
quarters..........348

Number of workers and Class IV

Servants eligible for waorkers' quar-
ters. ..o, 4,109

({) The number of employees to -
whom quarters has been allotted:

Staff members, Class IT & III 178

Workers (including Class IV -
Government servants). s
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Punjab University

1845. Sardar Igbal Singh: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) the amount of money given as
grants to the Umversity of Punjab by
the University Grants Commission dur-
ing the years 1956 and 1957; and

(b) whether any of these was a spe-
cipl grant?

The Minister of State in the
Ministry of Education and BScientific
Besearch (Dr. K. L. Shrimali):
(a) and (b). A statement is attached.
[See Appendix IV, annexure No 93.]

Foreign Payments

Shri H. N. Mukerjes:
1046, {sm Mubammed Elias:

Will the Minister of Finance be
pleased to state the amount spent on
foreign payments, on private as well
as on Government account, (sepa-
rately) from March, 1957 to January,
19587

The Deputy Minister of Finance
(Shri B. B. Bhagat): According to pro-
visional estimates, during the period
March—November 1957, India’s total
foreign payments amounted to
Rs. 8322 crores on private account
and Rs. 3494 crores on Government
account. Information beyond Novem-
ber 1857 is not yet available

8 MARCH 1868

Written Answers 3828

Production and Consumption of
Silver

1047. Sardar Igbal Singh: Will the
Minister of Finance be pleased to
slate:

(a) the annual consumption of silver
in the country in different forms; and

(b) the total production of silver in
the country during 19577

The Deputy Minister of Finance
(Shri B R. Bhagat): (a) Government
have no information.

(b) 125,838 ounces.

Regional Languages

1048. Sardar Igbal Singh: Will the
Minister of Education and Scientifie
Research be pleased to state:

() the amount to be given as grants
in-aid during 1958-50 to the Pumgjab
State for the development of regional
languages; and

(b) the heads on which it is to be
used?

The Minister of State in the
Ministry of Education and Scientifie
Research (Dr. K. L. Shrimali):
(a) and (b). The matter in under
consideration.

U.8, Private Capital in India

1#49. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
the amount of private capital invested
in India from the United States dur-
ing 1951 to 1957 yearly?

The Deputy Minister of Fimanoce
(Shri B. R. Bhagat): Foreign business
investments from the United States are
as under:—

As on Rs. Crores
3oth June, 1048 17,86
315t Dec., 1953 30.91
anst Dec, 1955 47,16
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The figures are collected only
periodically and not annually. Hence
fAgures for each year or for later years
are not available separately.

Mission to Foreign Countries

1050. Sardar Igbal Singh: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1349 on the 9th December,
1857 and state:

{a) whether the information regard-
ing the numbe:r of missions sent abroad
so far for the purpose of purchases of
stores and equipment for use during
the Second Five Year Plan has been
collected;

(b) it so, their number;

(e) the Ministry sponsoring them:;
and

(d) the extent and nature of pur-
chases made?

The Deputy Minister of Finance
(Bhri B. R. Bhagat): (a) to (d). The
information in question hag been col-
lected from all concerned except the
Department of Iron & Steel

The information so far collected is
contained in the statement attached.
[See Appendix IV, annexure No. 84.]

Information regarding the extent and
nature of the purchases made by the
Missions sponsored by the ent
of Iron and Steel will be laid on the
Table of the House as early as possible.

All India Services Rules

1651. Sardar Igbal Singh: Will the
Minister of Home Affalrs be pleased to
refer to the reply given to Unstarred
Question No. 1302 on'the 9th Decem-
ber, 1957, and state the further pro-
gress made in connection with the pre-
paration and implementation of (i) All
India Bervices (Study Leave) Regula-
tions; (ii) All India Services (Extra-
Ordinary Pension) Rules; and (iii) All
India Services (Commutation of
Annuity) Regulations?

[

---».mr T YT T ATy

mmcmumm
iry of Home Affalrs (Shri Datar):
(1) Comments from a few State Gov-
emnments on the draft Regulations are
still awaited.

(ii) and (1ii). The drafts of these
rules and regulations have been refer-
red to the State Governments for
their comments.

Library Movement in Punjab

1052. Sardar Igbal Singh: Will the
Minister of Education and Sclentific
Research be pleased to state:

(a) the amount of grant given to
the Punjab State for encouraging lib-
rary movement 1in the State during
1956-57; and

(b) the number of libraries opened

District-wise with the above assist-
ance?
The Minister of State in the

Ministry of Education and Scientific
Research (Dr K. L Shrimall):
(a) Rs. 1'02 lakhs .

(b) Three District Labraries at
Ambala, Jullundur and Dharamsala
were opened besides developing fur-
ther the Central Librames at Patiala
and Chandigarh

National Agricultural Credit
Fund

1053. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) the amount of money sanctioned
so far to the Government of Punjab
from the National Agricultural Credit
(long term operations) Fund for con-
tribution to share capital of co-opera-
tive credit institutions;

(b) the amount of money advanced
so far to the State Co-operative Bank
of Punjab from the above fund as
medium terms loans; and

(c) the amount of money that has
been drawn by the Punjab Govern-
ment and the State Co-operative Bank
till January, 1858 from the amounts
;lndﬁomdbythe Reserve Bank of
T 3

g
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The Deputy Minister of Finance
(8hri B. R. Bhagat): (a) The follow-
ing credit limits have been sanctioned
50 far in favour of the Punjab Govern-

ment from the National Agricultural
Credit (Long-term Operations) Fund:

(i) Rs. 26-50 lakhs in 1856-57

(ii) Rs. T4:'34 lakhs 1n 1957-58
(upto 31-12-57).

(b) A sum of Rs. 26-88 lakhs has
been sanctioned from the same fund
in favour of the Punjab State Co-
operative Bank

(¢) The Punjab Government has not
drawn any amount against the credit
limits mentioned at (a). The Punjab
State Co-operative Bank has, however
drawn a sum of Rs. 23'77 lakhs against
the limit mentioned at (b)

wdam e (fgd)

to¥ st agifem s e
oYt qarire nAGWT WA AR g4 ¢
Fqv w41 fx

(%) faen a3 7 @1 779
S wpga marrw (fet) w1 47
RE was o ¥ far wr grrwms
a1 Frgdr argAR T af §
L4114

(@) =1 3§ w@ fof@ fea
e

fon o1 dwfoe n@sTn wae
ﬁmm(ﬂaﬂomo M)
(%) =miy of gam ¥ maw §F
frar T ®® @@ ™ faar A
¢ 1 [afwd ofcfme ¥, wyes sen
ex]

(=) o, g1

figmrww s w1 for feama

todi. ot aqwaw - w fmn
wie dmforw e woft 7 TR A
97 w30 fr

(w) wefes ofcey & e
& wre ¥ fgwrae W & fgerr forer

8 MARCH 1986

Written Answers 3832

# forrefy worrriry Fraferat g€
L:154

(=) @ Frafevai fom e o
3§
farerr st dwfre e Sy

# T wAt (Tre Wro Are sweR)
(%) =1,

(w) feear &1 frEser oY faorr
s A A,

Botanical Survey of India

1056. Shri Assar: Will the Minister
of Education and Sclentific Research
be pleased to state

(a) how many exploratory tours
and trips were undertaken for plant
collection by the Western Circle of the
Botanical Survey of India during 1957;

(b) how many days were spent for
this purpose; and

(c) the places visited?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) 38

(b) 343.

(c) 1. Bombay.
2. Khandala.
3. Kotra.
4 Matheran.
5. Ahmednagar
8. Surat.
7. Saurasthra.
8. Sholapur.
. Bijapur.

10. Erandol.

11. Baroda

12, Nasik.

13. Bhopal.

14, Kathiawad.

15. Mahabaleshwar.

18. Jodhpur.
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17, Junagarh
18 Badamu and some other
places,

Post-Matric Scholarships

1057, Shrl Tangamani: Wil the
Minister of Education and Scientific
Research be pleased to state

(a) the number of scholarships
granted during 1957-58 to post-matric
students of Scheduled Castes, Sche-
duled Tnbes and Backward Classes
from Madras State, and

(b) the number of applicants In
each category”

The Minisier of State in the
Ministry of Education and Sclentific
Besearch (Dr K. L Shrimali):
(a) and (b) A statement 1s laid on
the Table of the House [See Appen-
dix IV, annexure No 96 ]
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U.S. Silver Loan to India

1659 Shrimati Ila Palchoudhuri. Will
the Minister of Finance be pleased to
state

(a) whether India has fully repmd
the US lend lease sllver loan, and

8 MARCH 1858
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(b) if so, when the last instalment
was paid?

The Deputy Minister of Finance
(S8hri B R Bhagat): (a) Yes, Sir, in
the formal sense

(b) The Assay Department & Silver
Refineiy Project, Calcutta 1s still
holding in storage, on behalf of the
Government of US A 25820 bags of
QA cut coing containing 96,82,500
ounces of fine silver which will be
shipped to the US A as soon as neces-
sary shipping mstructions are received
from the US Government authonties,

Foreign Exchange for Studies
Abroad

Shria Ghosal:
1080 < Shri B Das Gupta:

Will the Minister of Finance be
pleased to state

(a) whether petmission to any stu-
dents has been withheld since the
imposition of restrictions on studies
abroad due to shortage of foreign ex-
change, and

(b) 1if so, their number?

The Deputy Minister of Finance
(Shri B. K. Bhagat): (a) Yes, Sir

(b) The number of such rejected
applications id not available as the
Reserve Bank of India has no record of
such cases

Akhil Bharatiya Hindi Parishad of
Agra

1061. Shri Kodiyan' Will the Minis-
ter of Education and Scientific Re-
search be pleased to state the total
amount of grant so far given io Akhil
Bharativa Hind1 Parishad, Agra?

The Minister of Stale in the
Ministry of Education and Scienilfic
Research (Dr K. L. BShrioali):
Rs 135,590
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Coal Supply to Punjab Army Reservists
Shri Warior:
1062, Shri Daljit Singh: Will the 106¢. aror

Minister of Steel, Mineg and Fuel be
pleased to lay on the Table a state-
ment showing:

(a) the guantity of coal supphed to
Punjab during 1857;

(b) the reason for the coal shortage
in Punjab State; and

(e) when the situation is expected
to improve? -

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) 11,65,883 Tons.

(b) Demands have risen much in
excess of the available transport offer-
ed by the Railways for movement of
coal in the direcion ‘above Moghal-
saral’ All the States (including Pun-
jab) situated in this direction experi-
enced a shortfall in supplies.

(¢) A permanent improvement is
possible only after completion of the
expansion plans of the Railways. But
it is hoped to relieve the shortage to
some extent by moving an additional
50 wagons a day n the direction
‘above Moghalsarai' and by arranging
a few block rakes for brick-burning
coal.

Assistance to Scientists for Studies
Abroad

1063. Shri Daljit Singh: Wil the
Minister of Education and Scientific
Research he pleased to state:

(a) the number of scientists who
were given financial assistance for
studies abroad during 1867: and

(b) the number out of them belong-
ing to Scheduled Castes?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) and (b). The information
is being collected and will be laid
on the Table of the House, when
received.

" Shri Naravanankutty Menon:

Will the Minuster of Defence be
pleased to state:

(a) the total number of Army Re-
servisis al present;

(b) the number among them
employed m the public sector; and

(c) the number employed in private
sector?

The Deputy Minisier of Defence
(8hri Raghuramaiah): (a) It is not
desirable, 1n the public interest, to
give this information.

(b) and (c¢). The information 15 not
available and can be collected only by
making a reference o each individual
Reservist. This will involve consi-
derable time and labour,

Taj Mahal

1065, Shrimati Mafida Ahmed: Will
the Minister of Education and Sclemtl-
fic Research be pleased to state:

(a) whether the work of placing in
position of the dismantled minaret
(small decoration Pillar) of the “Taj’
at Agra is being carried out depart-
mentally or through a contractor;

(b) when the work was started;

(c) when it is likely to be complet-
ed; and

(d) what 1s the estimated cost for
the completion of the work?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a)
There is no dismantled minaret. But
one of the pilasters of the tomb got
dislodged and is being reset in position.
The work is being done departmental-
ly.

(b) In March, 1857.
{c) By the end of March, 1958,
(d) Rs. 7,300.

-
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AMENDMENT To MNING Lxasxs
{MoprricATION oF TERMS) Rurrs

The Minisier of Mines and 0il
(8hri K, D, Malaviya): I beg to lay
on the Table, under Section 16 of the
Mines and Minerals (Regulation and
Development) Act, 1948, a copy of
Notification No G.SR. 14, dated

the 15th February, 1958,
making certan amendment to the
Mining Leases (Modification of
Terms) Rules, 1856. [Placed n

Library. See No. LT-575/58 ]

AMENDMENTS TO ALL INDIA SERVICES
(ProviEnT Funp) RuLes

The Minister In the Ministry of
Home Affairs (Shri Datar): I beg to
lay on the Table, under sub-section
(2) of Section 3 of the All' India
Services Act, 1951, a copy of each of
the following Notifications, making
certain further amendments to the All

India Services (Provident Fund)
Rules, 1855:
(1) G,5.R. No. 30, dated the 22nd
February, 1958.
(2) G.SR No, 31, dated the 22nd
February, 1958
[Placed m Library. See No. LT-
578/58.]

NortrricaTioNg UNDER SeAa CusToMs

The Deputy Minister of Finance
(Shri B. E, Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878, a copy of each of the following
Notifications: —

(1) SR.O. No. 347, dated the 28th
January, 1958,

(2) SR.0O. No. 348, dated the 20th
January, 1858, containing the
Customs Duties Drawback
(Pumps) Rules, 1958,

(8) SR.O. No. 442, dated the 1Ist
February, 1958, making
certain amendment to the
Custom Duties Drawback
(Saccharin) Rules, 1957.

(4) SR.O No. 502, dated the Tth

February, 1958.

(5)

(6

—

M

(8)

(9)

(10)

(1)

az)

(13)

(14)

(15)

(18)

an

S.R.O. No. 308, dated the Tth
Februsry, 1858, containing
the Customs Duties Drawback
(R. S. Pilferproof Closures)
Rules, 1958.

SR.O. No. 504, dated the 7th
February, 1958

S.RO. No, 505, dated the Tth
February, 1958, containing the
Customs Duties Drawback
(Tissue Paper) Rules, 1958.

8.R.0. No. 506, dated the Tth
February, 1958,

SR.O. No 507, dated the Tth
February, 1958, contmmng the

Customs Dutieg Drawback
(Spectacle Frames) Rules,
1958.

S.R.O No 508, dated the Tth
February 1958,

SRO No 508, dated the Tth
Fcbruary, 1958, containing the
Customs Dutiez Drawback
(Sewing Machines) Rules,
1958,

S.R.0. No. 510, dated the Tth
February, 1958

S.RO. No. 511, dated the Tth
February, 1958, contamming the
Customs Duties Drawback
(Playing Cards) Rules, 1gss.

SR.O. No 512, dated the Tth
February, 1058, making
certain amendment to the
Customs Dutice Drawback
(Glass and Glassware) Rules,
1957,

SR.0O. No. 513, dated the Tth
February, 1858.

S.R.O. No. 514, dated the 7th
February, 1858, containing the
Customs Duties Drawback
(Dry Batteries and Cells)
Rules, 1958.

SRO. No 517, dated the B8th
February, 1858, making
certain amendments to the
Customs Duties Drawback
(Carbon Paper) Rules, 1857,
[Placed in Library, See No.
LT-577/58 ]
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CALLING’
MATTER

ATTENTION TO A
OF URGENT PUBLIC
IMPORTANCE

RAID BY PAKISTANI NATIONALS

Shri Harish Chandra Mathur
(Pali): Under Rule 1907 of the Rules
of Procedure and Conduct of Business
in the Lok Sabha, I beg to call the
attention of the Prime Minister to the
following matter of urgent public
impoitance and I request that he may
make a statement thereon:—

Raid by Pakistani Nationals on
Indian territory of Char Pirojpur-
Bajitpur.

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
On behalf of the Prime Minister, I
beg to make the following statement

The Pirojpur-Bajitpur Char where
this incident occurred was formed as
a result of erosion of portions of
Pirojpur-Bajitpur villages m 19852-53.
The dispute regarding possession of
this char was settled by the District
Magistrates of Murshidabad and
Rajshahi, at a meeting held on 2Tth
January, 1955, and it was decided that
the Char should be left as a sort of
“No Man's land” till the area was
surveyed by the Directors of Land.
Records and Surveys of West Bengal
and FEast Pakistan in order to
ascertain to which country it belong-
ed. No police control of either side was
to be exercised there.

A dispute regarding the land which
had recently been added to the Char
as a result of the action of the river
arose in January, 1958, The District
Magistrates of Murshidabad and
Rajshahi met on the 8th January, 1058
at the spot to discuss the dispute.
They decided that the agreement of
January, 1955, should be honoured
and that the new area of the Char
should also be treated as disputed
ferritory and that the Police patrols
of both sides should be withdrawn
from the area pending survey and
demarcation The District Magis-
trates also agreed that cultivators
having lands in the new Char should

be allowed to cultivate them and to
take away’ their crops without any
interference from either side.

Following this agrecment, Indian
nationals having lands in the Char
started cultivation early in February,
1858. They constructed small
temporary huts to keep their bullocks
and agricultural implements. About
mid-day on the 17th February when
Indian cultivators were sowing paddy
seeds, some 150 Pakistani nationals of
Juharpur 1in Rajshahi District, armed
with deadly weapons and two guns,
atiacked the Indian cultivators in the
Char The Indian cultivators fled
leaving thewr bullocks and belongings
behind. The Pakistani raiders burnt
the huts of the Indian cultivators and
took away 8 pawrs of bullocks and
ploughs and ten maund. of paddy
seeds and some utensils

A strong protest has been lodged by
the Wos' Bengal Government with the
East Pakistan Government. The West
Bengal Government has been reques-
ted to send further details about the
incident and also to furnish informa-
tion about further developments since
their protest with the East Pakistan
Government and the arrangements
made for grant of relief to the victims
of this incident.

The Pirojpur-Bajitpur Char lies in
the reverine area along the river
Ganga between Murshidabad District
in West Bengal and Rajshahi District
in East Pakistan The boundary in
this sector was in dispute but the
dispute was settled by the award of
the Bagge Tribunal. Demarcation of
the boundary in this sector has been
carried out and Government of West
Bengal are taking steps carried out
in consultation with the Govern-
ment of East Pakistan for ex-
change of areas shown, as a result
of the demarcation, to be in wrongful
possession of either side.

The reverine areas of the boundary,
however, present one difficulty. The
Charlands in the area do not after
submergence, reappear in their
original positions. When the ffood
water recedes and Chars reappear, it



3841 Business of the House 8 MARCH 1988 3842

[Shrimati Lekshmi Menon]
is not always clear whether they fall
in Indian territory or Pakistan terri-
tory. The Governments of West
Bengal and East Pakistan have agreed
to a scheme of joint seasonal demarca-
tion of the reverine areas where Chars
arise from changes n the river
channels This will prevent future
border incidents of this type

This agreement regarding seasonal
demarcation will be put into force
after the exchange of areas 1n
wrongful possession of either side has
been effected.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affalrs (Shri Satya Narayan Sinha):
With your permission, I beg to
announce the business for this House
for the week commencing 10th March,
1958. The order of business will be
as under: —

(1) Further discussion and voting
of Demands for Grants for
1058-50 in respect of Rail-
ways;

(2) Introduction,  consideration
and passing of Appropriation
Bills in respect of Railways
and vote on account in respect
of the General Budget;

(3) Consideration and passing
of—(a) the Control of Ship-
ping (Continuance) Bill; (b)
The Indian Post Office
(Amendment) Bill, as passed

by Rajya Sabha;

(4) General discussion of the
General Budget;

(5) It 1s also proposed that a

discussion on the Seventh Report of
the Union Public Service Commission
for the year 1956-57 and the Govern-
ment’s Memorandum thereen, on a
motion to be moved by Sarvashri
H. C Mathur and NRM. Swamy be
held on Thursday, March 13, at 15°00
bours,

APPROPRIATION (RAILWAYS)
BILL

The Minister of Rallways (Shri
Jagjivan Ram): 1 beg to move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consohidated Fund of India for
the service of the financial year
1857-58 for the purpose of Rail-
ways, be taken into considera-
tion"”

Mr Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
turther sums from and out of the
Consolidated Fund of Indla for
the service of the financial year
1957-58 for the purpose of Rail-
ways, be taken into considera-
tion”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill

Shri Jagjivan Ram: I beg to move:
“That the Bill be passed”.

Mr. Speaker: The question 15
“That the Bill be passed”.
The motion was adopted.

*DEMANDS FOR GRANTS ON
ACCOUNT

Mr. Speaker: The question 1s:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper, be granted to the Presi-
dent, on account, for or towards
defraymng the charges during the
year ending on the 31st day of
March, 1959, in  respect of the
heads of Demands entered in the
second column thercof against
Demands Nos 1 to 137"

The motion was adopted
[The motions for Demands for Grants,

on account, which were odopted by
Lok Sabha are reproduced below-Ed.]
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Demanp No B—Mmistry oF Com-

MERCE AXD INDUSTRY

“That a sum not exceeding Rs
5,54,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March 1950, in respect of Minis-
try of Commerce and Industry"”

DeManp No. 2—INpusTmIES

“That a sum not txceeding Rs
2,24,25,000 be granted to the Presi-
dent, on account foi or towards
defraymg the charges during the
year ending on the 3ist day of
March 1859, 1n respect of Indus-
tries’’

Demanp No 3—SavLt

‘That a sum nol exceeding Rs
13,17 000 be granted to the Preu
dent, on account for or towards
defraving the charges during the
sear ending on the 31st day of
March 1959 1n respect of ‘Salt

Devianp No  4—ComMERCIAL  INTEI-

IFCENCE AND STATISTICS

That a sum not excecding Rs
665000 be granted to the Presi-
dent on account for or towards
defraving the charges during the
vedr ending on the 81st day of
March 1959 in rezpect of ‘Com-
meraal Intcllegence and  Statis-
tie<’

Drmany No

MUNITY DEVLLOPMENT

“That a sum not exceeding Rs
1,883,000 be granted 1o the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March 1859, in respect of ‘Minis-~
try of Commumty Developinent' "

Demanp No 7—Communiry Devvor-
MENT PROJECTS AND NATIONAL ExTEN-

SION SERVICE

‘That a sum not exceeding Rs
1,09,44,000 be granted to the Pres-
dent, on account for or towards
defraying the chaiges during the
year ending on the 31st day of
March, 1959, m respect of ‘Com-
munity Development Projects and
National Extension Service'”

DemManp No 8—MiNisTRY or DrrFence

That 1 sum not exceeding Rs
314000 be granted to the Presi-
dent on account for or towards
defraving the charges during the
vear ending on the 31st day of
March 1959, 1n respect of ‘Mims-
trv of Defence ™

9—DEFENCE SERVICES
EFFLCTIVE—ARMY

That a sum not exceeding Rs
148402000 be granted to the
President, on account for or
towards defraying tne charges
during the year ending on the

DeEmanp No  5—MisceLLANEOUS De- 31st day of March 1859, 1n respect
PARTMIENTS AND EXPENDITURE UNDER of ‘Defence Services Effective—
TRE MrN1sSTRY oOF COMMERCF AND Army'"

INDUSTRY

Demanp No 10—DriENCE SERVICES

‘That a sum not eaceeding Rs
15,80 000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March 1959, 1n respect of Miscel-
laneous Departments and Expen-
diture under the Ministry of
Commerce and Industry' "

ErrecTIvE—NAVY

That a sum not exceeding Rs
1,38,76 000 be granted to the Presi-
dent, on account, for or towards
defraying the charges dunng the
year ending on the 31st day of
Mareh, 1059, in respect of ‘Def-
ence Services Effective—Navy'.”
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Devanp  No.

Errrcrivi-Ar ForcE

“That a sum not exceeding Rs
T}?;u.m be nmted 1o the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1959, 1n respect of ‘Defence
Service Effective—-Air Force'”

Demawp No 12—DurkNcE  SERVICES

Non ErFFecTIVE—CHARGES

“That a sum not exceeding Rs,
1,14,21 000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1959, 1n respect of ‘Defence
Services  Non-Effective—Charg-

e<' "

DrManp No. 13—MimisTrY oF Enuca-

TION AND ScieNTIFIC RESFARCH

That a2 sum not exceeding Rs
574000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
yeal ending on the 31st day of
March. 1959, in respect of ‘Minis-
try of Education and Scientific
Rescarch'"”

Dimany No 14—ARCHAEOLOGY

“That a sum not cxceeding Rs
8,14,000 be granted to the Presi-
dent, on account for or towards
defraying the charges durmg the
year ending on the 31st day of
March 1959 in respect  of
Archacology ’

Demanp No 15—Survey oF INDIA

“That a sum not exceeding Rs
14,26,000 be grant d to the Presi-
dent, on account, for or towards
dufraying the charges during the
year ending on the 3lst day of
March, 1858, n respect of ‘Survey
of India" "

Demanp No 16- BOTANICAL SURVEY

“That a sum not exceeding Rs
1,04,000 be granted to the Pres:-
dent, on account, for or towards
defraying the chaiges during the

11—Dxrenez  Semvices
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year ending on the 31st day of
March, 1050, i respect of
‘Botanical Burvey'"

Demanp No 17—ZOOLOGICAL SURVEY

“That a sum not exceedng Rs.
98,000 be granted to the Presi-
dent, on account, for o1 towards
defraying the charges during the
year ending on the 3ist day of
March, 1959, i respect of
‘Zoological Burvey'”

Demanp No 18—ScienTtiric RESEARCH

“That & sum nol exceedng Rs.
53,25,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1859, in respect of Scien-
tific Research’”

Dimanp No 19—O1HER SCIENTIFIC

DEPARTMENTS

“That a sum not exceeding R»
472,000 be granted to the Presi-
dent, on account, for or toward:
defraying the charges during the
vear ending on the 3lst day of
March, 1958, 1in respect of ‘Other
Scientific Departments’”

Dermanp No. 20—Ebucation

That a sum not exceeding Rs
2,11,42 000 be granted to the Presi-
dent, un account, for or toward.
defraying the chaiges duimng the
vear ending on  the 31.t day of
Maich 1959 in (espect of ‘Educa-
tion' *

DiMAND No  21—MisCLLL ANEOUS
DEPARTMFNTS AND EXPENDITURE UNDER
Tir MINISTRY ©fF EDUCATION AND

ScienTIFIc  RESFARCH

‘That a sum not exceeding Rs
20,16,000 be granted to the Prem-
dent, on account, for or towards
defrayingethe charges during the
yvear ending on the 31st day of
March, 1859, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry
of Education and Scientific
Research'”
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Dentand No. Z2—TrIBAL Amzas

“That a sum not eicaedlnl Rs.
66,902,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1959, in respect of ‘Tribal
Areas’.”

DEmaND No. 23—NacAa Hiils—Tues-

BANG AREA

“That a sum not exceeding Rs.
30,38,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1859, in respect of ‘Naga
Hills—Tuensang Area’'"

DeManp No 24 —ExTERNAL AFFAIRS

“That a sum not cxceeding Rs
73.23,000 be granted to the Presi-
dent, on account, for or towards
defraving the charges during the
vear ending on the 31st day of
March, 1859, n respect of
‘External Affawrs’”

DimaND NO 25—STATE OF
PONDICHERRY

“That a sum not exceeding Rs
24, 91,000 be granted to the Presi-
dent, on account, for or towards
defraving the charge. during the
vear ending on the 31st day of
March, 1959, in respect of ‘State
of Pondicherry'”

DEmMAND Nao.

EXTERNAL AFIAIRS

“That a sum not (xceeding Rs
34,000 be granted to the Pres:-
dent, on account, for or towards
defraying the charges during the
vear ending on the 3lst day of
March, 1958, in respect of
‘Miscellaneous Expenditure under
the Ministry of External Affairs’.”

Demanp No. 27—MinisTry or FInancE

“That a sum not exceeding Rs.
13,238,000 be granted te the Presi-
dent, on account, for or towards

8 MARCH 1858 Gronts on Account

DrMAaND No. 30—TaAxgs ON

26i-—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF

3848

defraying the charges during the
year ending on the 31st day of
March, 1959, in respect of ‘Minis-
try of Finance'."

Demand No 28—CusroMs

“That a sum not exceeding Rs.
34.69,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1959, in respect of
‘Customs' "

Demanp No, 28—Union Excise Dutis

“That a sum not exceeding Ras.
65,57,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1859, m respect of ‘Union
Excise Duties".”

INC1 UDING CoRPORATION TAX, ETC.

“That a sum not exceeding Rs.

45,12000 be granted to the Presi-

dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March. 1959, 11 respect of ‘Taxes
on Income including Corporation
Tax, ete. *"”

Demanp No 31—Opium

"“That a sum not exceeding Rs.
2,07.84,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3Ist day of
March. 1959, 11n  espect of
‘Opwum’.”

Demanp No 32 -Stamps

“That a sum not exceeding Rs.
19,50,000 be granted to the Pres-
dent, on account, for or towards
defraying the charges during the
vear ending on the 31st day of
March, 1959, in respeet of
'S“WO“

INcoME
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Demano No. 38—Avprr

“That a sum not exceeding
Rs. 83,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
3lst day of March, 1959, in res-
pect of ‘Audit'”

Demanp  No. 34—CurreNcy

“That a sum not exceeding
Rs. 30,84,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, n res-
pect of ‘Currency’.”

Demanp No. 35—Mm:

“That a sum not exceeding
Rs 30,76.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, n res-
pect of ‘Mint.”

Pourricar. PENsiows

“That a sum not exceeding
Rs 184000 be granted tv ihe
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1859, in res-
pect of ‘Territonal and Faatical
Pensions’ "

Demanp No  37—SUPERANNUATION

ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs 58,50,000 be granted to the
President. on account, for or
towards defraymng the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Superannuation Allow-
ances and Pensions'.”

Demand No  38—MISCELLANEOUS
DEPARTMENTS AND OTHER ExXPENDI-
TURE UNDER THE MiNmTRyY oF FIN-

ANCE

“That a sum not exceeding
Rs. 2,50,12000 be granted t: the
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R
President, on account, for or
towards defraying the charges
+during the year ending on the
81st day of March, 105, in res-
pect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Finance'”

DemaNp No  39—PLANNLNG
CoMMIBSTON

“That a sum not exceeding
Rs 1750000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1889, in res-
pect of ‘Planning Commission'"”

Demanp No. 40—Miscerranzous An-

JUSTMENTS BETWEEN THE UnroN
AND STATE GOVERNMENTS

“That a sum not exceeding
Rs 55000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1850 in res-
pect of ‘Miscellaneous Adjust-
ments between the TJnion and
State Governments'"”

Demanp No 41—Pre-Parirmion Pay-

MENTS

“That a sum not exceeding
Rs 287000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, in res-
pect of Pre-Partition Pavments'”

Demawp No 42—Moistey or Foob

AND AGRICULTURE

“That a sum not exceeding
Rs 613,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1050, in res-
pect of ‘Ministry of Food and
Agriculture’”



gist  Demande for
Dasawe No. 43-—Toszsr

® MANCH 1008  Grants on Acoownt 383

Damany No. 48—Mxopicar Bzrvices

“That a sum not exceeding
Rs. 21,386,000 be granted (o the

during the year ending on the
3ist day of March, 1858, in res-
pect of Forest'.”

DemAND No. 44—ACRICULTUKE

“That a sum not exceeding
Rs. 1,31,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1858, in res-
pect of ‘Agriculture’.”

Demany No. 46—Civih  VETERINARY

SErvICES

“That a sum not exceeding
Rs. 12,835,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1859, in res-
pect of ‘Civil Veterinary Ser-
vices'”

Demano  No.

“That a sum not exceeding
Rs. 43,238,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Medical Services'.”

DeEmanp No. 49—Pusuic Hrzavuts

“That a sum not exceeding
Rs. 1,17,25,000 be granted to the

President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958. ir res-
pect of ‘Public Health'"”

DEPARTMENTS AND EXPENDITURR
ONDER THE MivisTRY OF HearTR

“That a sum not exceeding
Rs. 780,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-

50—MiscELLANEOUS

pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Health'”

Dezmaxp No. 48—MISCELLANROUS
DEPARTMENTS AND OTHMER EXPENDI-
TURE UNDER THE MINIsTRY Oor Foop

AND AGRICULTURE Demaxp No. 51—-Minmtey or Homz

“That a sum not exceeding
Rs. 1,15,07,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
S1st day of March, 1959, in res-
pect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Food and
Agriculture’.”

DrMmaxp No. 47—MnoostrY or Heavrn

“That a sum not exceeding
Rs. 1,14000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Ministry of Health”

Arrams

“That a sum not exceeding
Rs. 22,80,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1959, in res-
pect of ‘Ministry of Home
Affairs’"

Dzmanp No. 52—Casingr

“That a sum not exceeding
Rs. 204000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Cabinet’.”
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Desgaxn No. 33—Zomar Couwerss

“That a sum Dnot exceeding
Rs. 37000 be grantd to the
President, on account, for or
towards defraying the charges
during the year ending on the
3ist day of March, 1959, in res-
pect of “Zonal Couneils'.”

Druaxe No. S4—ADMINISTRATION OF

Jusrics

“That a sum not exceeding
Rs. 19000 be granted to the
President, on account, for or
towards defraylng the charges
during the year ending on the
31st day of March, 1059, in res-
pect of '‘Administration of Just-
kei.,

Demaxo No. 55—Pouics

“That a sum not exceeding
Rs. 41,14,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, in res-
pect of ‘Police’.”

Drmarp No, 56—Crnsus

“That a sum not exceeding
Rs. 69,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1859, in res-
pect of ‘Census’”

Demaxp No 57—StaTmsTics

“That a sum not exceeding
Rs. 1500,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1859, in res-
pect of ‘Statiatics’™

Dxvanp No. 58—Prvy Pumses awxp

Awowancrs or INvian Rurmms

“That a sum not exceeding
Ra. 123000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
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st day of March, 1988 in res~
pect of ‘Privy Purses and Allow-
ances of Indian Rulers’™

Demaxy No. 60—Dxim

“That a sum not exceeding
Rs. 6444000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, in res-
pect of Delhi’”

Demanp No. 60—HmMACEAL PraDEsm

“That a sum not exceeding
Rs. 38,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1958, in res-
pect of Himachal Predesh'.”

Demaxe No. 61—Anpaman anp Nico-

BAR IstaAnDs

“That a sum not exceeding
Rs. 23,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1859, in res-
pect of ‘Andaman and Nicobar
Islands”.”

Drmany No 62—ManNrroR

“That a sum not exceeding
Rs. 18,068,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1058, in res-
pect of ‘Manipur’.”

Dzmarp No. 63—Twrrrma

“That & sum not exceeding
Rs. 2720,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1980, in res-
pect of “Tripura’”
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Dezmanp No.

g Demands for

Duasy No. S6—Laccavrve, Mouacoy
AND AmMpaavi IstAnDs

“That a sum not exceeding
Rs. 1,064,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Laccadive, Minicoy and
Amindivi Islands’”

65—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE
UNDER THE MinmsTRY or Homm
Arrams

“That a sum not exceeding
Rs, 7208000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1959, in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Home Affairs’.”

Dzmanp No. 66—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs. 1,12000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Ministry of Information
and Broadcasting’.”

DEmanp NO 67—BROADCASTING

“That a sum not exceeding
Rs. 33,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
S1st day of March, 1959, in res-
pect of Broadeasting'."

68-—MISCELLANTOUS
DEPARTMENTS AND ExPENDITURE
UNDER THE MINISTRY OF INTORMMA-
TION AND BROADCABTING !

“That a sum not exceeding
Rs. 27,84,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
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Sist day of March, 1950, in res-
pect of ‘Miscellaneous Depart~
ments and Expenditure under the
Ministry of Information and
Broadcasting”.”

Demano No. 680—Mnastay or Inmiga-
TION AND POWER

“That a sum not exceeding
Rs. 1,64,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Ministry of Irrigation and
Power'.”

Drmanp No. 70—Murreurrose RIvem
ScaEMES

“That a sum not exceeding
Rs. 10,67,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1859, in res-
pect of ‘Multipurpose River Sche-
mu’n

“That a sum not exceeding
Rs. §,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1959, in res-
pect of ‘Miscellaneous Depart-
ments and other Expenditure
under the Ministry of Irrigation
and Power'.”

Demawp No. 72—Miniatry or Lasoum

AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,486,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the Sist
day of March, 1959, in respect of
‘Miniutry of Labour and Employ-
mml.lt
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“That a sum not exceeding
Rs. 192000 be grantad to the

during the year ending on the 31st
day of March, 1959, in respect of
Chief Inspector of Munes'”

. T—ExpENDITURE -
EXPINDITURE Demaxp No, 7 ON DIN

DEPARTMENTS AND OTHER

UNDER THE MINISTRY OF LABOUR AND

EMPLOYMENT

“That a sum not exceeding
Rs. 7335000 be granted to the
President, on account, for or
towards defraying the charges
durng the year ending on the 31st
day of March, 1039, in respect of
‘Miscellaneous Departments and
other Expenditure under the Min-
istry of Labour and Employment".”

Demanp No. T5—Mmrstry or Law

“That a sum not exceeding
Rs. 162000 be granted t{o the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1950, in respect of
‘Ministry of Law.,”

Demanp No 76—ELECTIONS

“That a sum not exceeding
Rs, 1512,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1039, in respect of
‘Elections”.”

Demane No. Ti—MiscErianeous Ex-

PENDITURE UNDER THE MINTSTRY OF
Law

“That a sum not exceeding
Rs. 45000 be granted to the
President, on account, for or
towards defraymg the charges
during the year ending on the 31st
day of March, 1059, in respect of
‘Miscellaneous Expenditure under
the Ministry of Law'”
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Dsmayp No. T3—Camer Iwsemerom or
Mo

Doy No. To--Moasrxy or By
LITATION

“That a sum not exceeding
Hs 337,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1958, in respect of
‘Ministry of Rehabilitation”.”

PLACED PIRSONS AND Minoarrizs

“That a sum not

Rs. 1,70,60,000 be granted to
President, on account, for
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of

the
or

Demanp No B6—MmvisTRY OF STREL,
Mmvzs Anp Fomo

“That a sum not exceeding
Rs 279,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1958, in respect of
‘Ministry of Steel, Mines and
ml-

Demaxp No 8l—Geotogicar Sumvey

“That a sum not exceeding
Rs. 10,899,000 be granted to the
President, on account, for or
towards defraymng the charges
during the year endmg on the 3lst
day of March, 1059, in respect of
‘Geological Survey'”

Dxmane No 82—ExpLomaTiON or Om
AND Natuman Gas

“That a sum not exceeding
Rs 18,20,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1950, in respect of
‘Exploration of Oil and Natural
Gas'”
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Dintaws  No. 83—MrscxLLANSOUB
DerARTMENTE AND OTEER Exprwnr-
TURE UNDER THE MnsTRY OoF STEEL,
Mos axo Fusn

“That a sum not exceeding
Rs. 4,13,54000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Miscellaneous Departments and
other Expenditure under the Min-
istry of Steel, Mines and Fuel'”
Desaanp No. 84—MINISTRY OF TRANS-

PORT AND COMMUNICATIONS

“That & sum not exceeding
Rs. 638000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1939, in respect of
‘Ministry of Transport and Com-
munications’”

Demarnp No. 85—MrercanNtiLz Marawx
DEPARTMENT

“That & sum not exceeding
Rs. 5,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 19569, in respect of
*Mercantile Marine Department'.”

Deyaaxp No B86—Licer Houszs awp
Liauer Smrres

“That a sum not exceeding
Rs. 11,58000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the Slst
day of March, 1859, in respect of
‘Light Houses and Light Ships'”

Demawnd No. 87—CentraL Roap Fump

“That a sum not exceeding
Rs, 35,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1969, in respect of
‘Central Road Fund'.”

Demanp No. 88—CoMMUNICATIONS
(NcLUDING NATIONAL HIGHWAYE)

“That a sum not exceeding
Rs. 50,31,000 be granted to the
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President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1039, in respect of
‘Communications (including Na-
tional Highways)'."

Dzmaanp No. 88—Inpiaw Posrs AND
TELXCRAPES DEPARTMENT (INCLUDING
WORKING EXPENSES)

“That a sum not exceeding
Rs. 5,24,75,000 be granted to the
President on account, for or to-
wards defraying the charges dur-
ing the year ending on the Slst
day of March, 1858, in respect of
Indian Posts and Telegraphs De-
partment (including working Ex-
MM)’." -

Drmanp No. 90-—METEOROLOGY

“That 2 sum not exceeding
Rs. 13,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
‘Meteorology”.”

Demanp No. 91—Overszas COMMUNI=-
CATION SERVICE

“That a sum not exceeding
Rs. 9,73.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Overseas Communication Ser-
v.lcel'il

Devann No. 92—AVIATION

“That a sum not exceeding
Rs. 81,63,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the Slst
day of March, 1850, in respect of
‘Aviation’.”

Demann No. 93— MISCELLANEOUS
DEPARTMENTS AND OTHER ExPENDI-
TURE UNDER THE MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 1156,000 be granted to the
President, on account, for or
towards defraying the charges
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during the year ending on the 81st
day of March, 1939, in respect of
Miscellanecus Departments and
other Expenditure under the Min-
istry of Transport and Communi-
cations".”

Dxmaxp No. 94—MimNmsTay or Works,
Housme AND SurrLy.

“That a sum not exceeding
Rs. 4,73,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
Ministry of Works, Housing and

Supply'.”
Demanp No 95—SuppLIEs.

“That a sum not exceeding
Rs 22,666,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Supplies’. "

Demanp No. 96—Otrer Crvi WoRks,

“That a sum not exceeding
Rs. 2,00,36,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Other Civil Works'"

07—STATIONERY  AND
PrRINTING,

“That a sum not exceeding
Rs. 59,87,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Stationery and Printing’.”

Demanp No

“That a sum not exceeding
Rs. 7,385,000 be granted to the
President, on account, for or
towards defraying the charges

. - - e P
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during the year ending on the Mist
day of March, 1859, in respect of
“Miscellansous Depariments and
Expenditure under the Ministry of
Works, Housing and Supply’.”

Demanp No. 99—DrrarTMEnT OF
Aromac Ewzacy.

“That a sum not exceeding
Rs. 76000 be granted to the
President, on account, for or
towards defraying the charpges
during the year ending on the 31st
day of March, 1950, in respect of
‘Department of Atomic Energy'”

Demaxp No. 100—Aromic Enzmoy
Reszarce

“That & sum not exceeding
Rs. 27,57,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Atomic Energy Research'”

Demany No. 101—DEPARTMENT oOF
PARLIAMENTARY AFFAIRS.

“That a sum not exceeding
Rs. 10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1969, in respect of
‘Department of Parliamentary
Affairs’.”

Dxmanp No, 102—Lox SaBHA.

“That a sum not exceeding
Rs. 12,88,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 81st
day of March, 1859, in respect of
‘Lok Sabha'.”

Demano No. 103—MiscrLavgovs Ex-
PENDITURE UNDER THE LOX SaBHA.

“That a sum not exceeding
Rs, 34000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
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Dxmand No. 100—Carrrar. OUTLAY OF
THEE MINmSTRY Or EdUCATION AN

“Miscellaneous ture under
the Lok Sabhy'.”

Deyane No. 104—RaJya Bamma

“That a sum not exceeding
Rs. 416000 be granted t{o the
Pregident, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
“‘Rajya Sabha'"”

ScrenTre RESEARCE.

“That & sum not exceeding
Rs. 13,23,000 be granted to the
President, on account, for or
towards defraying the charges
durmg the year endng on the 31st
day of Maxch, 1908, in respect of
“Capital Outlay of the Minstry of
Education and Scientific Re-
search’,

DeMand No. 110—Carmrar OuTLAY of

Demaxp No. 105-—SacarTamiar or Vice-
: wux MrNtsrry or ExTaNAL Arrams.

Presooewe

“That a sum not exceeding
Rs. 5000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1858, in respect of
‘Secretariat of Vice-President'.”

“That a sum not exceeding
Rs. 3,87,000 be granted to the
President, on account, Tor or
towards defraying the charges
during the year ending on the 81st
day of March, 1059, in respect of
‘Capital Outlay of the Ministry of

External Affairs’”
Dzmarp No. 111—Carrrar QUTLAY ON

Drmant No. 106—CAPITAL OUTLAY OF
THE MIivisTRY o CoMMEIRCE AND
INDUBTRY.

“That a sum not exceeding
Rs. 1,07,82,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
‘Capital Outlay of the Ministry of
Commerce and Industry”.”

Demawp No. 107—Carrrar Outray of
CoMMUNITY Demaxp No. 112—Carrrar Outiay on

THE MINISTRY oOF
DEvELOPMENT.

“That a sum not exceeding
Rs. 19,45,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
‘Capital Qutlay of the Ministry of
Community Development’.”

Demano No
OvuTLAY

“That a sum not exceeding
Rs. 2,490,46000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1939, in respect of
“‘Defence Capital Outlay’™

108—DerENcE CAPITAL

Inpia SecuprrTy Przsa.

‘“That a sum not exceeding
Rs. 82,000 be granted to the
Presiaent, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Capital Outlay on India Securi.
ty Press’.”

CunreNcy AND COINAGE.

‘“That a sum not exceeding
Rs. 2422000 be granted {o the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
“Capital Outlay on Currency and
Comage"."

Demane No. 113—Caprrar Ourray ot

“That a sum not exceeding
Rs. 3,85000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3ist
day of March, 1959, in respect of
‘Capital Outlay on Mints""



piés  Dewands for

8 MARCH 1088  Grontsom Scoswst  siS

Demanp No. 114—ComMmMutEd VALUE Duxawo No. 110—-Purcuase or Food-

or PENSTONS.

“That a sum not exceeding
Rs. 382,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
Commuted Value of Pensions'."

Drmanp No. 115—PAYMENTS TO0 RE- Demanp No.

TRENCHED PERSONNEL

“That a sum not exceeding
Rs. 1,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Payments to Retrenched Person-
nel'.”

Drmanp No 116—OrtEEr CariTAL

OUYLAY OF THE MINISTRY OF
FINaNcE.

“That a sum not exceeding
Rs 7,48,82,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1859, in respect of
‘Other Capital Outlay of the
Ministry of Finance"”

Demaxp No. 117—LOANS AND ADVAN-

ces BY THE CENTRAL GOVERNMENT.

“That a sum not exceeding
Rs 11,50,15,000 be granted to the
President, on account, for or
towards defraying the charges
durmg the year ending on the 31st
day of March, 19858, in respect of
‘Loans and Advances by the Cen-
tral Government'"

DeMaND No. 118—CAPITAL OUTLAY ON

Forests

“That a sum mnot exceeding
Rs 79,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
Capital Outlay on Forests'”

Dxmanp No. 123-——CAFITAL

“That a sum not exceeding
Rs. 14,00,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 3lst
day of March, 1958, in respect of
‘Purchase of Foodgrains""

OUTLAY OF TH: MmvmstrY or Fooo
AND AGRICULTURE

“That a sum not exceeding
Rs 2,51,02,000 be granted to the
Premident, on account, for eor
towards defraying the charges
during the year ending on the 3ls
day of March, 1959, in respect of
‘Other Capital Outlay of the Mi-
nistry of Food and Agriculture'”

Dxmanp No. 121—Carrrar OUTLAY OF

THE Mimvistry or HEALTH

“*That a sum not exceeding
Rs 81,62,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Capital Outlay of the Mimistry of
Health'”

Demanp No 122—Caprrar OUTLAY OF

THE MinisTRY oFr HOME AFrAIRrs.

“That a sum not exceeding
Rs. 9,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1958, in respect of
‘Capital QOutlay of the Ministry of
Home Affairs’.”

ON BROADCASTING

‘“That a sum not exceeding
Rs 1797000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 19859, in respect of
‘Capital OQutlay on Broadcasting”.™

120—OTHER  CAPITAL

OuTLAY
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Dexawd No. 124—Carrral OvTLAY oM
Murmrorrosx River Scuxns.

‘“That a sum not exceeding
Rs. 35,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1059, in respect of
‘Capital Outlay on Multipurpose
River Schemes'."

Demany No. 125—OtHER CAPITAL
Qurray of THE MinisTRY or Immi-
GATION AND MOWER.

“That a sum not exceedmng
Rs. 46,54,000 be granted to the

President, on account, for or
towards defraying the charges
durmg the year ending on the 3ist
day of March, 1950, in respect of
‘Other Capital Outlay of the
Ministry of Irrigation and
power”.”

Demanp No. 128—Carrrar OUTLAY OF

THE MINISTRY OF LABOUR AND
EMPLOYMENT.

“That a sum not exceeding
Rs. 86,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the Slst
day of March, 1958, in respect of
‘Capital Outlay of the Ministry of
Labour and Employment’.”

Demanp No. 127—Carrrar Ovurray or
THE MINISTRY OF REHABILITATION.

“That a sum not exceeding
Rs 1,75,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1059, in respect of
‘Capital Outlay of the Ministry of
Rehabilitation'."

Dexmano No. 128—Carrrar Ovtiay or
TRE MINISTRY OF StEXL, MINES
AND FUEL

“That a sum not exceeding
Rs. 14,40,99,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
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day of March 1950, in respect of
Capital Outlay of the Ministry of
Steel, Mines and Fuel'”

DeMaNp No. 120—CarrTaL OUTLAY OW-
PorTts

‘“That a sum not exceeding
Rs. 38,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1959, in respect of
‘Capital Outlay on Ports'.”

DeMand No. 130—Carrral OUTLAY OW
Roaps

‘“That a sum not exceeding
Rs. 1,25,00,000 be granted to the
President, on account, for o
towards defraymng the charges
during the year ending o~ the 81st
day of March, 1859, in respect of
‘Capital Outlay on Roads'.”

Demanp No. 131—Carrrar OUTLAY O
INDIAN PoSTS AND TELEGRAPHS
(NOT MET FrROM REVENUE).

“That a8 sum not exceeding
Rs. 2,50,77,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1958, in respect of
‘Capital Outlay on Indian Posts
and Telegraphs (not met from
Revenue)'”

Demanp No. 132—Carrrar OuTLAY ON
Cvi. AvIATION

“That a sum not exceeding
Rs, 26,97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of Marcn, 1958, ;n respect of
‘Capital Outlay on Civil Avia-
ﬁonllu

Demanp No. 135—OtHER CaArTra
Ovutray or THE MmNisTRY OF TRAME-
PORT AND COMMUNICATIONS

“That a sum not exceeding
Rs. 93,03,000 be granted to the
President, on account, for oe
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towards defraying the charges
during the year ending on the 31st
day of Mareh, 1959, in respect of
‘Other Capital Outlay of the
Ministry of Transport and Com-
munications'’”
Demaxp No. 134—Dmumx  Carrrar
OUTLAY.

“That a sum not exceeding
Ra. 52,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1989, in respect of
Delhi Capital Outlay"”

Demany No. 135—Carrrar OUTLAY ON
BUILDINCS

“That a sum not exceeding
Rs. 47,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the 31st
day of March. 1959, in respect of
‘Capital Outlay on Buldings'”

Demanp No. 136—OtaER CAPITAL

OUTLAY OF THE Mini1sTRY or WORKS,

HousmiG AND SUPPLY

“That a sum not exceeding
Rs. 29,64,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the $1st
day of March, 1959, in 1espect of
‘Other Capital Qutlay of the Mi-
nistry of Works, Housing and
Supply’."

Deaany No. 137—Carrral OUTLAY OF
THE DEPARTMENT OF ATOMIC
ENZRGY

“That a sum not exceeding
Rs. 43,25000 be granted to the
President, on account, for or
towards defraying the charges
during the yeer ending on the 31st
day of March. 1893, 'n ruspect of
‘Capital Outlay of the Department
of Atomic Energy".”

OEMANDS FOR GRANTS—RAIL-
WAYS—Contd.

Mr. Bpeaker: The House will now

resume further discussion on Demand
No. 1 in respect of Railways—1058-59.

Out of 7 hours agreed to by the House
on this Demand, 5 hours and 21 minu-
tes have already been availed of and
1 hour and 39 minutes now remain

The list of cut motions relating to
Demand No. 1 moved on the d4th
March, 1858, has already been circul-
ated to Members on the same day.

Kumarli M. Vedakumari may now
continue her speech. Before sbe
starts, may I know how long the
Minister proposes to take to reply?

The Minister of Rallways (Shrl
Jagjivan Ram): May be 45 minutes.

Mr. Speaker: So I would call him.
at 1 o'clock.

[Mg. Drrury-Seraxen in the Chair.)
12:09 hrs,

Kumarl M. Vedakumarl (Eluru):
Yesterday, I dealt with zonalism and
departmentalism and the delay in the
running of trains in this country. As
regards the late running of trains 1
would like to mention flve more
points. The first is engine failure.
The second 1s chain pulling. Then
there is timing and speed restriction.
Fourthly, we have electric failures,
and fifthly, improper guidance to rail-

way passengers—the travelling pub-
lic.

About engine failures and chain pul-
ling, we know a lot. I would like to
mention that departmental vigilance s
required to prevent these. In dealing
with the question of the delinquency
of chain pulling and speed restrictions,
1 should say that the rules and regu-
lations which are framed for the pur-
pose of making the trains move
speedly and regularly are not follow-
ed at all. There is the departmental



are carried on in their own way. That
becomes an age-long question. Every-
body, the Members of Parliament and
even the common citizens know how
the contracts are going on.

I can give my own experience. In
Elury station, there is some low-lying
area. A contractor has begun the
work there I used to go to the station
every week, not for the purpose of
checking—because I do not have the
authority to check these people—but
simply to see how the work is going
on, how many days they will take,
what material they are using. When
I ask them whether there is any super-
visory staff to check, they say, nobody
is there but, now and then, some peo-
ple come and ask how the work is
going on. This Is how contract works
are being done. If things are to be
done, they have to be done in a better
way and we should see that funds are
not wasted on them. That is the main
peoint 1 would like to say.

Coming to chain-pulling, even the
Rallway Minister has dealt with it in
his speech. Chain-pulling has become
too much. The hon Minister wanted
publie co-operation. We are ready tr
give co-operation; but, what about the
Police? When we are travelling in the
trein somebody pulls the chain and

Rellways s
gets down and goes away calmly
When I ask the policemen, “why aye

i
1
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There are two
categories of employees, the train
clerks and the guards. If
has got experience about the difficul-
ties of the train clerks, he will say how
deplorable their conditions of work
are. These train clerks have to check
every minute where the wagons have
come from, where they are going and
how many wagons are there etc. They
have to do this work every min
all the 24 hours, tallying with a
book and they have to despa
wagons to particular places,
the rain and winter, they ha
the work. They are not supp!

:

iﬁ
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rain coats even. They have to carry
an umbrella in one hand, a lamp in
the other and also the tally book and

committed any mistake, then, he is



give any concession to you, because
the medical authority says you are not
having any trouble” After two days,
the commercial clerk requested and
appealed to the medical authority to
put him under observation.

Nobody was there to care for him.

After two days his condition became
80 precarious that with the interfer-
ence of a local civilian doctor he was
saved. He had a major operation for
appendicitis. This is how the railway
hospitals work. I would like to have
an enquiry made into this cgse. It
will prove how the poor train clerks
are suffering. The sheer irresponsibi-
lity, the sheer arrogance of the medi-
cal officer made this poor train clerk

Rallaape 3%z¢

suffer and he would have lost his life
but for the civil surgeon. I will prove
it. The Civil surgeon is there.
Nobody cares whether he is suffering
from toothache or cerebral haemor-
rhage. They won't bother; he must
have temperature. I do not under-

EgEiasg
§.91Ess
H L
Fiize.s
Ty
trobini!

It is a matter in

ving the precious lives of the poor
people. I appeal to the hon. Minister
to have an enquiry made into the
particular case I have mentioned That
will serve as a lesson to the higher
officers and do some service to the
poor suffering section of

§
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Surl Rajendra Singh (Chapra):
Mr. Deputy-Speaker, Sir, a large
number of speakers have participated
in this discussion on the Railway
Budget. Many significant and intelli-
gent observations and submissions
have been made. But the way, the

profoundly disappointed. And today
if at all I have chosen to address this
House it is with a sense of great regret
and sorrow.

8ir, in this brief span of time, I
would like to confine myself to the
consideration of certain human values.
The hon. Railway Minister, some time
ago, had made a brave declaration
that the industry, which is not in a
position to pay the minimum wages,
has no right to exist. Railways are &
big nationalised public endeavour and
there are two lakhs of coolies, porters
and casual labourers in it. May I
know from the hon. Railway Minister
what has been done so far during these
ten years of independence, when we
have completed one Five Year Plan
and we are through the mid-days of
the Second Five Year Plan, for these
sub-human species? The coolies are
the same, their lot is the same. They
are there where they had been during
the British days or the Company days.

At Howrah Station—just imagine
that great city of Calcutta—we have
thousands of coolies, porters and
casual labourers, What are their earn-
ings? They do not get even the mini-
mum wage prescribed by the enact-
ment of this House. The hon. Rail-
way Minister can very well say that
these persons do not belong to the
railways. They work for the railways
just in a casual way. But, Sir, I very
humbly submit that the coolies, the
porters and the casual labour as much
happen to be the important part of
the railways as these members of the
Railway Board on whom the hon.
Railway Minister has so much of pride
and in season and out of season he
must go on praising them even for
their faults.

Some days back the hon. Railway
Minister had declared at Patna that
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the amenities, the privileges and all
these things, which are given to the
officers, shall continue so long as he is
in office. I do not mind his giving air-
conditioned coaches, big salaries and
many other things that go by to the
big officers

Shrl Jagjivan Ram: I do not think I
sald anything like what you are saying.

Bhrl Rajendra Singh: You made that
observation at Patna. Those things
are there. It came out in the news-
papers Anyway,

But, if the members of the Railway
Board must have all those privileges
and comforts, which are denied to
many of us for the smooth and effi-
cient functioning of the railways, I do
submit, Sir, that the coolies, porters
and the casual labourers, who happen
to render so much important service
to the railways, too have a right to
demand from you the minimum that
you can give

Bir, 1ast ime while the hon Rallway
M nister was replying, he pooh-poohed
our charges of victimisation that Is so
much rampant in the raillways, 1
would like to make hun know that
these coolies, who are treated by him
and hig Ministry as sub-human species,
worse than dogs in the street, have
been victimised. When 1 was at
Howrah Station last, I came to know
of not one or two, but more than two
dozen persons, who were the active
workers of the union and who voiced
their grievances, their demands and
the anguished feelings of the workers.
They have been dismissed without any
thyme or reason 1 would lke to
know from the hon Minister. Is this
not victimisation? And wictimisation
does not go by one uniform pattern.
It changes pattern from time to time
and from place to place and all these
things happen there.

Similarly, I can tell you a story of a
close friend of mine, who happens to
be a coolle. Unfortunately, he is a
coolie. He has been dismissed from
railway service only because the C1D,
Bihar, found that some ten years ago
he was having a concubine. If the

who some ten
years ago had a concubine, must be-
dismissed without going through the-
formalites and procedure of law, I
think very few people in the Railway
Board, the General Managers and all
those big officers at the top would be
left in the seats that they occupy if
the hon. Railway Minister does care
to go into their private lfe,

Bhri Jagjivan Ram: Was this report
by any railway officer?

Shri Rajendra Singh: Yes, by n
railway officer.

I want to know that if the railway
officer must have the C.LD.s report
about a coolie, then surely you are
under compulsion to see that every
railway officer gets a clean certificate
from the CID, otherwise they do not
have a right to be there. If that could
be applied n the case of a roolie, it
should similarly be applied to all offi-
cers You say that your officers are
honest and efficient. The common man
knows how efficient and how honest
they are But you say that ‘here is
nothing on paper So, if there is
nothing on paper, take the advice of
the C.ID. and the Home Ministry. I
you cannot do it in the case of these
officers, 1 do not think you have any
moral right to do the same thing in
the case of railway workers.

Bir, there are 670 categories of
workers and during this brief span of
time it ¥ not posmble for me to
recount the gross injustice, which is
being perpetrated by your officers.
Anyway, I would like to touch upon &
few things that are just sure festera
Take, for instance, the gangmen.
These gangmen keep your track going.
If they do mot work, 1 do not think
railway transportation would be pos-
sible. But what is done for them?
They get Rs. 30 to Rs. 35 all the thirty
years that they would put in railway
service. They would get simply an
increment of Rs. 5. You just look at
their conditions of service. They hawve-
to work from six in the morning tilt
seven in the evening and only three
hours’ respite is given to them, They



cook their meals,
'where they live and how they manage
to work But they work for you and

and do something for them I do not
say that they be given an awr-condi-
tioned coach, but at least whatever be
the bare demands for the life of a
‘human being, that can be given to
them

You say that accidents happen Yes,
accidents happen

Mr. Deputy-Speaker: The hon
Member's time 15 up

Shrl Rajendra Singh: Sir, I want
five minutes There are many things
to say

Mr, Deputy-Speaker: That, I am
sure, the hon Member has managed

Shri Rajendra Singh: Why do acci-
-dents happen®” Not because the
«drivers are bad, not because it has
come mto thewr heads to derail the
train, but simply and entirely because
you do not have officers who could
know thngs connected with rallways
mtimately You appomt officers direct-
ly and after one or two years, you
place them as the district head or
.divisional head, with the result they
-do not know their work From my
personal knowledge, I can tell you
that these drivers, firemen and certain
other persons are never given good
links. A driver who 13 on the rals
has to work continuously for many
hours. He does not have respite und
he does not know where to rest Many
a time I have found drivers resting
themselves on the stations because of
fhe bad link You play hanky-panky
with these drivers and firemen After
AR they are human bengs and they
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The Railway Minister has given the
House a3 big purse of Rs, 27 crores
That is a very big achievement and
he needs compliments and congratula-
tions from all quarters But I would
say with all sense of restraint and
responmbility that this whole big bag
of money 13 tainted money 1n the
sense that the money has been accu-
mulated on the one side by torturing
the workers and on the other side by
bleedmg the people white

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): Is 1t your
suggeston that no fares should be
charged?

Shri Rajendra Bingh: I do not say
that, I only say that fair fare should
be charged and the dues to the
workers should be paid to them wath-
out any grudge You do not do that
Those workers who overwork and
those who offictate in higher jobs do
not get their dues Not only that I
can give you instances of several per-
sons who retired ten years before and
their dues have not yet been paid.
Some persons have died also and some
of thewr relatives are just rolling from
pillar to post

Bhri Jagjivan Bam: I would like to
have a list of such persons

Shri Rajendra Singh: I wnll give
you, but it will take a long time for
you to remove them

Mr. Deputy-Speaker: The hon
Member's time 18 up

Shri Rajendra Singh: I only want a
few minutes for dealing with victimis
sation cases

Mr, Deputy-Speaker: That would be
a vicumusation of the Chawr There
are three other Members who want 1o
speak

Shri Asoka Mehta (Muzaffarpur):
The Minister will give a part of his
time

Shri Rajendra Singh: It 1s very kind
of him to have glven the promise that
30 far as cases of victimisation are
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concerned, he will look into them and
give them his kind consideration. I
would request the Railway Minister
to take me into confidence, hecause
though I cannot claim to be his col-
Jeague. I had once the oppurtunity of
following in his footsteps and we were
moving very very intimately. There-
fore, I would make this request to him.
If at all you want to be posted with
honest facts, please give us time so
that we can acquaint you with all pos-
sible details on these matters of vic-
timisation. Be not under any delusion
because it is not a case of a dozen or
even 100 I can give you 2,000 cases
of persons where the w.ctimisation
simply takes the shape of dismussing
the persons outright. 1 do not have
time to refer to all the cases of vic-
timisation here.

Shri Jagjivan Ram: You may advise
him to scnd a note to me, I will Jook
into them

Mr. Deputy-Speaker: Yes

Shri L. Achaw Singh (Inner Mani-
pur): At the very outset, I would hike
to thank the Railway Minstry for
opcning a new zone with headquarters
at Pandu The north-east regon of
India s the most backward arcea :n
the country Therc are vast jungles,
big mountains, big rivers as well as
rich natural resources, but the area is
very much backward from the econ-
omic peint of view From the pomnt of
view of transport and commumcations
also, this arca is very much under-
developed From the straiegic point
of view, the Btates and Territor.es are
all surrounded by forcign countrivs
and at the time of emcrgency, the
present system of transport cannot
cope with the requirements of the
situation. So, the establishment of the
new zone 18 welcome from various
points of view. My only hope is that
the Railway Mnistry will make a
serious effort for expanding the various
facilities available to other parts of
India to this zone also.

The condition of the North-Eastern
Frontier Railway system is far from
satisfactory. Here trains are very few
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and far between. Trains also run very
irregularly and very slow moving. The
general public end the businessmen
have been experiencing very great
difficulty on account of these incon-
veniences. The goods traffic also Is
very inefficient. It takes months for
goods to reach their destination. From
the point of the expanding economy
and also the expansion of wvarious
industries 1n Assam and in lhe north-
cast of India, the present position is
very deplorable. There has been talk
of a socialist pattern of society, but the
regional disparity in the rawe of pro-
gress 1 cconomic development i
necessarily a stumbling block towards
the achievement of that goal It is
very difficult to carry out the develop-
ment work in the NEF.A. arca, Naga
Hills, Manipur and Tripura and even
to spend the sanctioned money of the
Plan with this transport bottleneck.

The north-east region of India has a
population of about 1} crores spread
over about 100,000 squarc miles. The
people there cannot get corrugated iron
sheets, cement and iron rods for devel-
opmental works, not to speak of prap-
er facilities for the movement of
foodgrains. It is, therefore, very diff-
icult now to imagine how the people of
NEFA, Naga Hills. Manipur and
Tripura can reach the standard of the
rest of India at the present rate of
progiess. In the north-east of India,
we are not provided with many faeili-
ties, though a lot of mprovements
have taken place in the other railways.
In that part of India amemties, parti-
cularly of catering standard, have gone
down We have sometimes to do
without fan in the first class compart-
ment We have discarded bogies on
the old metre-gauge line and sweepers
and cleaners do not attend the com-
partments properly.

Trains arc very much overcrowded
and irregular. We have got in other
parts of India air-conditioned de lure
trains, third class reservation and
sleeping faclities. But there is a great
contrast in this part. Then again, the
waiting rooms are also always crowd=
ed. I have got practical experience of
Silchar and Manipur Road stations.

i
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“There are upper class waiting rooms
meant for first and second class pas-
sengers in both the stations. The
standard of sanitation and cleanliness
has deteriorated a great deal, I wonder
whether this is the price of independ-
ence which we have to pay. In Silchar
particularly in the station and in the
railway colony, there 1s no provision
for water supply. The railway people
have to make their own arrangements
for water supply There are no rest
houses in these places. At Mampur
station, we experience great incon=-
venience when we have to spend the
night in the crowded waiting room.
We do not have even sitting accom-
modation there because Manipur Road
is the railway terminus and we have to
wait there for the bus service to
Kohima, the headquarters for the Naga
Hills and also to Imphal There is no
connecting transport serviga to these
places and there is only one service a
day. 1 urge the Railway Minisiry fo
expand the waiting room at Manipur
Road stat'on so that there may be
better accommodation for the pas-
sengers and also to make !mmediate
provision for water supply at Silchar.

We have great difficulty in obtain-
ing our dailv necessities Most of the
supplies come from Calcutta, the
nearest commercial centre and goods
take some six months to reach Kohima
and Imphal by train Some goods are
carried by air but they are too costly
That is why we cannot carry out most
of our plan projects in time and even
if we carry them out, they are done at
great cost and the common people do
not get the benefit 1n time T would
like to suggest that priortties should
be given to goods booked for NEF A,
Naga Hills, Manipur and Tripura so
that the development works there may
not suffer and their progress may keep
paee along with the rest of India

For the whole North-East India,
where coal, timber, tea and oil indus-
tnes are expanding and sugar and
paper industries are being started, 1t 25
necessary that additional line capacity
should be provided. Improvements in

A
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the exitsing track with speedy renewal
and rehabilitation of bridges are come
pelling necessities, Sufficient number
of wagons and engines should be
arranged for the replacement of out-
moded stock. Proper ballasting of the
track, speeding up of trans, quicker
movement of goods and ‘he develop-
ment of workshops are the need of the
moment From Maniharighat to Tin-
sukia a double track should be pro-
vided and broad gauge lines vhould Le
extended to North-cast Frontier
region.

With regard to special 1ransport
problems of Manipur, it chould be
borne in mind that there 1s no rail
connection Manipur Road 15 135
miles from Imphal, the headquarters
of Mampur Admimstration Manipur
is surplus in rice; it is onlv Rs 7-50
per maund whereas 1n Assam it 1s
double or treble and even four times
and its artistic handloom products
cannot compete with such products
elsewhere in India because of the
transport cost It is neccssary in the
mterest of Manipur as well as India
that Manipur should have a rail link
with Assam Alternate routes have
been  suggested via Haflong an the
North Cachar Hills and Cachar d striet,
1t 15 advisable that the shortest and
most convenlent route shall have to be
cxplored and measures taken to con-
struct a new rail link 1o Manipu: The
other day, a friend suggested apother
connection vie Manipur Road and
Kohma That will take much time
and cnormous amount of money and
1t may not be possible to have a rail-
line on this route because of the high
mountainous region and steep hills.

"1 would hike to urge upon the Railway

Ministry to take measures now sn that
we may have the new construction on
the most convenient and shortest
route after a careful survey.

Lastly, in this railway system, we
should have sufficient number of mem-
bers of the Scheduled Tribes and
tribals of the area. They are very
much neglected. This is directly con-
cerncd with the economic life of the
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large number of tribals in these areas
and s0 they should be given some
chance in the reilway service so that
they may feel that it is their duty to
further and promote the common
national enterprise. Special measures
should be taken to ensure a minimum
number of railway jobs to tribals and
Manipuris,

Shrimati Renn Chakravarity (Basir-
hat): Sir, I should like to draw the
attention of the hon. Minister to the
delay in starting the Barasat-Basithat
Light Railway. For the last three
years, this promise had been given and
yet construction had not started.
Actually, the predecessor to the pres-
ent Minister had said in June 1954
that 1t would be completed before
December, 1955 However thal be, the
first objcction came when one hon.
Member of this House himself object-
ed and brought forward certsin abjec-
tions of the local pcople, The General
Manager immediately stopped the con-
struction on rece pt of that letter

After that, the District Magistrate
- had gone into the entire matter Still
the construction had not staried The
second delay started agamn when there
was a demand from the State Gov-
ernment to give a guarantice that there
would be no further acquisition That
agamn took a long time and the State
Government again  delayed Now,
after the State Government had given
the assurance in January. we thought
that the work would start and at least
a part of Ry 18 o1 Rs 20 lakhs would
be utilised But now we find another
letter has been forwarded by the Hau-
way Board saying that the State Gov-
ernment should assure that no bLuses
will ply or the extra buses there will
not ply in future It 1s a pecular posi-
tion While we say that we want road
transport and buses, the sanctioned
scheme 15 held up because the Railway
Board wants an assurance from the
State Government that the buses will
not ply.

That also, I believe, has been given
by the Chief Minister. But whatever
that be, I feel that the delay is not
only causng sufferings to ihe people
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but also increases the cost of the roll-
ing stock and other material So, I
would like to know what exactly is
the position regarding this line. What
1s the amount allocated for 1t this
year' whether or not any construction
work 15 going to start or whether cer-
tain further objections will be raised
by the Rallway Board, General Man-
ager, etc to hold this up

The second point is regarding the
nationalisation of the light railways.
After my experience of the Barasat-
Basirhat Light railway, I find that on
the one hand it 15 very diflicult for
our national Exchequer to bear the
cost of selung up broad-gauge to cater
in the arcas that are already heing
served by the narrow gauge On the
other hand, we are saying that we will
not have these small light railways.
The Barasat-Basirhat, the Bengal Pro-
vinmal Railway and the Kalighat and
Falta Railway have been stopped and
the others such as Howrah-Amta,
Howrah-Scakhala, Arrah-Sasaram and
Sahadara-Saharanpur are about to be
closed down.

1 agree that to ill be better to have
a broade-gauge But until such time
as we have them, we should try to
keep these small hight railways in a
functioning order with some subsidy
or help Until we remodel them and
put them under broad gauge, they
must be allowed to function That
is the point which I want the Gov-
ernment to reconsider.

The third point 15 about the wagon
assembly. Everybody has mentioned
that there 1s shortage of wagons. 1
have been 1n the manganese and iron
ore belts Everybody has complained
that wagons had been in short supply.
Recently, wagon assembly work was
given to one D. C. Dheman Brothers
in Vizag. The railways were to give
the yard, free conveyance from port
and cheap electricity The security
amount was Rs 2 lakhs They were
the contractors who had neither ten-
dered the lowest nor could they pay
the security money. The contract
was given to them. In 1955, the come
tract was given. But later on they
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refused to pay or could not pay.
Whatever it may be, the Rallway
Board came forward and asked them
to continue the work on indemnity
bond.

13 hrs,

Now what happened? The contract
was for 10,800 wagons and the wagons
were to be delivered by 1856. It was
only a draft agreement; the final
agreement, 1 do not think has been
signed even today, although Rs. 16
lakhs have becn given to this gentle-
man. Approximately thirty wagons
were to have been assembled every
day, but actually not more than ten
to twelve wagons have been assembl-
ed. Foreign ships bringing parts for
the assembly were delayed in the
waters and the railways has had to
pay demurrage.

According to the terms of the draft
coniract the assembly cost of each
wagon was Rs 318, in the case of
open wagons, and Rs. 373 in the case
of covered ones The railways cal-
culated that there would be an over-
head charge of Rs. 28, So each
wagon was to be assembled at Rs. 346
for open oncs and Rs. 401 for cover-
ed wagons The overhead charges of
the railways went up to Rs 137, as a
result of which the total cost was far
more than other firms. Not only is
it a question of costing Actually the
turn out has been less; not even 50
per cent of the contract has been ful-
filled by November 1956 But no
penalisation has been made, and
although the South-Eastern Railway
Authorities have taken 1t up with the
Railway Board, every time we find
that the Railway Board has given this
contractor a pass, and now they have
ordered that assembly parts of 2,000
wagons should be sent from Vizag to
Calcutta to this gentleman without
any ftransport charges, When the
CME, South-Eastern Railway took
up the matter, the Railway Board
wrote back to him to arrange to send
Dhiman to Delhi. Then we do not
know whet happened. The Senior
Accounts Officer, SE, Rallway had

pot passed his bill. But Mr. Dhiman
seems to be such a powerhfl man
that he gets telegraph orders from
the Railway Board.

Now my main pomnt is that such
instances show that all is not well
and at a time when wc are short of
wagons, such favouritism should not
be shown. We should see that orders
placed for wagons should be  got
executed. If tenderers are not able
to execute the orders, they should
be entrusted to others who would be
able to fulfil the contracts.

Another important point to which I
would like to draw the attention of
the House 1s the large number of
engine failures and the the difficulties
which are being experienced on
account of them. Kharagpur is one
of our biggest railway workshops;
actually it is a prize worshop. Here
the munimum time requred for
engine overhaul is six hours. But
actually I am told that the pressure
on the engines 1s so much, the work-
shops are booked to such an extent,
that the full gqverhauling is some-
times not done mn a perfect way.
Alsc, there 15 a great shortage of
material 1n the loco works So, from
these points of wview the 1dea of
introducing the incentive schemes
gives rise to certain fears in my mind,
and though it may be introduced in
certain other sections we must be
very careful in the overhauling sec-
tion  Recently, as the hon. Minister
knows the engine bar of the Bombay
Mail came out at Karaigunta and the
whole train had to be stopped and
there was delay for a long time. Such
things should be looked into and the
cause of these stoppages must be
gone 1into, especially the question of
overhauling

Mr, Deputy-Speaker:
Member's time is up.

Shrimati Renu Chakravartty: [ have
one small point to mention and that
15 about the Howrah Goods Enquiry.
This question has already been rais-
ed here. Although the Financial Ad-
viser and the Chlef Accounts Officer

The hon,

Ratioays ‘340

.
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recommended the person who has
been suspended to be taken back,
actually the Divisional Commercial
Superintendent, Howrah, has not
taken him. The question of victm-
{sation was raised by earlier spea-
kers. I can give many instances of it.
I remember our Railway Mumnister
stated last time that he would be
prepared to look into the cases of all
those who had been thrown out of
their jobs under the Premdent's order.
I know in the South-Eastern Railway
there were the cases of Messrs.
Bhadra, Brinda, Ganguli and A. K.
Bagehi. Up to now they have not
been taken back.

On the other hand, 1 would like to
lay on the Table of the House &
small leafiet which came to my notice.
This leaflet says that at a meeting
held under the auspices of the Kharg-
pur Mandal Congress Committee a
committee was set up of which Shri
K. P V Menon, the DCM.E (8) was
made the President If that can be
done by the DCME(S), I do not see
any reason why the National Safe-
guarding Rules should be applied in
the case of ordinary workers What
should apply to the ordinary worker
should also be made applicable to the
highest officer. If the cause is a good
one all alikke should be permutted o
participate 1n it, irrespective of the
party organising it

There arc many pownts to which I
wanted to refer, but since you have
asked me to conclude, I shall send a
note to the hon. Minister.

Mr. Deputy-Speaker: The hon. lady
Member said that she would like to
lay some document on the Table of
the House As she knows more than
anybody else, if any hon. Member
desires to lay any paper on the Table,
he or she has to give previous notice
to the Chair, so that the Chair may
g0 into that document and see whe-
ther it can be permitted to be laid
on the Table or not. It is not left
to the option of an hon. Member to
lay any paper on the Table,

Shrimati Resu Chakravarity: I do
not wish to lay it on the Table.
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Mr. Depuiy-Speaker: She can
write to the hon, Minister and send
him the documents.

Shri Jagllvan Ram: Sir, 1 have
listened to the debate; I have also
gone through the report of the
speeches of the Members. It may
not be possible for me within the
time at my disposal to cover all the
points that have been raised by hon.
Members, but 1 shall deal with the
important points broadly.

Many hon. Members have tried to
see socialism in the Budget; many
Members have {ried to see some
fundamental principles on which they
would like the Rallway Budget
to be framed. If they have been
disappointed, perhaps, the fault is not
with the Raflway Budget My hon.
friend Shr1 Sinhasan Singh, who is
not here was trying to find socialist
pattern m the Railway Budget and
his yard stick of socialist pattern is
the levelling down of the salaries of
the few officgrs in the Railways.

I am sorry, Sir, to say that this is
perhaps a very poor yardstick of
socialism Levelling down or reduc-
tion of the salaries of the officers is
not going to produce a sociahst pat-
tern of society. I wish he had devot-
ed some more time to understanding
what socialism means, and when we
talk of introducing socialist pattern
of society what actually we mean, I
will not labour this point, Sir, but I
would say that we in the railways
are trying in our own modest way
how far we can contribute to the
development of the country, how far
we can increase the wealth of the
country and thereby increase the
prosperity of the citizens of the
country. That 1s our conception of
socialism. Unless we increase the
prosperity of the country, there is
no chance of individual prosperity
being increased We are in our hum-
ble way contributing to the devel-
opment of the country. If he looks
at socialism from that angle he will
find that there is something in the
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Railway Budget and that we are try-
ing in our own way to advance to-
wards the goal of socialist pattern of
society.

In this connection questions were
raised about the salaries and wage
scale of certain categories of employ
ees, commercial clerks and others.
The Pay Commission is sitting and
the Commission will take into con-
sideration all these factors and make
their recommendations. But some-
times when Members make certain
allegations they are not properly in-
formed or properly briefed.

Shri Sinhasan Singh said that com-
mercial clerks had no opportunity to
be promoted as Claims Inspectors.
That is entirely wrong. The majority
of Claims Inspectors arc taken from
the rank of the commercial clerks.

The question about the Class 1V
employees was raised. As the House
is aware, I have been myself anxious
to do something for Clasq IV employ-
ees. The House is also aware that
1 set up a committee known as Tapase
Committee to go into the question as
to how far we can have additional
avenues of promotion for Class IV
employees. The Committee has come
1o the end of its labours and we are
expecting its final report within the
course of this month. As soon as
the report is received, I will see that
the examination of the report is ex-
pedited in the Railway Board, and
the report is published.

Some Members have raised  the
question of salary and pay-scale of
Class IV employees like gangmen,
khalasis and others. There is no doubt
that the increment that has been
given to them or the grade given to
them, rising from Rs. 30 to Rs, 35
within the course of their service
period, is not satisfactory. But that
question also is before the Pay Com-
mission, and I am sure the Pay Com-
mission will take into consideration
the conditions of their work and the
work they are expected to put in, and

make recommendations in that con.
nection,

1 have asked the Railway Board to
point this out to the Pay Commission
also. The difficulty is that when
we talk of the Class IV employees,
the picture of the ordinary peon in
the Secretariat is generally brought
before us. People forget that on the
railways, the posts and telegraphs
department and in some other depart-
ments, the Class IV employees are
not only peons but are part of the
operational staff or the executive
staff. So they will have to be treated
separately from Class IV employees
in the Secretariat. That aspect of the
problem, I have asked the Railway
Board to bring to the notice of the
Pay Commission, I have no doubt
that the Pay Commission will keep
all these factors in their minds while
making the recommendations for the
grade of salaries for the Class IV
employees in the railways, posts and
telegraphs department and other such
departments.

I will not say anything about acci-
dents and about the construction of
new railway lines, because I have
nothing to add to what I have said
in reply to the general discussion of
the railway budget. But I will again
reiterate and repeat what I said on
the previous occasion, namely, that it
will be our constant endeavour to
improve our efficiency, to decrease
the chances of lapses and to see how
far we can minimise the chances of
accidents.

1 must express my thanks to Shri
Goray for what he said about dis-
cipline among the railway employees.
I wish all Members of this House and
leaders of public opinion outside this
House also will support Shri Goray
and will take the same line so far as
the question of discipline among the
railway staff, all categories of staff,
high and low, is concerned. That
will no doubt improve the efficiency
of the railways. That is very neces-
sary not only on the railways but in
all departments of Government. I
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agam thank Shri Goray for the bold
way m which he placed this point
before the House I hope leaders of
public opinion outmide the  House
also will follow that up, wherever
cases arise for them, to emphasise
upon all people, the workers, that
discipline 1s  primarily needed n a
country which wants to develop

Shri Rajendra Singh. Also victi-
misation

Shri Jagjivan Ram. Victimisation 1s
mentioned That 1s a word which
has to be used by those who think
that they are doing something m the
labour field Whether that wod
15 justified o1 not, all cases are
thought to be covered by that word
We have, on the railways, certain
rules and regulations for taking dis-
uplinary action  against raillway
employees Thele mc channels for
appeals and sccond appeals in those
cases  Wherever any Member feels
that certain wtions have been taken
4gainst any raillwav employees 1t
will be better for hum to advise the
rallway employee to approach the
propét  authority o1 appeal to the
pioper authority through the chan-
nels prescribed for that purpose

Shri Rajendra Singh. Where the
Mcmber himself 15 convinced that in-
Justice has been perpetrated on a
worker, what have the Members to
do to make good the grievances?

Mr. Deputy-Speaker Wnte to the
Minister

Shri Jagjivan Ram, The Members
<hould advise the employees concern-
ed that when disciplinary action has
been taken under the ordinary rules
of procedure, there are channels for
appeals and Members should there-
fore, advise the employces concerned
to approach the pioper authorities
and proper channels prescribed under
the rules

Shri Rajendra Singh: That 15 the
majesty of this House'

8hri Jagjivan Ram: There are other
categories of cases reference to which
has been made by Shrimati Renu
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Chakravartty, and references were
made by some Members in the pre-
vious sessions also, regarding some
action taken against certaln number
of railway employees under the
President's order or under the dis-
cretionary poweis of the General
Managers In those cases, where the
workers were suspended, discharged
or disrmissed under the President's
order, 1 offered that I will review
those cases and wherever 1 found
that there was an occasion or a case
for altering the orders already pass-
ed 1n those cases, I would do that I
have already reviewed a number of
cases The final decisions on them
are likely to be taken very soon In
other cases, I have called for reports
fiom the General Managers concern-
ed and from the State Governments.
As soon as I received those reports,
I will review those cases

A 1egards the actions taken under
the discretionary powers of the Gene-
ral Managers, oiders have _been
1ssued from the Railway Board to the
General Managers that when the re-
cognised unions do take up those cases
with the General Managers, the
General Managers will review those
cases and report to the Ralway
Board 8o, these are the two types
or categories of cases

Shrimati Renu Chakravartty: What
will happen in the case of unrecog-
nised unions’ Nothing can happen!

Shri Jagjivan Ram: The cases may
be taken up by the recogmised unions
The case of the individual employees
can be taken up with the General
Managers It 1 not necessary that
the recognised unions will not take
up the case of others But, if there
aie a few cases like that, of course
the Members are welcome to write o
me m those cases These are the
two categories of cases But I am
not prepared to review the cases
where disciplinary action has been
taken under the ordinary rules of
procedure for such cases Thate,
action will have to be taken accords
mng to the rules laid down in (haf
connectlon
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“The Members are confused when
ever they say that there are two-
thousand cases of victimisation, There
may be two thousand cases or even
five thousand cases in such a huge
organisation where we have more
than a million employees. Do you
think, Sir, that there would not be a
number of cases where disciplinary
action be taken? There will be cases.
If the disciplinary actions have been
taken under the ordinary rules of
procedure, there are channels laid
down for an appeal, and the employ-
ees concerned should appeal to the
proper authorities in that behalf. I
am not going to entertain representa-
tions in such cases. Where actions
have been taken and the employees
have not been given any opportunity
because the action was taken, under
the extraordinary rules of the Presi-
dent's power, by the General Mana-
gers, 1 have already said that I
would review those cases.

Shri Rajendra Singh: Will that be
applicable to coolies also?

Shri Jagjivan Ram: I am coming
to the coolies. In the first place,
coolies are not railway employees.

Shrl Rajendra Singh: Then, whose
employees are they?

Mr. Deputy-Speaker:
the hon. Minister.

Let us hear

8hri Jagjivan Ram: If the hon.
Member exercises a little bit of his
imagination, he will find his own
answer.

A question has been raised about
porters, coolies and casual labour. In
the first place, porters are not em-
ployees of the railways. They are
there for the facilities of the travel-
ling public, and they get their wages
or remuneration from the travelling
public. We do not pay anything. We
have provided a facility for the pas-
sengers. In many countries such- an
institution does not exist at all. Per-
haps, it 1s due to our way of life—
this institution.

Skrl Rajendra Singh: Is this an
arrangement under the socialistie
pattern of society?

Mr. Deputy-Speaker: Order, order.
Let the Minister continue his speech.

Shri Jagjivan Ram: 1 want to make
it clear that this has nothing to do
with the socialistic pattern of society.
I will request my hon, friend to try
to understand what socialism is.

I want to make it clear here that I
am not going to departmentalisc these
porters. They will remain as they
are, Then, compared to previous
years, as you will also remember—
you also are travelling—what is paid
for a unit of luggage now is very
much higher.

Mr. Deputy-Speaker: It will beone
to three times,

Shri Jagjilvan Ram: Whether there
has been an increase in remuneration
or not, it is for you to decide.

As regards casual workers, they
are, again, not our employees, in that
sense, But we have got certain rules.
If a worker works continuously for
six months as a casual labour, then
he is taken temporarily and then per-
manently. But, to treat all casual
labour as railway employees, if the
hon. Member himself considers it he
will know is a thing which cannot be
done. Any commercial organisation
or industrial organisation cannot
function unless some¢ number of
casual employees or casual workers
are employed. When the tempo of
work increases all of a sudden, we
will have to engage them.

On such a huge organisation like
the railways we will have to hawe
contracts for various works. We will
have to see that the contractors pay
fair wages to their workers. In cer-
tain contracts we have also a clause
like this. But most of these labour-
ers, the casual workers, are govern-
ed by the Minimum Wages Act in
the different States. I have been
going into that question and I have
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found that whenever we employ
casual labourers we ascertain from
the District Magistrate concerned
what is the minimum wage prescribed
in that district and we on the rail-
ways also pay the same wage, which
has been prescribed by the several
authorities in that area for the work-
ers of that category. So, we have
been implementing the clauses of the
Minimum Wages Act wherever that
Act Is in force. But, if certain State
Governments do not prescribe mini-
mum wages for that category of
labour, we do pay to the casual
workers the wages prevailing in the
locality. 1 do not know what more
we can do in that respect. Here too,
the question of departmentalising all
the casual labourers is a thing which
perhaps is not practicable,

Questions have been raised about
the recognition of unions also Mr.
Banerjee, who is not here in his seat,
raised the question of recognition of
registered unions I do not know
what chaos and confusion will pre-
vail if we were to recognize all the
unions which are registered on the
railways. Perhaps there are register-
ed unions of every category of
employees on the railways, and I am
afraid perhaps we will have unions
in the railways, not in dozens but in
hundreds, if we have to recognize all
the unions that have been formed
and registered. That. I feel, will not
be to the advantage of the railway
workers themselves.

1 attended one of their conferences
at Jamalpur and I told themwthey
apprecialed and agreed—that cate-
gory-wise formations of unions on the
railways will be detrimental to the
interests of the railway workers, To-
day unions have been formed and
registered category-wise for drivers,
firemen, station masters, goods clerks,
commercial clerks and ministerial
staff, and if we were to recognize all
these unions, only confusion will be
created in the ranks of the railway
employees, and perhaps there will be
no trade unionism worth the name
In the railways.
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So, as I said on the previous occs-

. sion, ] will repeat again that it will

be our effort to see that there is
united trade union on the railways,
most likely only one federation. I
am happy that the employees and
their leaders themselves are trying
for the achievement of that object,
and we will wish them all success in
their efforts.

Mr. Barua, who is not here, raised
the question about the railway
schools in Assam. But it is not a
question for Assam only. We have
got a number of schools on the rau-
ways, and the salary of the teachers
in the railway schools has been deter-
mined by the Ministry of Education
on the recommendations of the Pay
Commission. So, no discrimination or
distinction is being made in the case
of the railway schools in Assam. The
salary scales of the teachers in the
railway schools are the same as
prescribed by the Education Ministry.
For other schools, the railways are
not responsible, and Mr, Barua will
be better advised to take up the
question with the State Government.

Then, about the freight rates for
the goods traffic from Assam, we
have a uniform rate throughout the
country, except for certain hill tracts,
where we have got the system of the
inflated mileage. I do not think we
are in any way unfair to Assam in
charging the same rate of freight as
we charge in other parts of the coun-
try. I will say that indirectly it will
give a certain concession to Assam,
because the cost of construction and
maintenance in Assam of the railway
track is much higher than in most
other parts of the country. So, there
is no occasion for any further conces-
sion to Assam in that matter.

A point was raised by Mr. Tanga-
mani about ex-servicemen. That has
been examined and whatever has been
laid down in the rules in that con-
nection has heen implemented. Mr.
Narasimhan raised the question about
the directly-recruited station masters
for Southern Railways. They weat
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to the court and lost their case. Again
they have preferred a Letters Patent
Appeal before the High Court of
Madras, and their decision is awaited.
So, we do not propose to do anything
in that matter at the present moment.

Mr. Banerjee raised the question
about the absorption of the retrench-
ed and surplus personnel of the Cen-
tral Government departments, We
have done that.  Whenever people
were retrenched or declared surplus
to the requirements of the ordnance
factories or other departments, we
have tried in the railways to absorb
as many of them as possible. Now, it
will not be fair to the railway em-
ployees themselves if the previous
services of these people, who have
been retrenched from other depart-
ments, were to be taken into con-
sideration on the railways. As a
matter of fact, we have tried to
absorb them. But where we find
that some of them had previous ex-
perience or service in the railways,
we will examine such cases and see
whether something can be done for
their past railway experience.

Shri Daljit Singh referred to the
representation of the Scheduled
Castes and Scheduled Tribes in the
recruitment to the Railways. Their
representation in the Railways har
been far from satisfactory. During
the past one or two yuars, we have
been taking certain steps to see that
the vacancies meant for them are
filled up by them. T may say that the
results of the 1857 recruitment has
been more or less satisfactory so far
as the Scheduled Castes are con-
cerned. But, in the case of the
Scheduled Tribes, it is still far from
satisfactory. Certain  further steps
will have to be taken. I may inform
the House that in 1057—we carry
forward vacancies for one year more—
perhaps you will find that the re-
eruitment has been more. In the
four Commissions at Allahabad, Bom-
bay, Calcutta and Madras, the total
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vacancies reserved for the Scheduled .-
castes were 4321 and the number of

people selected has been 5,454, But
in the case of Scheduled Tribes, out

of 2,074 vacancies reserved, the num-

ber of people selected has been 342

only. In the case of the Scheduled

Castes, in the lower category in Class

IV, all the scavenging staff that is re-

quired comes from among the Sche-

duled Castes and therefore, here also,

perhaps, their number becomes slight-

ly inflated. We are always looking

into this aspect and trying to see that

the representation of the Scheduled

Castes and Scheduled Tribes is up to

the quota reserved for them.

Shri Thirumalm Rao referred to
the expansion of the training faeili-
ties. No doubt, with the expansion
of the Railways very rapidly, We
could not keep pace in respect of
training facilities, But, in recent times
we have been increasing the capacity.
We have increased the capacity of the
Railway Staff college at Baroda. It
will now be possible to give longer
training and adequate refresher and
special courses, The training schools
at Chandausi, Sini, Udaipur and
Gauhati have now accommodation for
1,750 seats at a time against 1,050 be-
fore. The Training School on the
N. E, Railway is being moved to
Muzaffarpur and the capacity is in-
creased from 600 to 850. Also, addi-
tional hostel accommodation for ap-
prentices at Jhansi, Lallaguda and
Khargpur has been provided and Tra-
ining Establishment for Mechanical
and Electrical Apprentices has been
started at Lucknow with a capacity of
40 and at Ajmer and Bangalore City,
Further, construction of a Central
Truining School with a capacity of
225 Apprentice Mechanics and 800
Trade Apprentices is in hand at
Khargpur, Apart from this, three
schools at Mhow, Shahjehanpur and
Madhupur with a capacity of @00
Civil Engineering men have been set
up. Altogether, the trainnig facilities
have been from 21,000 per year Iin
1955-56 to 53,000 up-to-date. Bo, we
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are ourselves very careful to see that
the training facilities available to the
employees on the Railways are ade-
quate to our requirements.

The question of Light Railways
comes up every time. I want to
make it clear that we have decided
not to mationalise Light Railways as
a policy. That is not with a view
to give protection to the owners or
the companies of these Light Rail-
ways. It has been taken with a view
to greater utihsation of whatever
resources we have at present. The
House i§ aware that the allotment
to the Railway Ministry is not enough
for all the commitments that
we have undertaken. The terms and
conditions of these Light Ralways
are such that if we ourselves de-
cided to take over, perhaps, we will
have to pay them compensation at
a very inflated rate which, 1 feel,
18 not desirable at the present stage.
As I said on the previous occaslon,
wherever we find that deterioration
on a particular Raillway 1s such that
it is likely to go out of service and if
it goes out of service, the area and
the people of the locality are likely
to adversely suffer on accouni of
that, we will see whether to take
that Railway or not. 'This has been
our policy and we are¢ pursuing that,

About the Baraset-Basirhat line,
every year we do make provision in
the Budget and it is not utilised be-
cause certain difficulties have come
in the way, and up till now, we have
not been given possession of the land.
The land scquisition work has to be
done by the State Government. The
State Government, in spite of their
best efforts have not been as yet able
to deliver the land to us. Unless the
land comes into our possession, we
cannot start work. All armangements
for starting the work of construction
of that Railway are ready so far as
the Railways are concerned. As
soom a3 we are put in possession of
the land, we will go ahesd

Bhrimatl Renu Chakravartty: The
West Bengal Government has already
promised that the land will be avail-
able.
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Shri Jagjivan Ram: The land has
to be acquired The land there, as
the hon. Member herself is aware,
is not vacant land. It is a heavily
congested area. Unless the land is
acquired and put at the disposal of
the Railways, we cannot start work.
The land acquisition has not been
completed yet. As soon as it is com-
pleted, and we are given possession
of the land, we will start work. It
has been delayed in spite of the
best efforts on the part of the Rail-
ways and the State Government of
West Bengal.

Shrimatl Renu Chakravarity: At
least let the construction of stations
start

Shri Jagjivan Ram: Even for the
construclion of stations, we require
land. Unless the land is there, we
cannot construrt the station build-
Ings

Shrimatli Benu Chakravartty: Do
not put forward such excuses as
buses must not ply, something else
must not ply.

Shri Jagjivan Ram: [ am not aware
of that I here assure you and the
House that plymng of buses will have
nothing to do with this, Of course,
we will take that up with the State
Government separately. As soon as
we are in possession of the land, we
will start the work  Provision is
there

About the Barsi Light Railway, so
far as the question of seniority of
the ex-employees is concerned, that
has been fixed in consideration of
their past services. There are a few
other points which are being exa-
mined and T think they will be
finalised very soon.

They have all my sympathy.
Skri D. B. Chavan (Karad): The

great dificulty is about continulty
of gervice
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Shri Jagjivan Ram; I said that their
seniority has been fixed taking into
consideration their past service.
That point has been finalised and
finalised to their satistaction.

The next question is about the
construction of new railway lines on
which I cannot say anything more
than I said while replying to the
general discussion of the Budget.
There are many areas where there
is necessity for ratlways.

Shri Radhelal Vyas (Ujjamn): What
about the Guna-Ujjain line? It was
declared m the last session that
Government had accepted that.

Mr. Deputy-Speaker: That 15 one
of the many.

Shri Radhelal Vyas: We were told
here that the Government had taken
a decision to take up construction of
that line in the Second Plan.

Shri Jagjivan Ram: I am afraid
the hon. Member 1s not improving
his case by arguing for a line which
is already mcluded in the Second
Plan.

Shri Radhelal Vyas: It was said that
construction will be taken up.

Shri Jagjivan Ram: That would be
included in the Second Plan. In
answer to some question by him or by
some other Member, the answer was
given that the report of the Engineer-
ing survey has been received and is
being examined I say that he is not
improving his case by repeating it
over and over. He should feel happy
that it is included in the Second Plan.

Shri Radhelal Vyas: I heard that
there was some hitch.

Shrl Jagjivan Ram: Regarding
overcrowding, I am as anxious as
hon. Members of this House to re-
duee overcrowding if 1 possibly can,
Whatever steps are possible are be-
ing taken: some steps which are not
very popular steps also.

5 MARCH. 1988
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1 have disconnected restaurant oars
from certain trains. Well, I am
recelving protests from some aress. We
have discontinued air-conditioned
coaches or reduced their capacity
from certain trains, Protests are
coming from those areas also. But we
are taking such unpopular steps also
in order to increase the number of
coaches or capacity for third class
passengers. So, we are taking all
these steps, wherever possible increas-
ing the number of coaches, intro-
ducing new traing wherever the capa-
city on the track is available. There
are demands either for the introduc-
tion of Janata Express or additional
trains in many areas. But we have
shortage either of coaches or of the
sectional capacity.

Take the Janata train from Delhu to
Ahmedabad. Well, there is incessant
demand for it, or for a train from
Delhi to Amritsar as my friend Sardar
Ajit Singh demanded. There may be
necessity for such trains.

In the first place, we require coaches
for runming additional trains, and in
the sccond place, there should be
capacity on the track for running a
train.

Some friends may say: “Why do
you not give priority to  passenger
trains? Why do you give priority to
goods traffic?” It is a matter which
1s not so simple, In many places we
have to decide whether, for the benefit
of the passengers themselves, priority
has to be given to goods traffic or to
passenger traffic.  Unless there s
increased economic activity in  the
country, we cannot develop the coun-
try, and for the development of the
country, certain goods have to be
moved from one part of the country
to the other, and therefore we have
to see what 1¢ the minimum number
of goods traing that hasto be
maintamed in a certain area, om
certain sections. I we stop those
goods trains, perhaps the people in
that area will be very adversely
affected, and we may not get the re-
quisite number of passengers even.
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So, it 1s not as sumple as  saying’
“Why do you not stop a goods tramn or
cancel a goods train and introduce a
passenger tramn?” I wish 1t were so
sumple to do It 1s not Therefore,
the question of capacity on the track
comes

We have engineering work gomng on
In many sections There also, our
capacity 1s limited, but wherever we
find that we have got the coaches or
the locomotives and the capauity on
the track available, we try to intro-
duce new trams If the hon Mem-
bers will go through the various
reports that we have presented, they
will find that during the course of the
year we have introduced many new
tramns in many areas of the countiy
So that 15 our endeavour

Then agan, about the development
of new rallway lincs in certain areas
where the hon Mcmbers urge that
mineral wealth is  available and we
can earn foreign exchangc It was
very elaborately argued on behalf of
friends from Orivsa, Madhya Pradesh
and Andma for the dcvelopment  of
Kakinada port and also the railwavs
in the hinterland

Well, Kakinada 1s a very important
place, but the railways will be neces-
sary to move the goods if there 1s
capacity i the port for the export of
that commodity There have been
occasions when 1 have found that
there has been  congestion at  the
Calcutta port or the Vizag port, and
we have transported non ore or
mangancse ore from the place of
production to the ports and found
there was no place for the wagons to
be unloaded, and at this time, when
there 1s shortage of wagons, to keep
wagons unloaded for a few days 15
not very desirable

There 15 shortage of wagons, but
there 15 difficulty in supplying the
available wagons also because I
certain areas, especially on the South-
Eastern Railway, we have difficulty
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regarding the capacity on certan
sections, where engineering work Is
going on either in connection with
development or somethung else Also,
the expansion work in the Tatas and
also our construction work
Rourkela and Bhilas have been
responsible, to a certain extent, for
abnormal detention of wagons that
we send there They have theirr own
difficulties also, but now they are
trying to expedite the unloading or
telease of the wagons that were sent
to them

The case which was referred to by
Shrimati Renu Chakravartty just now
15 one of such cases where we have
the difficulty of the wagons, not due
1o the physical shortage of the wagons
but their detention either at the port
or at the works 1n Tatas and Rourkela,
or due 1o the sectional incapacity on
the rallways

That rawses another question about
the construction of wagons by some
contractor at Vizag I am not aware
of the details except thata few
months back I came {o know of some
labour  trouble m that factory I
1eceived a large number of telegrams
from them and also from the
employees' umons and public men of
Andhra 1 told them I was not
going to intervene m the matter, and
that they should settle it themselves.
I know that the labows Ministry here
intervened 1n the matter and some
settlement was effected 1 was told
that due to the labour dispute gomng
on there, their production was delay-
ed for some time and they could not
keep to the schedule More than
that 1 am not aware, but I shall go
into that matter and examine it and
see how far the commitments have
not been fulfilled by that contractor
I propose to go ito that matter.

L ]

There are many questions Wwhich
have been raised about providmg
certain amenities and faciities at
certain stations, or stopping a tramn at
a particular station, or introducing &
new halt or construeting & new rail-
way station I do not think it will
be possible for me to give a reply to
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all those points except to say that I
will get all of them examined by the
Railway Board. It may not be
possible, and it has not been possible,
to introduce new  halts at all the
places where there have been
demands.

Some times demands come, and
when I enquire, I am told the existing
station is one mule from that place
but that it will be more convenient if
a new halt 1s provided there. Normally
1 feel that if a station is there at a
distance of three miles there 1s no
case for the introduction of a new
halt or a new station, but if a station
is at a considerable distance, we may
examine whether we can  make
certain trains halt at those places.

Then also, there are many stations
where 1t 1s necessary to  construct
new buildings, or parcel godowns or
goods sheds. Well, they were cun-
structed at a time  when the traffic
was many times less than what it is
today, and there 1s necessity for
expansion of accommodation; and con-
nected with that 1s the office accom-
modation for the staff. I also agree
that at many places the staff has
increased and the accommodation has
more or less remained the same as it
was len vears or 15 years or 20 ycars
ago when  the staff was  much less.
Wherever we are taking up construc-
tion of new stations or godowns, we
are providing more of office accom-
modation for the staff We are our-
selves alive to all these deficiencres.
Put I cannot assure that all these
deficiencies will be overcome during
the course of the next two or threc
years, because with the arrears of
many years, it will take a consider-
able time to fill up the gap.

* About railway hospitals, as I said on
a previous occasion, and I want to
make 1t clear once again, we arc try-
ing to mmprove the standard of the
railway hospitals There may be
lgpses here and there. As for the
case quoted by Kumari M. Veda-
kumari, I shall look into that But I
do not thnk there would be any rule—
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and I am not aware whether there is
any such rule, and in fact, I cannot
imagine that there will be any such
rule—that only those patients who mre
running temperature will get admis-
sion into the hospitals. There cannot
be any rule like that, and if there is
any such rule, I say that it has no
commonsense. If there is any such
rule, I will see that it is changed
from tomorrow. But it may be that
it may be difficult even for m good
doctor to detect a case of appendicftis,
as she put it. There may be no mala
fide on the part of the doctor. He
might have made a genuine mistake;
he mght not have been able to
diagnose whether 1t was a case of only
ordinary stomach pain or it was a
case of appendicitis. Even experts at
times make mistakes. All the same,
I will make an enquiry into that case.
I do not think there will be any rule
that anybody who is not running tem-
perature will not be admitted into the
hospital On the whole, we have got
quite competent staff on our medical
side, and 1t 15 slways our effort to see
that when we recruit we take people
with good qualifications and good
experience

Shri Braj Raj Singh (Firozabad):
They are very expert in 1ssuing certi-
ficates.

Mr. Deputy-Speaker: That know-
ledge is also necessary,

Shri Braj Raj Bingh: Of course.

Shri Jagjivan Ram: 1 do not think
that 1ssuing certificates can be done
without some knowledge of the medi-
cal science.

Shri Braj Raj Singh: Other things
also

Shri Jagjivan Ram: Yes, the others
also; and the Members might have
certain opportunities to take advantage
of such certificates.

Shri Braj Raj Singh: 1 do not need
any.

Shri Jagjivan Ram: 1 cannot say
that he should not; it is for him.
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Surt N, B. Maitl (Ghatal): What
sbout the construction of the Khaju-
riaghat-Malda line?

Bhri Braj Raj Singh: Fifieen years
bence,

Shrl Jagjivan Ram: About construc-
tion of new lines, I would say this
For instance, there is the question of
taking the line from Pathankot to
Jammu and from there north, where
timber is available; at present, we are
loging quite a sizable quantity of
timber, because it is washed away to
the country adjoining ours. So, there
i1 a case for the construction of a rail-
way line there, There is a case also
for the construction of the Khajuria-
ghat-Malda line  Only, 1 say let my
resources improve, and 1 will be able
to undertake the ronstruction of some
of these new lines, whether it be in
Kashmir, or whether it be the railway
line from Kasgany or Etah or the
raillway on the West Coasl, or the rail-
way connccung the ports of Paradip
and Viakhaputnam to the arcas near
Bastar and othors.

Shri Ajit Singh (Bhatinda—Re-
served—Sch Castes): What about the
Mogha-Bhatinda lin¢”

Mr, Deputy-Speaker: At least all
these have linked together today.

Shri Jagjivan Ram: So, all these
railway lines are under our view,

Shrimati Renuka Ray (Malda): But
1his 18 an area which has been specially
affected by Partition.

Bhri Jagjivan Ram: There are areas
which have been specially affected by
Partition. And there are areas which
have been long neglected, and so on.
S0, we will keep them in view; when
our resources improve, we will try to
construct as many miles of new rail-
way lines as we possibly can.

I ussure hon. Members that we shall
keep their criticisms and suggestions
in view and try to benefit by them.

Shri Harish Chandra Mathur (Pali):
We quite appreciate that it is not
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possible for the hon. Minister to deal
with each and every suggestion. But
my hon, friend Shri Radhelal Vyas
made a statement that there was a
practice when Shri N. Gopalaswami
Ayyangar was the Railway Minister
that he dealt with each suggestion and
cammunicated the result of his enquiry
{u the Member concerned. And a
request was made to revive that prae-
tice. Though it is not possible for
the Minister to say at this time
whether a trein stoppage would be
arranged at a particular place, whether
a shed would bu constructed or & plat-
form would be constructed at a parti-
cular place and so on, what is the
Minister's reaction to this suggestion
i+ revive the practice of communicat-
ing io the Member concerned the
result of his exammnation of the parti-
cular point?

Shri Braj Raj Singh: May I say
that there 15 one more Director in the
Railway Board for this purpose?

Mr. Deputy-Speaker: The imme-
(rate reaction has not been very good.

Shri Radhelal Vyas: I just want to
add that this practice was followed
up by Shri Lal Bahadur Shastri also,
at least for one year.

Shri Jagjivan Ram: I shall tell you
what happened last year. Last year
also, this question was raised, and the
hon. Speaker said something. I do
not remember exactly what it was,
Most of the poinis raised by hon.
Members m this House have been
examined in the Railway Board, and
we are in correspondence with your
Secretariat Sir as to the procedure
that we should follow in that behalf.
I think whatever communication has
to be made will have to be channelled
through your BSecretariat. On that
point, the Railway Board and your
Secretariat are m correspondence.

Shri Sadhan Gupta (Calcutta-East):
The question of review of dismissals
under the President’s powers and the
General Managers' powers has been
hanging fire for quite a long time,
particularly the dismissals under the
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President's powers. When could we
expect a statement in this House on
the mction taken in respect of cases
of this kind which have been review-
ed or which will be reviewed, because
it has been pending for a long time,
and we do not hear anything except
that they are going to be reviewed
;:ry soon? We have heard nothing so
T.

Mr. Deputy-Speaker: Perhaps, the
next answer would be ‘as soon as
possible’. A positive thing cannot be
said just at present; it is not possible
to say anything very definite just at
present.

I propose to put this Demand and
the cut motions thereto along with the
other Demands at the end to the vote
of the House Now, we might pro-
ceed to the other Demands.

Demanns Nos 2 1o 18 ann 20

Mr. Deputy-Speaker: The House
will now take up the remaining
Demands for Grants, that is, Demands
Nos. 2 to 18 and Demand No 20 in
respect of railways for the year 1958-
59. As the House 1s aware, 5 hours
have been agrecd to for discussion and
voting on these Demands.

There are a number of cut motions
to these Demands Hon. Members
may hand over at the Table by 3 pm
the numbers of the selected cut
motions which they propose to move
I shall treat them as moved, if the
Members 1n whose names those cut
motinns stand are present in the House
and the cut motions are otherwise in
order.

As for the time-limit for speeches,
it is for the hon Members to decide
Should T keep it at ten minutes, be-
cause there is a large number of hon
Members who want to speak? Or
should it be maintained at fifteen
minutes?

8bri Naushir Bharncha (East
Khandesh): May I suggest that it may
he mainiained at fifteen minutes, but
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that fifteen minutes’ time-limit must
be strictly enforced?

Mr. Deputy-Speaker: That is for
the hon. Members. I would be imper-
tinent if 1 enforced it very strictly,
1 can only make requests, and when
the rings go on some hon. Members
dc not care at all. Of course, I have
got the powers given by the House.
But certainly it would not be proper
that the Member should be just called
to order so many times. It will be
better if when the second ring is
given, the hon Member himself stops
at that moment or at least immediately
after that That should be left to, the
Members: if hon., Members want me
to enforce it, I can do it all right.

Normallv then, the limit may remain
at ten minutes, though in certain cases,
we may extend it to fifteen minutes
when it is necessary to do so

Shri Naushir Bharurha: I think that
is better

14 hrs.

Shri Namjappa (Nilgiric)- The Rail-
wav Board begins with a feelng of
complacency

Mr. Deputv-Speaker: The speech
will not be well hegun with the ‘Rail-
wav Board' again

Shri Nanjappa: T am only narrating
the achicvemenis of the Board. call
them new records They have created
records in their earnings, both gross
and net They have also created new
records in carrving goods and in pro-
viding amenitics There is the other
side also—the very wrong side. They
have also created a record in accidents

Shri Braj Raj Singh: Record?

Shri Nanjappa: Yes. Again, there
i1 unpunctuality. They have also a
record in overcrowding. In spite of
ali this, recently they have taken a
retrograde  step in withdrawing the
1uilway concessions given to students.
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The Deputy Minister of Rallways
(8hrl Bhahnawas Khan): We have not
withdrawn any.

Bhri Nanjappa: They have with-
<drawn concessions in suburban trains
“They have fixed an age-limit for this,
My submission is that students who
pursue their studies should be allowed
this concession

1402 hrs.

([SHrRIMATI RENU CHAKRAVARTTY 1 the
Char]

Shri Bhahnawaz Khan: We have
withdrawn this concession In respect
«of businessmen who try to travel as
students.

Shri Nanfappa: I am referring in
particular to students who belong to
1le backward communities, Scheduled
Castes and Scheduled Tribes If they
come from suburban places, they must
bLe given the raillway conce.sions

Mrmbir after Member has spoken
regaiaim iwceidents I do nol want to
slwell on them [ only want to refer
1o the recent one that occurred at a
place called Sonapur The curious
tung about that accident was that the
firiver and the man in the signal cabin
1an away from the place of accident
“The pont 15 that there was a feeling
vl Irresponsibility on the part of the
duver and the wgnalman Verv
tecentlv, I witnessed a function where-
im a driver was given a medal for
braverv Of course, he is no more
My point in mentioning this 1s to stress
.Jhe responubility of these people,
What 1 want to suggest 1s that people
who select these people must have a
stricter examination of them both in
regard ‘o their morality and habits
‘There may be drunkards, there may
be people with loose character., Besides
these, a stricter examunation may be
made of their physical fitness.

1 know of cases where people with
bad mght—they may not realise it
themselves—owing to their age develop
incipient cataracts or atrophic changes
in the retina. Such people are very
dangerous to be put in responsible
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positions as drivers, signalmen and
others—people workmg on the rail-
way line. They should be {ested now
and then for vision, physical fitness
and mlso for thewr habits and morality,

Shri Bhahnawas Khan: How are
they to be tested for moralty?

Shri Nanjappa: There are superior
officers. If there 1s a drunkard or man
with loose morals, the superior officer
has to look into it

Regarding medical facilities, I have
got a very good word to say. The
facilities given to railwaymen are far
far better than those given to other
~mployces in other departments, bar-
ring of course Defence They are s0
popula: that even the other civilian
population go there for medical aid,
As regards treatment of raillwaymen,
they not only treat them but in cases
which they are not competent to
handle, they send the patients to other
places where they can be treated
They do not do it with the idea of
washing their hands off, they follow
up the cases and do what they can.

The Railway Minster has failed to
appreciate the notable part played by
railwaymen in the field of sports and
games They have established their
reputation in their own region and
also 1n the all-India field as well as
in the international sphere

The next thing 1 want to refer to is
about electrification In my State,
there 1f the Vilipuram-Thambaram
line to be taken up for electrification.
In his budget speech, the Mimster has
said that this electrification will be
slowed down on account of the Madras
Government failing to give electric
current in time. But a few days ago
I read in the Hindu of Madras a state-
ment from the Madras Government
that they will provide electric current
at all costs. I mention this only for
verification.

Next [ come to the distress caused
to third class passengers. Here too, T
do not want to take much time. The
only thing I want to stress is thilg
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sleeping mocommodation should be
provided to third class passengers also.
In long distance trains, one cannot mt
the whole mght In third class com-
partments, we have heard about deaths
occurring of old, nfirm or sickly
people They cannot sit up the whole
night and fimsh their journey So
deaths occur So m long distance
truins, during night sleeping accom-
modation must be given to third class
passengers For this, I suggest that
the so-called second class may be with-
drawn and 1n its place, third class
sleeping accommodation be given

I have mentioned long ago that for
short.distances, they need not have
arrconditioned coaches at all  For
example, they are runming air-condi-
tioned coaches from Madras to Coim-
batore and Madras to Bangalorc We
have been impressing on the authon
ties that this 1s quite unnecessary
There are air passage facilities and
good roads to travel by motor car So
most of the people use these routes
rather than sair-conditioned coaches
But the Minister says that they are
popular They are popular at the
expense of the third class passengers
who pay the maximum but at the
same time are denied the comfort of
travelling siretching themselves in the
third class compartment

Regarding the Chamarajnagar-
Satyamangalam railway line I do not
want to emphasise the need for its
construction But, I want to suggest
this that if the Chamarajnagar-Satya-
mangelam line 1s not feasible for the
present due to finance, I want them to
look on the other side, to the Coimba-
tore-Satyamangalam Jine That 15 a
short distance line and 1t runs through
even ground and rich tract So, they
can think of this line being constructed
in the first instance But, if they can
do the Chamarajnagar-Satyamangalam
line, I have no objection

About the replacement of old lines
We have a line from Coimbatore to
Pollachl, just a distance of 20 mules
For any train jt takes 2 hours to run

18 nearly 25 years old und these rails
were not renewed for one reason or
the other And, to cover thuis short.
distance, any tramn takes nearly
2 hours I submit that this rail line-
may be done at an early date

Shri Panigrahi (Puri) I think the
Railway Minister has told us, that new
lines cannot be taken up at present.
Still while moving my cut motion to-
Demand No 15, I will refer to certain
obscrvations which were made by the
then Raillway Minister, Shri Lal
Bahadur Shastri, so far as certan
essential i1ailway lmnes in Orissa are
concerned If the Raillway Ministry
will kundly take the trouble of look-
ing 1nto the route mileage mn India and
it pioportion to area and population,
Statewise, they will find that the two
most unfavourably and so unfortu-
rately placed States in this respect
are Assam and Ornssa in the eastern
region

So far as route mileage 1s concerned,
UP has 5050 miles of railway lines,
Madras, 4494 mles, Bombay, 3822
m les, Bihar 3230 miles, Madhya Pra-
desh 2588 miles West Bengal 20186
miles Punjab 1672 miles Assam 1108
rules and Orissa 868 miles

It 15 well known that since 1882,
in Orissa, 25 lines were surveyed by
the railways and not one of them has
been implemented so far In the First
Five Year Plan the State Govern-
ment was asked to recommend the
lines which may be taken up m the
First Plan The Government of Orissa
recommended 12 lines out of the 26
lines which were already surveyed.
After this, the Railway Board expres-
sed its inabihity and informed the
Government of Orissa that in the Furst
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At that time, the then Railway
Minister, Shri Lal Bahadur Shastrl,
said—-I am quoting—

“In fact, I am very particular
myself that this Sambalpur-
Titlagarh and Rourkela-Talcher
lines, either one or the other
should be taken up in Orissa as
soon as possible. In fact, I was
on the point of including it in our
present programme. But, then,
the matter of the location of the
steel plant is still under the con-
sideration of the Planning Commis-
sion. As soon as they have
decided regarding the location of
the steel plant, we will be able
to decide about taking up one of
these two lines.’

Again, in one of his letters to the
Finance Minister of the Government
of Orissa, dated 15th April, 1953, he
stated as follows:

“The construction of new rail-
way lines in Orissa in the near
future is intimately connected
with the mineral developments in
that State The main schemes.
under consideration are:—

Steel plunt,

Ferro-manganese plant,

Export of additional ores"—iron
or manganese,

The Railway Minister has stated:

“The wvarious railway lines
required in connection with these
schemes are the following and
they are under investigation.

Bonaigarh-Sambalpur,
Rourkela-Talcher,
Sambalpur-Titlagarh.”

I would like again to refer to a
statement, a statement which was
made by the Chairman of the Rail-
way Board on 17th March, 1954, at
Cuttack in a Press Conference. He
said:

“The Sambalpur-Titlagarh line
will permit coal trains between
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Bengal Bibar flelds and the south
being routsd over a shorter route
and would thus relieve the heavy
load on Khargpur-Cuttack-Vizin-
nagaram section, where the releas-
ed capacity could be used for
other purposes like additional
passenger trains and goods trains
for forest, agricultural products
and gencral merchandise.”

I need not quote another statement
which he made in the Press Confer-
ence.

Sir, since then, all these require-
ments have been fulfilled. The steel
plant has been located at Rourkela,
the Ferro-manganese plant has been -
located at Joda in Orissa and the Hira-
kud dam project has completed Its
first stage. Many other factories are
going to be established in this region,
And, in fact, it is going to be one of
the industrial regions so far as the
eastern part of India is concerned.
Almost all the requirements as the
Railway Board wanted have been ful-
filled; but, still, nothing has been done
it this respect.

Recently, the Japanese team came
and visited the port of Paradip in
Orissa and also surveyed some mining
areas in Orissa. Orissa will supply
iron ore to the tune of 2 million tons
to Japan. The foreign exchange and
the credit thus available to Orissa is
being planned to be first spent in
developing further the port at
Visakhapatnam. I do not object to
that port being developed. But, it has
got its limitations. Even those who
are in charge of that port develop-
ment say that the Vizag port has got
its limitations for further develop-
ment. But still, this foreign exchange
and the credit available from the
export of iron ores from Orissa to
Japan, Poland and other countries will
be first spent not in developing the
railway communications in those min-
ing areas but in other parts of the
country. Such acts of the Ministry,
1 think, would be questioned mome
and more by the people m
when in future..



Shri Shabmawas Khan: We are
thinking of India as a whole.

Shri Panigrahl: But, you are not
thinking so; that is what I say. The
people of those parts of our country
which are neglected will question your
acts more and more. It may be said
that when the need comes you will
have to run to the State Governments,
That is what you are doing today.

Then, I will come to the gquestion
of shortage of wagons. So far as the
east-coast section of the South Eastern
Railway is concerned, there is chronic
short supply of wagons. The Railway

.Board has dccided and has fixed a
quota of 65 wagons daily for Khurda
Road district, and in item (e), 16 cate-
gories of goods have been included
beginning from iron, manganese, jute,
pulses, timber, beedi leaves and salt
to rice. It is enough to say that this
quota which has been fixed has been
most irresponsibly fixed.

Leave aside the guestion of iron and
manganese ores, The difficulties in the
Jaipur-Keonjhar areas are known to
the Railway Board. Every time they
write to the Railways to supply them
with wagons but only a few are given.

Take o=e instance, the case of Bam-
boos to the West Bengal Paper Mills.
The West Bengal Paper millg require
1200 wagons a month but the gquota
that has been fixed is 600 wagons per
month. So, how can we supply all
these bamboos to the West Bengal
Paper Mills? There is great difficulty
in that respecl—leave aside iron and
mabpganese which require immediate
facility for transport.

1 was looking into the Report of the
Railwey Board. It has been said there
that in order to assist maximum lifting
to the ports for export and to elimi-
nate delays, a day-to-day watch was
maintained by the Railways. I would
citc nne instance, It was said that on
315t March, 1936 the fron ore awaiting
shipment et Calcutta port was 35,388

tons, and it increased to 90,017 tons
on 3ist March, 1857. Of course, there
is a slight improvement. But there la
nothing to feel self-satisfied over it.
I shall just give you one figure, I am
citing only one instance, that of iron
ore—not manganese or iron, At the
end of February, 1856 there was a
stock of about 9,20,000 tons of iron
ore at the pit-heads of all the iren
ore mines in Orissa. The position of
manganese export also faces the same
situation. And due to the short supply
of wagons, the Government of Orissa
is not able to lift the quarterly quota
of cement and iron to Orissa. I
think we should take into considera-
tion this matter so that more facilities
may be given to this area and an
adequate number of wagons provided,
There must be some consideration at
least to the actual requirements of
the trade in this region,

In conclucion I would just refer to
the need for an underbridge at the
level crossing near Cuttack station.
There is a great trafic con-
gestion there. There is no direct road
communication hetween Cuttack ard
the new capital, Bhubaneswar except
by cutting across the railway line.
And in the absence of an underbridge
there is great congestion and traffic
jam there, I hope the Railway Board
will take into consideration this ques-
tion, We were told that the question
of constructing en underbridge there
is under consideration. I hope they
will consider it quickly so that some-
thing could be done about it.

Mr. Chairman: Shri Padam Dev. He
is not in the House.
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Dr. Pashupatl Mandal (Bankura—
Reserved—Sch. Castes):  Madam
Chairman, I thank you for the chance

you have given me to speak in this
debate.

2T

At the outset I wish to say a few
words about Bankura station on South-
Eastern Railway in West Bengal, It
is & junction station handling a good
deal of poods and passenger traffic.
But you will be surprised to know the
conditions if you give me a patient
hearing  The platform is as low as
posstble  There are two night trains,
one going to Calcutta and the other
comung  from Calcutla, and special
bogies are attached to these trains.
When this train comes to the station,
the special bogzie remains out of the
platform  The platform itself 1 low;
you can imagme what the position of
the pas:enger will be outside the plat-
form for getting into the train or com-
g out of 1t This was brought to the
notice of the General Manager and
the Ministry, We have received an
acknowledgment, but no action has
bern taken.

Now I come to the overbridge, The
outer wing of the overbridge is so stiff
that the passengers have to cross the
overbridge with great trouble. The
wmner wing 15 all right. We have
repeatedlv hrought to the notice of
the General Manager's Office the need
to construct the outer wing on the
same lines as the inner wing, but no
action has been taken.

Then I come to the swectmeat stall
at Bankura. It 1s a g stall, and
passengers coming from Howrah and
Kharagpur, all buy sweetmeats there.
But it has been closed since 1058, We
brought this to the notice of the
General Manager and the Deputy
Minister here, We recelved an ac-
knowledgment, but on action, has
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been taken. Actually it is the passen-
gers who are suffering a great deal on
account of the closure of this sweet-
meat stall

Then 1 wish to suggest the diver-
sion of one of the trains from Delhi
io Howrah; I want it to be diverted
via Adra, Bankura and Kharagpur
from Gomoh and Asanscl. There ia
no express train on this line, and if
tius diversion is done, the people of
Purulia, Bankura and Midnapore will
get the facility of travelling up to
Delhi. And there is no express train
on this line on the South-Eastern
Railway also. The hon Minister once
travelled from Pur v Kharagpur; he
came down at Adra and reached his
destination by car—he was so dis-
pusted by the journey. It is a long-
standing desire of the people of this
locality to have this diversion.

Then I come to the minimum ameni-
tics at Ondagram and Peardoba on the
South-Eastern Railway. The facilities
¢f drinking water and waiting room
are roquired at these places. At
Bankura the climate during summer
and winter is just like Delhi, but there
is no water supply and no waiting
room So a permanent water man
should be appointed and a waiting
room should be constructed.

One thing more I would hke to say
about the Ondagram station. For a
period of about six months there are
no printed fickets available though
the daily sales is four hundred.
Repcated reminders have been sent,
but no action has been taken, whereas
at Bheduasol where the daily sale is
only fifty tickets, they receive excess
quota every month And many of the
requisite forms are also not available
at many stalions, and the stationery
supphed is of inferior quality. Repeat-
ed reminders have been given about
the ticket supply at Ondagram but
nothing has happened so far. In thiz
way the administration is deteriorating
day by day.

Then I would like to refer to the
Vishnupur-Santragachi line. It was -
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surveyed by Mr, Tulech, the then
Chief Engineer of the BN, Railway,
and he assessed that Rs. 60 lakhs will
be the income by transport of coal
alone, and within ten years, he said, it
would meet the expenses of this line.
This line has also been recommended
by the ex-General Manager, Mr. N.C.
Ghosh and by Mr. J. C. Ghosh, Mem-
ber, Planning Commission and by the
West Bengal Government also.
Shastriji also gave an assurance and
accepted the necessity for this line,
but no action has taken place during
the Second Five Year Plan.

Then 1 wish to say that medical men
are getting different pay scales in
different zones. I think it should be
the same in every zone.

Railway reservation in respect of
South-Eastern and Eastern Railways
should be placed at the main Howrah
station instead of at Fairlie Place and
Esplanade for day and night. Other-
wise the passengers suffer greatly in
regard to reservation. A special quota
should be allotied to the existing
reservation offices also.

‘Wagon movement must be checked
by surprise wisits. Otherwise the
station masters will make extra income
by allow:ing extra time for loading and
unloading over the specified time of
gix hours.

Then I come to accidents In regard
to accidents 1 suggest one thing,
namely, to remove the dissatisfaction
of the commercial staff. Then to that
extent it will be averted. I also wish
to suggest to give incentive to the
thoughts of the public to prevent
accidents.

Skrl Shahnawar Khan: But commer-
cial staff has nothing to do with train
operation.

-Mr. Chalrman: The hon. Member
may continue.

Dr. Pashupatl Mandal: Then, 1 sug-
gest that incentive must be given to
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the public thoughts and improved
means for prevention of accidents
should be adopted. There is, for
fnstance, one patent by Dr. L. N. Das.
The Indian Patent specification is
45-318. He has submitted it long long
ago, but no trial is given to it.

Mr. Chairman: Shri D. R. Chavan.
He 15 not here. It is not possible to
go and call him.

Pandit J. P. Jyotishl
Shri D. R. Chavan: I am here.

“1:. Chairman: I am sorry, I thought
he had gone out.

Shri D. R. Chavan: I could not catch
your eyes.

Shri Subiman Ghose (Burdwan):
My name was there first and that was
his impression.

Mr, Chairman: Hon Members should
not interpret the mind of the Chair.
Better it be left to the Chair itself.

Shri D. R. Chavan: Mr. Chairman, I
am referring to only one question and
that is concerning the grievances of
the Barsi Light Railway employees.
The hon. Railway Minister was pleased
to refer to it and he stated that this
question was being examined

This question has been pending
before the Railway Board since 1st
January, 1954. I would like to place
the grievances of the ex-Barsi Light
Railway employees before this House
and in some little detail will invite
the attention of the hon.
Minister to their genuine and
legitimate grievances. I would like
to point out that their grievances are
not only genuine, but are just and
legitimate,

The management of the ex-Barsi
Light Railway Co. was taken over
by the Government of India and
integrated with the Central Rallway
on 1st January, 1004, But before this
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take-over, the management of the
Barst Light Railway gave one month's
notice to its employees on 11th Novem-
ber, 1053 terminating their services,
Accordingly their services were ter-
minated on 31st December, 1953, ie.,
4 day prior to the take.over of the
Management of the Barsi Light Rail-
way. The employees of the Barsi
Light Railway, after its integration
with the Central Railway, were treat-
ed as new entrants. The question is
that their services were terminated a
day prior to the take-over of the
management of the Barsi Light Rail-
way Co. and when this system was
dntegrated with the Central Railway,
the original employees were also
taken over by the Central Railway
but as new entrants. That means
that on the 31st December, 1853, they
were working under the Barsi Light

Railway management and no sooner

this take-over was completed on the
1st January, 1854, these ex-Barsi
Light Railway employees were treat-
ed as new entrants.

What is the grievance of these peo-
ple? The grievance of these peo-
ple is that the Railway Board should
consider their cases sympathetically
and should grant them full continuity
of service and established service
conditions. These are their demands.
These demands, according to me, are
absolutely real and genuine. My
opinion is that their demand is not
only genuine but it is legitimate and
just. In this connection, I would
like to point out that almost all the
railways that are now nationalised
and State-owned were just like the
Barsi Light Railway. They were
originally established and run by
private companies wunder gimilar
specific contracts with the Govern-
ment of India, i, the Secretary of
State for India before 1947. When all
these rallways run and managed by
private companies were taken over by
the Government of India after the
termination of their specific contracts,
e employees of these regpective rail-
ways were ipso facto, as of natural
-eourse, taken over by the Govemn-
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ment of India in continuity of their
service and established service condi-
tions. The question now is that
when other railways were nationalis-
ed and taken under State management
and when they were integrated
with other railway systems which
were owned and coptrolled by the
Government of India, the services of
those employees were guaranteed.
Their established conditions of service
were given to them and the continui-
ty of their service was also maintain-
ed. Then, the question arises as to
why the employees of the ex-Barsi
Light Railway Co, should be given
a differential treatment. Why should
there be discriminationt On the
same principle and under the same
practice why should these persons
not be given their continuity of ser-
vice and established service condi-
tions? That is the question. It Is
very difficult to understand why in
this case the Railway Board of the
Government of India has made a
deliberate  discrimination. Thelr
continuity of service is interrupted
and in addition to that these persons
are forced under pain of unemploy-~
ment to enter service as new entrants
from the date of the take-over, fi.e,
1st January, 1854. This has created
an odd state of affairs and has inflict-
ed severe losses on these employees,

Further, I would like to point out a
few specific cases of certain persons.
I am quoting only two cases. These
two cases are of the two medical
officers previously employed by the
Barsi Light Railway Co. The grade
of one of them was Rs. 200—300 on
31st December, 1953 and no sooner
this take-over was effected on Ist
January, 1954, he was put in the
grade of Rs, 200—300. His pay on
the 31st December, 1953, was Rs. 500/-
and after the take-over he was given
Rs. 300/-. That is the case of the
medical officer, whose name is Shri
B. V. Nivargl. Another medical
officer is Shri G. Daniel.

Then, 1 would quote the cases ax
persons who were working In e
Accounts Department of the Batey
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Light Railway Co. They are about
12 or 13 persons. I will quote the
cases of some of these persons only
and not all because it is impossible
to enumerate the cases of all the per-
sons here. It is a long list and I
am quite sure that the hon. Minister
might be in possession of this list.
8o, 1 am quoting the cases of only
two or three persons as an illustra-
tion. One is Shr D. P. Deshpande.
He was working 1n the Accounts
Department of the Barsi Light Rail-
way Co. His grade was Rs. 300—400.
Then, on 1st January, 1954, when this
take-over was effected he was put in
the grade of Rs, 80—220. His pay
on 31st December, 1053, was Rs 340/,
while on 1st January, 1954, the Rail-
way Board started giving him
Rs. 220/- by way of salary. And, his
future prospects of promotion are
completely blocked. There 1s another
case of one Shr1 V. H Nerlekar. He
was also in the grade of Rs 200—300
On the day on which the manage-
ment of the ex-Barsi Light Railway
Company was taken over by the Rail-
way Board, he was put in the grade
of Rs 80—220 His pay on 31-12-1853
was Rs. 240 and on 1-1-1954, that is
the day after, he started getting
Rs. 220.

These are only some of the cases.
There are about 300 such cases. So,
may 1 request the hon Minister to
look into this matter very carefully,
because this matter has been repre-
sented to the hon. Minister scveral
times.

Not only that, I would like to refer
the hon. Minister to what the Labour
Minister, Shri Nanda slated on the
floor of the House on 20-5-1857 when
he was speaking on the Industrial
Disputes (Amendment) Bill. This is
what Shri Nanda stated on the floor
of this House with reference to this
particular case:

“Even as regards the Barsi
Light Rallway case I have been in
touch with some friends who are

Lo

interested in the welfare of the
workers to see whether we could
find independently of this legisla=
tion some means of ensuring con-
tinuity of service to these worke-
ers and do something for them.
This is being tried, and I hope
something may be done with it"

Therefore, I would lke that the hon.
Minister should look into this matter
and not allow this matter to continue
bke thus, the grievances of the peoe
ple not being redressed. There is a
lot of agitation and commotion
amongst these people. Those who
were getting high salaries have been
put m lower grades and are getting
lower salaries It 1is these people
whom you have to care for because,
after all, it 15 these persons who run
the Railways. 1 would, thcrefore,
like the hon. Railway Minster to con- ,
sider thus pomnt, and also the assure
ance given by the Labour Mmister
on the floor of this House that some-
thing n respect of these persons
would be done, so that the continuity
of service may be guaraniced to them,

The Rallway Mmister just now
said that he 15 eXw.i..1g thos ques-
tion. The cmses of certain persons
could be examined, there 1s no doubt
about that, but T would like a cate=
gorical assurance from the Minister
on the floor of this House that the
cases of all these employces—there
are some 300 to 400 such type of
employees—would be con-idered,
continwty of their service would be
given to them, their prospects would
not be blocked and the established
service conditions would be restored
to these persons.

qfer vqro g0 ferdt (7<) -
AT s o, AT e S By
Fomymr bR g fr o
R A g & Afaa 1 fowag
¥ T BT AT S Ew g e
YR T v g e MO am ol
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Wty @ gy {vw
arw vy & ford oo ey o & ) i
re g § e agr 6 o #Y R AT
¥ foit fslt 7y fred | P T @
A frsrmr sA L 6 37 W fesd
aft e | R e forerre W §
fe o fet T fred o €@ T
¥ % W AT ¥ ford e T @
M pmem ¥ oM ¥ fad T
fest Ty a7 forert | F AT T SR
X SR AR ST IgaT g AT 7@y
¥ A #r @ fowrg wY g2 fear omg o

o % 912 5T w19 #) g 3|

=t g e (fefivia) | et
wERAT, § WY AT AT AR § 05
oW A 77 A7 Py ) wE Qe
F TR AT F Harfers feaw 9w
¢ ¥ oF o it s qfed &
Harfeery ? 39 1 avw foelt 7 M ad
foar | a7 Ff W oARET R

vefo & mqufees ©F  weaw
A 3 fomay, 89 1843 ® gEiT
fima R fFErMRsmafe
#=far ¥ faeam e w1 firm amd
oz ST F A ¥ 9y gufar §
FA % fer wr g fear amd | wad
F MR & v e | |7 ave w A
frar Wit ot i fed 99 9T AR
fear R ag ¥4 T8 = o agt
fe orgr amge @ T o< feuredewm
¥zfor am] fear o | WR SR F
S § R watwan § 5 w1 ge foa
A |

gardt famfear o wreriter wivdt &
o o 7g 73 @ fe fendiew defmr
i wfee A avw ifew | Wk
& vt ¢ feardifew efor ) mrx

Rellways 3036

Fhardt W ot g W wifid s
"l § W et W g
R w1 At fadr f6 ®f oogr '
g | W TEfEd ) 7g I g
& w1 fad e @A fow atw &
wour faman ¢, fewidiem wefar &
TTH A T ST FY A ¥ fw 1w
e FRE & fawfamy o7 we
fovar 93t &, 9w Tw aww frgEw
¥ 3T W AR ¢ Yoo oY, fa T
¥ Yo M FF § FITR §, Vs
Wy 3T 9, vs fome
T & 3R 4 WK 4,y Jfer
FRI G I A Taf o g
feuristem defor anp & ot ¢, o
o 9 e fey § 3 39 -
w1 Y 8, TR @ fe fawd ey
w1 ®1§ g et 1 av wT wTOw
fawrr &1 | afaws A TEAAT WY
fooi gz ¢ f5 mdie ST gL AW 7
AT AT g @7 # 1 e F AR
orq faeelt qame #Y ¥ fifqo ) feaR-
e Fefar & A €9 & qge w0
FOT 95,000 FIY FI929 ¥ AN
# g@ F e w6 faad 9, e
wT g s wew g1 s ¢ ) afew aw
mﬁ!ﬁm%’ﬂ' Yo,000 T
IATAT ATRT Y 7T & | O WA IR A
¥R & g @ o O T S W
o ww¥ q1, 3y W P @, ¥efor
o gfew &% 0% & ) gt &,
9 B wW 7 w2 7 A9 § T
faw o€ < awwT FET qET § 0
wre fyeslt Bed 9T TW7 350 WY
wfr ¥ 9 g R-0-0 W Hfr WX
faeeft ¢, wa f 30 & W &
F9T o1 w9 R-c-0 TYQ ST ¥T WG
!-R-oM!‘ﬁTil’(ﬁrﬁiﬁlfflﬁ
AW oww ag ¢ f5 0w A
e o @ fc o g W el
TG I e @k g g
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Mr, Chairman: The hon Member
can speak on Demand Nos. 21018 and
20, and not on the general budget, the
discussion of which has ended.
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Chairman: I would request
hon. Members to speak on cut motions.
General policy discussions are over
under Demand No. 1 of the Railway
Board Now I call upon Shri Manaen.

Shri Manaen (Darjecling): Madam
Chairman, I am extremely grateful to
you for giving me this opportumty to
speak, and I will crave your indulg-
ence to permit me to confine my
observations to the problems of a
particular area, which has a fairly
good bearing on the security and
well-being of the country. I refer
to the district of Darjeeling. It is,
in the words of our Prime Minister,
the north-eastern gateway of India.
It is also one of the largest tea pro-
ducing areas in the country. So, it
is important both from the point of
view of defence and the point of
view of foreign exchange earnings.

1 would like to selze the first
opportunity to thank the Railway
Adminstration, and particularly hon.
the Deputy Railway Minister who
personally visited Darjeeling, for
their kindness and wisdom in aband-
oning the idea of abolishing the
Darjeeling-Himalayan section of the
North Eastern Frontier Railway on
the plea that the section was runnmng
at & loss.

I we were to throw undertakings
overboard on the plea of loss, then a
number of national-building and
weitare works, would have to be
quashed in this country. But since
the decision has been taken now by
the railways to retain it, I need not
make out a case for the retention of
this rafllway. But I must say that
Darjeeling Himalayan railway is con-
tideted a great engineering feat inas-

Ratiwaye

much as this rallway line,
from almost the sea level,
helght of above 7,000 feet.
Darjeeling-Himalayan reilway has
been a source of attraction to the
tourists also. It attracts a lot of
tourists both from this country as
well as from abroad.

As I said earlier, I do not have fo
make out a case for the retention of
this railway, but there is a genuine
case for its improvements in varlous
ways. The distance from Siligurl to
Darjeeling is only 50 miles. But it
takes 6-7 hours for the train to caver
this distance. Had it not been for the
shifting panorama against the back-
ground of eternal nature which the
travellers can feast their eyes upon
doing the journey, from Darjeeling
to Sibguri I am afraid, they would
be bored to death, It takes almost
double the time than the buses take

A s

I am sure that if the speed is step-
ped up a little, all the travellers
would take to the train and would
give a fairly good revenue to the
railways. This is a problem which
15 not very difficult to be obviated.
Recently, they have introduced one
diesel engine in this section. I per-
sonally travelled in this engine when
it was being run on trial. I noticed
that the time taken for covering this
distance is reduced by about two
hours; and it requires only two men
to man it, whereas the existing steam
engines require eight persons to
man them. Thus, the cost can also
be very much reduced

I am of the firm opinion that if
more powerful diesel locomotives are
introduced in this section, the rail-
way will run more efficlently and
profitably, I believe there are five
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I am told that the
freight from Siliguri to Darjeeling, a
distance of 50 mules—only 50 miles—
is as high as 1t is from Kanpur to
Siliguri. This has got to be reduced.
I am sure, if the rates arc made a
little attractive, and ¥ wagon facili-
ties are improved, and made easily
available, all such goods as tes, potato,
cardamon, etc would be carried by
the railway and it would wiweld a
fairly high revenue

When hon the Deputy Railway
Minister was in Darjeeling, we had
pleaded with hum that a small Advis-
ory Committee should be formed
to aid and advise the Railways He
had even agreed to consider that

T might mention that
during the days when the railway
was in private hands, it was yielding
a fairly high dividend Now, it Is
alleged that a loss to the tune of few
lakhs is sustamned every year. 1
may submit that this is entirely due
10 neglect and the tremendous amount
of pilferage of all varieties, As 1
sald, if an Advisory Committee is
formed with merchants, tea planters—
this is entirely a tea-growing district,
and as I sald, the best tea in the

Rallways 396

Shri Manaen: There are the Rail-
way Users Consultative Committees.
They are only comcerned with tha
timings of the railways. What 1
was pleading with the hon. Railway
Minister, when he was in Darjeeling,
was, we want to suggest several
ways and means to run this railway,
more smoothly, more profitably and
in a better way, I am sure the Rall-
way Minister will give thought to
this also

I would Like to touch on Siligurl
which is perhaps the biggest station
i the emtire North Eastern Frontier
Rallway with an average daily income
of Rs. 50,000. The entire trade to
Sikkim, Bhutan and Tibet and areas
in North Bengal and Assam go
through this station. In fact, Bili-
gun is the vital link between Assam
and the rest of the country. In fact,
the headquarters of the N.EF. Rail-
way should have been at SiHgurl I
would urge that the Transportation
and Commercial offices should be
located at Siliguri

There 18 a small wagon workshop
in Bagdogra near Sihiguri This has
got to be converted into a
workshop The Railway Minister
knows that Siiguri is the most
central place between Barauni in the
west and Amingaon and Tejpur in
the east A major workshop at a
central place like Biligurl would be
able to meat the needs of repairs and
maintenance and it will also provide
great scope of employment to the
huge mumber of refugees who are
in Siliguri,
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office. This single line that I sm
mentioning in Siliguri has got to be
shifted. This is not only causing
great inconvenlence to Siligurl which
is a growing town, but is also caus-
ing a tremendous strain on the Maha-
penda Bridge which is there. I am
afraid, if this is not lifted, this bridge
will not be able to stand the strain
for long.

g

I would have liked to make a
observations of a general character,
but my tume 1s exhausted and I must
resume my seat. I will say just one
thing. The Railway administration
must bring home to the railway
employees that courtesy does not cost
It must be brought home

I would have given a
instances when the employees have
behaved in 2 rude manner. But, I

Bandra and Kurla cannot be extend-
¢d and directly connected with
Ballard Pier. It is not probably
Fealised that In the Bombay city
alone, buses and trams move daily
sbout 1} million passengers which is
more than what both the Railways
do. It iz mecessary that a part of
this traffic has to be diverted to
Bullard Pler. Therefore, it may be
examined whether direct linking of
Iocal trains cannot be established be-
tiveen Bandra, Kurla and Ballard Pler,
1§ necessary by use of the track of the
Pt Trust Rallway.

they propose to do. That would go a
great way In relieving the congestion.

Another point to which I would like
to invite attention is that second class
has been eliminated from the Bombay
suburban trains. I do not know what

Suburban tramns are concerned.
to

travel by the second class I think
the Railway administration would
do well in considering the desirability
of re-introducing the second eclass.

told that as many as 300 failures in
one month could be reported during
the monsoon which means endanger-
ing the lives of the people who wuse
these local trains in the Bombay city.
I would like to know why there are so
many failures, in the case of automa-
tic signals

It also appears that there is no efi-

I should like to know if this is the
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clation. I, therefore, suggest that a
committee should be appointed to
examine what should be the basis on
which depreciation fund should be
set aside, whether on replacement
basis or any other basis

It seems that we do not take into
consideration even the crudest princi-
ples in petting aside depreciation. 1do
not think that the Railway Board
applies its mind as to the useful life
of various categories of railway assets,
whether rolling stock of a particular
category is wearing out faster or not
Nothing is being done. It 13 high
time a committee was appointed to
examine this question in all its aspects,
to determine the useful life of various
categories of railway assets and to
provide depreciation accordingly

1541 hoars.
[Mz. Derury-SPEAKER in the Chair]

The Revenue Reserve Fund now
stands round about Rs. 50 crores. I
do not know whether the railway
administration follows the principle
that it will place a on this
Revenue Reserve Fund t is the

quiry Committee. I do not think
that the hon. Minister will be prepar-
ed to give such an assurance.

Also, I would hke to know whether
any procedure is laid down whereby
trading and commercial interests will
be consulted before laying downm the
revised rates policy. Also, I should

There are two or three small
small in the way that they will

§
B
§
g
]
1



3961  Demands for Grawts— § MARCH 1938

[Shri Naushir Bharucha]

the result that today the railway ad-
ministration is run by assistant oficers.
I would like the hon. Minister to
examine how far this rot has crept in.

What is more serious is that =emor
scale officers refuse to place in black
and white the orders which they 1ssue
to their assistant officers. I ask why
There 1s a tendency to avoid responsi-
bility, and ever since the hon. Prime
Minister said in this House that in
the railway administration or any
other administration it is not possible
every time to issue orders in writing,
the tendency has increased perceptib-
ly. At the back of it all is the fact
that the senior scale officers are try-
Ing to avoid the responsibility and
pass it on to assistant officers Orders
are given on the phone of which no
record is deliberately kept, so that if
an cnqury takes place, the assistant
officer becomes responsible This is a
trend which requres to be checked,
and I hope the hon. Minister will look
into 1t

There 15 onc other point on which I
would hke to lay emphasis, that the
workload of officers has increased ter-
ribly The hon. Minister must, as 1s
mn fauness to the officers, louk inta
the question whether the workload has
increased or not Some norms must
be settled for the officers as for the
workmen, because I am told tnat it is
not an uncommon thing to find an
officer daily and regularly working for
13 to 14 hours. These instances can
be brought to the notice of the hon
Minister I am sure he is aware of it.
Something must be done, and if ne-
cessary the strength of the cfficers
must be increased.

One last point, and that 1s about re-
employment of employees. Emplcyee:
are re-employed, and that is regarded
as a break in the service for tnem for
the purpose of seniority, pensions and
other things. Particularly in cases of
T.B. where a man after a break is
certified a8 fit for re-employment, we
find that it is regarded as a break. I

"Hallways agba
think on humanitarian grounds this
should not be regarded as a break;
particularly if the man offers to pay
back the provident fund or gratuity

amount, that should be regarded as
continuous service.

These are the few points o which
I am inviting the attention of the
hon. Minister. I hope he will look
into them.

st srec (wenfafr) © sonaw
wRreg, WE Al A R wrer #F A€
Wt WA % TR F &y a7 e 4R
& g &I F T @ W N
W@ foar oy g & 1 e @ frg
AT W qE AR TRA
W T | X A=A o S
TR E T o e W QR
Tenfirf Wi semr fefeew & @
W ed o RPNk
weul # wear g 69 o § 1 R
ar e § f& agr 39 gAew | o
FTRIATRITINE WH
T o), T qEEd W Aw
aet 3, @t g A T A F AR
§ s o o R grir wifgd 1 dfew
WA AT & TG A o 7@ o
WO N6 &R § A oW § | W@
N oFaT @A AT AT W
g ¥ fera w1 wrow 7 @ 6 gt
% offafs agw #fer 1 g
wnfift W) wemr fTfgww #
e §OF F0T o wTA@ ¥ Y |
W A A & v F A
Wri Y Ewn wQu 13 a1 tY A
81 6 vo, Yy AW W} ¥} 3 fene
§ wim § (5 gt Oy sew ik
koo | ag om  fed o Y



3963 Demands for Gronts— 8 MARCH 1068

PRI ¥R ®
e oagt Wk & fed ok oen Al
o fad €22 greite o) e @
oe § 1 ¥ *= gt oy feafy
g § w5 23 10, Yo TR WY ¥ frd
AR A wT AT | Wy ¥ A
T BT 9T # 9F = faar @)
W wi% 8 1 & a1 § feawrs-
M @RREHWE) @
W & ag w da gt @ e
aft s T agge weR & wi W
qrr foram om i gy &y et Y 2w
< ag wreas feur qr fe Mg W3
¥t § far few o | Sfe
W % wr fae A fear ma
e W A Aw L @, & v §
* f feammem @ co s & @ W
fow & <@ forn &t s a1 swer
s fo & agr & @ ¥ fad gfas
AL

Shrl Panigrahl: Sir, theie 1s no
quurum in the House.

Shri Naushir Bharucha: You no-
ticed 1t only now. There has been no
guorum since half an hour

Mr. Deputy-Speaker: The guorum
bell is being rung—Now there is
quorum, the non. Member may con-
tinue his speech

st wwe: @i fefew &

afcfeafa aga @ww 3, ©@ 1 v 7
% fie wfafc e & aga & & ey
A ¥ fad s gt Wi ¥ fAR
ot U o v § 1 99 9 g
W 9Fa § wife aremmE F aa
TER ¥ srow A o SOm A
W WM AYIefac g %
JUWT HATEG ¥ 6, TG F @ SOW-
ofedt & o+ w7 6 & a7 w1 W i
Qe w1 Bfew T W v § e g
agt 20T e W Ewd §, dfew avmm
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& T 7 T & HTO7 JWW v A
oY | gt gt oA F wg &
Wit & ol oy dear o e & o3 At
T @ i w w e
ag & fe agr @t e & @ O Ani
& falt 99w T & 1 Wy # @ e
fs gt ogi fage &frw awafa g,
Mg W oawR ¥ R
ge ot T ¥ 7 g F wror yaAd
dw @ Y xw fad [ wara
s § fie ag @ AR eI X

g9 Tedt 4% @1 G 99g
T § 437 4aT @9 T & | 79 q
TR MA@ g FE | fam
fedy dhoreg gz wwar @, 99 Rl
¥ TR ¥ W wAEy W ogEn
forereht €0ft e e wrway s QT &)
e @ alwwg gwTg & AW & &g
dar qafa gaT ¥ W W A FEEW
¥ argan g | s G grar § fF aw
LT e 97 W § & 9% 9 ddhr
soqredz A9 (@) ey fom & oy
N TR ds
o & | o Tl geR A Ty W §
& vz S at wx & P ¥
gy § % 1g e wwrede & @
vy & fr o & e § AR o g
fren 78, U AA TR @ w75
Terede § 7 o W fere v

MR WIS HFE @A
7 fear fes 73 0w wudie
¥ e fow o A Aot I Y
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[ wreq]
wir frwrar o 3y werdie (o
fear | ax W0 W ST AT
R w1 wW, T g e e,
¥feT ox & AT T | Wt oW
fefme gefedte smar ok @ @
Y g7 o T o | o oy g o
6 ), w ol o A ¥ 7y awfm
} fewe st A e fe @
W s A IR g 1w agy A fewe
AW T A w7 e g ¥ sy v A
w6t F ot g @ R g
WRE ST INE | 7 M W
fefome e o1 o T
f T Wk oW AA g e
T 7 Fvr agy & Fvey | @ R e
& amoag ¢ 5 97 wfad & W
sRfa S NN W H
wee N & | IEW oY gy e 7g T
o &, W g A Y A A A |
T wEr Az AR 1 v o Fedomw
g 7 &g

“Mr. Avekar, I have power to
arrest you”.
W ® wq T g1 & fF O s
TR T TR 1 T WA
R | gow g R e
WIGEHOF AN | wan§ W3
¥ W S dHaC Ry oy Ferer man
g Ty foar e g @ W AR
SR E | ¥ 979 7 §1 7, T
o1 T Y @ § o R
oW € o w2 4w ¥ R
AW ¥ T E IO A W E AR
sRicr 98 & =0 ¥ 99
QT $I § & I 9T § 61g
fera aUw T g QM w R
UTH SO &7 FF WAEwaT § | Wt
gy oY & for war € AR
T fF w&ft w1 T g wifgg |
waEwA |
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it www & at § wgr o
¢ v o7 g gfawrd o & o
ST AR @ Vg Wy e
AT 9w § Wi IR pfde & @
afgar 7 fredt | waT F P U
w T aveng fead faeelt &0
o oF #EE qre wwE @Y e
¢ soR o wur aveTg fire § 0
s o Y ar wfeor fear amar
¥ o fev it Wt o wd ft fred
21 @ avs o w & wifigd

A A g ¥ quw avrn
Trdt § SEw AR 7 g v
g fewit fedm @ sofoqs =%
TRF ARE A9 & 197 L Q@ § N
oot &F IR FTHH T e
T I T I TATE T G g o
W M F 1z fram g1 wifgd e &=
IR AW & AR AN OB A
< g g | @ W AR A
) 9rR A o fea § e e
T A frmar &1 W oA F wm
T Sifed

fefr qwadly g & fem
T g & AT I e gu s
= forht are wh Tfgg
T A A & | wEfed I el
{1 wrt § Fed fed ey afre
& et & W I g T g
2 1| WOFIR %1 §F a7 W 3T Wifgw
FTrmmeaswamg @
amm & A g @ ARg IRE
W HIW $TT g § 7§ ¥ awfany o
IO § | A X aTE WL &1 d@AT
i | ¥w 8 e wifigd
wTew dt aer w1 gEa o ar
fareer aform age WX g § Wi
THe O ) A 0 s e b
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wr § vt o e ¥ o | dwraver w1 fiear omn & ) W TR
Y ST TN | ¥ S T e & e o ger 8 1§ | gw W
e f ¥ vl ¥ wifgg faeret fs e o ford g & aeremar -y ot fis
W T F i g § | 7 wrafht R 7 W & At wed ot fawet o
w wft s Rt 57 A A, WA AT N g Awagy

3w ff § | o gefafres wqu

WCTRITY | €T AH A A fed |

TF A AR W et § 1 A
g 6 qTOFTC WY amET W e W
0t wm e ofgd | § sew T
uw & R F §Y F A |
& ®Wit &7 7g AT & fF @ aT e
WA e o o | T oA
TG I ¥ T AT TATY A
Y ST | QWY HT FT HTOF IE waw
wrar & fF Q%A & 2 gt 1 A
a0 W § fe mz ool A@ g
& @ ¢ fr s mfgn oF Wi 2t @
W @ o @ T ew
wwR ot @& gD
firre w1 2w A w79 Y ey T A
Tgt 9T ¥ A} Qe & a7 Wi
¢ fe qgr ox ¥ Wi @ e & Ay
Y omar w2 1 o aga § Sfe A
¢t e g fewr e afgg
ag e A g

I T W Y R @ sed
wre gfam 7@ Sy 9 - WA q
o far g fFaw woe § a=dt §
@t wre fm e wfed 1 A
fear wrz §faw ¥ M@ AN =T
war g1 w e w Ry

“Engine power: Normal work-
ing by train engine or engines or
a freight engine in front of train
engine: There must be a ghat
driver on the leading engine of all
trains which are double-hesded
with a freight engine.”.

g e fraw @R U At W T O
ww tfm mft s amn Wi O

TR S A FEA g & @R
g § e v o amman o s
FT E2NT T T w2 e
W wWife we fam @i o aga
R et b1 oAt
wft i werEE ofr € X ) "
W W w9 )

&t wo wo fam (dmm) :
AT e YRR, WA ¥ g
% fomt winlk &1 fawg @@ 9w o
¢ o7 g w gU A ©) f awt
# ats W Wl W W wrefe
AT wgar g
16 hrs.

T a1 g W § wT v §
fe d ¥ afen omTRe oy
wqan ot @ & 1 fewis e y fodad
st dfede & & tent-yo § wé
1 &c FO¥ FT ST 6 ww wER
to¥ w0 § mar § 1 fewtw 1w g,
aifer w6 7 ¥ Qeut-ye §
iR AT wamw
T 13 w07 @ o @ 1 fewie
o ¥ 7 LeNs-Yy 7 o) wwi vy w0
a1 ag & {eNe-AL § s FAT
r § 1 W T g 2wa § e o
T Y, & WX F wq eus-¥e
Fvlw esdr e & ffrpfd
g sy ofg N ow Ew F
gé & g ot aww a ww &R
fewis wag ¢, TWE O, AT ®
T § o OF quedi W sy
wisfinr fima § fe wf o siw et
& W Wl g fisd o { o

i i o g e A S o S
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[sf e <o fire]
fome &) de@ & s e & e aed
ot ¢ 1wl ge g A g fe
femigw < y, ¢ Wy F1 A wR
&% & dar ot AR g wd R -
e o Y & & ae el @
Lol

T % @4 & w30 o a6 §
fs 3 faamr & a3 FH9TY 9g A
§ f5 e formn & s @ R
fer fomit & fm f@ wEt o2
warer &1 &t @ ¢ #fe o W
g Wt & w1 T WA Afew
A A & ag qu W fma g0 @
i g e gurt WA W W At
s £ Wi R § 9 afen g
dIGAT 4T @ § AN W AW A
Fifo ¢ 1

Y 4 § 7 ¥z W g fF
ST g g% &a7 § 3y A 8
faamat 2 a3 e J@ Foan aar
T ¥ EAAT 9L A1 4F 4T THR
AW AH§, FT 67 TN a0 A9
g &f%7 gF St am ot ag
&7 fifaw & arft | A G |
wE B4 7§ wgr TC AewH B
W 3g R SR 0w @
¢ Yo wTOn 9 qon A S v
w qrdy | § guew g 5 oo
s 3T =i Wi g &t 9T o
At ) syfeed & wR g e
wr wifed | & v fewfadr & 3w,
SR gear o @A A am
feamat smgat ot < @ e §
o 7 Wi o gfawd gfem §

R o & wgrr ww g g

Ny a8 ¥ I9 O AEEEd b
W1 f5 oY fRd W R T &

1 3y v ¥ A A A g
fie At 2o 91 ) O o ¥
1% & yaq 74 3@ § 1 AR T WA
X Q% 97 & far a@ @ wwa
& ¢@ T W ST 1 7 figear smom |
formr amd s &vt # T g @
AW | WATT ¥ g% W d A Ay
T E O AR U § ATEl aTe
WA 1 IEU FIWIRA N AR
TR T TR K WA T a5 wgfar
1 GTHAT T 921 2 fasiqee arm
® WEA § qifwl 8 78 AW ¥
fotr ar o O @F @ T@AT qEar
s i wEmw | oA
o #1 AR ¥ W F §H A g
w1 T q9g 7 I wey fewra fvl
imdmEwIwmaTm Wy
7 W@ A g 41 oW AR
femrr amgar g o

ogl o A% WA M A W
fam § fome e tu A W oW &
WA T s % feadese
et & Forg o v o § TS
oy 48 FFqr o 1 s w1 Y
T g wa IEe ot agwe
IR AT &) T} | W A ) &7 W
T T&T 4 § 1 Y e gae et
ot e an g 1 G i § e
T 7% =W fear ok 1 o fe el
fegtess wre a7 it § a1 a7 @ &
A e T2 of ST e firar ad

v § T w1g R & g
dggepnogng  Aowngle
e gt R ofETd A W A
i # fis wet o¢ W wed g 4,
gt T arar v ak g § Wi aw
¥ flt swre & welt wolt wifigg, &
W & g9 o frow gwm § o
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i & oo fear § fs oF w4
fweré ory, o fe @ AR I @
fae s0f o o wRA & af@
gt ot w¥ w g @war , o agt
W R & U R I | @ A
 wx ¥ aex wifow s wilge fF
ot vgen SoTeT @ &Yt &, 981 SH A
A% oy | Bfew Tg I A W oIy
e & & o Wi @Y &, WA &
T § 9 st @nft 2 AR W
R 1 ¥ i el O 9
7 gEt o 9 @ ) e we
T § fe o gu ot e w faww &
fogmd wgeR o ot ww o fear
T 1 & T § R W Al
¥ = far wmw W W o tean
wrm, ot g8 faaw ¢ fs WO
fesrmaod @ & ok ST
& Wit | WE F sfarrd W 59
AMY U AT T AE AW A 3
R a g AT o @ & WK ag
TN G A G WR W T 3w
@ W fauy § o

wgi o WA A g A ofidey
&1 ACH &, ¥ 7T & T A AW
et 7 v R o R g &
W AR F 7 Fe g g 5 o qww
Q& g @ & fF Wa F awe
AT § TATT @A FT AR G @Y |
o g A g e fe awe wR
ar 7w, v at feam o, R STl
TREI &L | IR T B THHAT
TN AL T AT AT Grav @ | Wl
wgra & v faww e e g
# gawen § e Wt R & @ wrd
W § woAr qgie 3, 8w v
59 7 59 v Fredm | e ogh aw
3 w1 e §, W ag aw ag
fis @ra 58 RH—18 wiTd—dw
woTe ¥ o &, o & oy v wigm
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fe 3fm ¥ grw & frelr oely #k
R TSN AT, T Y Wy Ay e
T Sy F 1 A o ol wifgg 1
srwAggTI RN am AW
e § T 8 W faegw ww
Q@ g IR ¥ TR AW AR
oY ot I 1 g 1 T ST W ATl
¥ gae A won Wiz fe w AW
frg® @7 ST AEl & qEES # ofe-
#ox &Y 6T ¥4 §, TS W @ g
W\ wa I § O O qr A E W
i & 7€ § 1w o el il
} ¥ @ § w9 W & S fad fe
& gt & A s g A @ E
W AT I N AR T I WA
# g g ¢ i A Ay g
[iE | OF Y, & EY, = gY A A
&, sifex oF R 2 N TR I WRTE
oA AT g, AT @AY
mimm R Y lfe
#1¢ o waer< ofgd, & wwE g §
st w1 @
ST A1 v a7 g W IR
AR A IO @ AW & I K
qTH WA FT S AT AEY WK
WEE $TH JoTT AT |

TR 39 39 T ard, 6 W9 &
ek @ 1Ay fE
R Wy # Aew & gvew ¥ e
TN A ) T I, W
¥y yrfy Yod o ¥ R R
W F H Aww F@ F oW g
1 g s GmE e A
vy, diw dew ¥ e fR g g
formr mar fe 9= &Y s famar o
W § OF T 9 Ty AR 99 ® AR
v e F v A o T LW &
aey § g™ araw gy 7ar 1 9 A
wraen f freer e T § wman )
Wi g ww g g foewa Tw Y
t e Wt vl W ol @ e
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[ we wo firy)

oy aft ¥ 1 WK ow ant & gy ek
#Y wr, o gy vew & plaw g awdt
§ o W @ oA o v @
i ¢

& prow fm (T9F) g
ERY, TgY O F AW R W W
# fordt e 2o e oo & g et
e ¢ it e iy 1 et gErd o
e § dar § g famm g
o wdy &1 aw & frger gwn fam
# ? ¢ e ) 1@ 8, fom & W
AT F Wy & & § W ¥arn
thhodat g sa R
g fivra faeger el wreit fard
9Eft } | W% 39 & 47 frr fear mar
gt fF Wd WA wEe & e,
A g7 g 794 ¢ fo R Ao gy
ford g T & | Afie G rere g
R o & aET ) TR
fea & form i & it @oro diore s §,
* x@ T fomr @, fom & e,
WY are 7 TR, A EEa OE
& fi agr o2 1€ e A & 1 o
RYT Ag I T AT I EY I
9 I9E wr @ AT § AT g
t M RifFRmRE G D
FrEyvFmm acfEm i smE
qarfeers & ¥ pe F 7 faar
1 fir farerer & qrer Tl =t % oY
A ¥ it @1 o gt e
mft e o st v & | gy o
g% § s amer e e 9 3, dfe
W TR & T R T AT TR AR
¥ % orray 7, AY ATHENT I TEY A7
3uw frd #ré g A § 1 oA Wl
ter o § e TR g e Ha

8 MARUH 1088
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&, it oF o & s Al §, O I
¥ o oot § Wk Fh e
¥ s AT & ¥ it mfedt W e W
Foge e amr § 1 o T Tt
# ¥y 9T R § ot o GT &
wft fewwa ardt #) ferw & qre @
[T & IAC FT NTHERH TR R
Rt sl ow oft, A, A
THe e { wz v ¥ @ ¥ ark §
foram §~vfovar & o g & amy §-
afeT w15 Fdren 78 e & AT
g 53 faeaw @) mr ¢ fis el -
ufwie ferédza §, 3 e IR ¢ fe
uw a7y fafreet a7 ard, arfs ag gt
&7 F 7O A 2 A | G W _E A
T wrar g 1 A afafes S owr
faregger wrarer Y Fft &, ot s oman &
e & farerare wecht §, o9 T §
fafe w ¥ fad s S TEm FATE |
SRR R CCIIE CL
%1 7 faeg % & qaa 2 fo B
wré fareraw 8 2 1 7 97w Agan
ifRomfFd s s w s i f
ot fr ¥ fad o A& wmn g,
& o wwwy  fr afafes oo
o FEt g & efefewr & o
ofed & T AR T W A afew ¢,
T T F FER I § 7 w9 At
v frgw faera 7 4 1 @ afafer
& 5 qaar & a1q far swagR
wAT FTfgd | et oY & whafaw & g
fara fr o & gromigs &
HTEHY §1 SR 3T # I4Y A g
wor wifed | wfefea & famr =i &
g f I W m AR
s wAwd § 5 37 &t w1 s7 gl
wifgd | gy frmg & o sy ¢
N fadmEmaw § 1 TTeT
wred 538 § 1 AfeT b qg frw 3R
s wimdgw o g, v
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W W, g ve X fremw Al s
t ) voren s, # oo  ofcd &
Wit vy # qy WA wga g fe
o W oy & o f Ty s fe
WY ) I€ @Y § 7 7y o fo WA
e Fgraw w1 Ao wo
THY Ao TAX ] | AW IW & AW
e Fo ATTo TET AT, AN 4T W TR
il wrmadawia
fosk mi 4, & 70 4, e 9§ R
TR F AWy 1 & e
ft qudt £ i Wi ag A o '
Qa1 o I g T A @
RIATTE & 75 I o/, 758 fre
¥ wrx afaw woAr @ i e 9
Y &5 Y ave iy T w1 4 F fcht
fafree agieg # vt & 2 s wrenre
§ fody @uv g faqr amg, fam &
VTN FT A} 09T §1 91 WK 59
HIEHY 99 9 At q9A o7, qfET 5w
I F7E & T fFar v A
¥ W T R fag a1 WA A
4g AT FiAT, AT 4 AT \TAe
F AT T I F I TF A AR
A R U G FW AW AT
Mg E@swd i 13 am
ZATE Y T & WIAHT 3 | g W
¥ v F E | w0, A, WA,
AR AW ARG GRAH
ug fafee g 7 1 Y 4t A g,
qF | TATEATE | W19 FA § % @
w8 ATRTE & R AT | 6 BT T AT T
Tt Wi 7 A g, foR denw
fed 1 s i ofeTs EATC awES
& Tt §, T T W e #Y A
1w ek 2 ot fs @t
oT orewtr W gl o & Wik g
W T B & A g o A
g § T W ®W A fean ot &
aet e s g e & @ o
w2 § gm R ww i e W

8 MARCH 1038
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% gt | o e} g v g o
o qff fyw wpemt § o T
T < g v & 1 g ww &
5 wroer ot R @ gy awehs W
W T 1 o wwee W gt
TR § I agy S A gt
t ot R e wRrr W o g B
o | @A AW A W e o
el &1 AT FeET qwEr gem o1 R
#t afraes, T 07 o ¢, 27
Tog ¥ WOR WK g & oy
t) ? whw & §onix F @R AW
tor @ ¥ @ Tt
st a1 8 gt nifearie & g
N 5y wgA § Ia@ aY Gur WA frear
tfegn o w wiwifa & fadt g
gt # Wi s 23 @ fR @
B ¢ Ao 0 T @ & g
qfex® #' ot aweth g, IAEr oY
qienfrat g, I W W s
g | FT &9 ERT g Al o
# vt foar &78 1 gw ot @ R
¥ R A = F @ aoe fem v
G | W g I AW A0, T 0
T T W, T A G awn
g g mfeEy & fiw A oww
T BT | g g d@wr g fe
AW A W A &7 T A awg A
forst omdt | ggr O el & @9 X
wir ®if e gafe wwr g,
v IEE 45 N g 4@ G
g v & e w0 o2 W
# & ®T I AW E | A AW A
% vk o § oo & Fooag ooyt
TRFE v Pme
og win & e qw Wl g
og 7 wgy fF O A § e ar
& v Wl o AR R W
# ww ¥ folt A& &t 7§ gl
wEET T g T o o &
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[sfr e firg)
@ ¢ | I AR F 9 e g
mf ST § ) oA g @ -
fdt & &t gt @y & fr 5% W @
¢ i o et gk § w g
o WTW w0 8 e F ¢ afe
T WAt et Wi ol S # 4

= W age ¢ ofew T om
toom i dr wma AT
Iq g ¥ T a7 4 g A
®AT § ot wire dro WK 9T W & |
o & I q¥ ey ¥ e @, g R
g o M A |R F -~ agn v ot
FWT q% aT AW] A AW F@ g, TR
¥ ey w18 A=A AE ¢

& wmgan g 5 0 & qw a dan
§ ST wwET ¥ s E AnE
W 9 g9 g1 A SR S
§ @R o @d F TEE 3T WS
qETY =1fEd | A e 4 & fF
WY &Y 34 & w4 4% 7 & fod
W § at v foam & owd & 0
o foma & &€ &7 76 QT 2 )
7g w0 § 7 wgr wmn ¢ fr fesd ma-
R T &L

Y OTETTY w1 . TR 3
windy & am T s & 7

ot AT g ;& 3@ e A
s | & 3w fad & st g oy w©
0§ agy wgh feeht @ 1 e F
oF W2 i AT e e
g ¥ OF W & U 8 AT

8 MARCH 1658

Rellwoyr 3978

fororer & 1 7 ¥ § 7 7y WY wner
¥ wror ) wR At | e
g & g T o & oA § ) e
& gy W X § | WO W A W
w1 qar & 1 9w &1 A e ek, g
o 9 qud | AW W W Y
g A% § 1 afx g 3T Ay awE
T8 @ W O gt o3 dewe A
T N AT I A A A
T o o @ R ) B I I
wai & ford o e 2

# qrar fezem o Agl Fanl gl |
LRGERLICCR R cof R ol o
g fr o ot o el o # A
qfwa | W9 IHE AN G T
afed WX ot W} @ T F7 AW
qeh F1 FTA FT qFA € | F E
§ f s = e A A oA
& @ s dW aga TR g W@
R g & fm ® ar ot
AT W FrEdt o @

qg o O AT-UT A7)
A A AT F A AT A T AT F
12 19 & qadrET wg ohem ) A
X Bgd WY wrewnt AT 31 frar
# 1 avr grzfegl & o9 & 4T gTE
Tt 7T Y v ofr @ | o qr A
% o & froox grwfuw 2 ffed
#fra a7 28 form mm ¥ 1 = ¥ ow)
"EF afeqr #1 FET # 1 T@T 97 AT
ot g & 1 a7 91 TR 7 & a7 P
I OFT & I AW A WA
mfear, 7% senfs afr v § e
®YE qTaTE A KT § | W AT 4w
ot 7Y fiear ar e ¢ fie oo
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e o o 1 1 AT
woff q¢ wwx g ¢ Y S #r mff
g A gE Ao ki
T ¥ A gF A ¥ foaw
#ar & W @ o we T & #
ARG IR ARl ac kS
iz ¥ oo e § o ag e
t 5w & ot fielt e 1

4§ 1t e o o o
o {0y
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Dr. K. B, Menon (Badagara): Mr.
Deputy-Speaker, Sir, I wish first to
speak about the difficulties that the
employees attached to the Luivisional
Office at Olavakkot are put to for wunt
of the elementary amenities of life.
The Divisional Office was shifled from
Podanur to Olavakkot a year ard a
half ago. There are working in this
office about seven hundred stafl, in-
cluding seventeen officers. This, I
think, 13 the largest office working in
Kerala The staff attending thiv office
have to come from Podanur, from
Shoranur and from Kollengode every
day, spending three hours for going
and perhaps three hours for coming
back home. The Railways have sanc-
tioned, I understood, 315 houses for
the employees, out of wnich only 150
have been constructed. Even ff the
other 150 are constructed, 1 under-
stand that 1t will not accommodate the
whole of the staff, and another one
hundred more houses may perhaps be
necessary. At present the office is
working in three sheds with asbestos
roofing And Olavakkot being wvery
far away from the sea, the tempera-
ture goes fairly high during summer
and I learnt that last summer a num-
ber of employees, more than about
half & dozen of them, swooned dur-
ing the day. I request the railway
authorities to expedite the construc-
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tion of these houses for the accom-
modation of the staff, It is not pos-
sible to expect any efficlency from
the office if the staff have to spend
three or four, or even more, hours
to go and come.

Next, I would like to place before
the House a little information that I
have about sick engines on the
Southern Railway. Whatever infor-
mation I have, I wish to place the
same before the House, right or
wrong, and I may invite any correec-
tion to it from the Minister. It ap-
pears that at the fag end of 1855,
ten engines were bought from Cullen
Foundry in Birmingham, And out
of these ten, five, I understood, were
allotted to the Northern Railway and
five to the Southern Railway. These
five engines on the Southern Rail-
way started hauling trains from
Mangalore to Madras from January,
1056. Out of these five engines,
according to the information
that I have, threc are in the loco-shed,
sick, for heavy repairs. Two others
are still on the track, and I understood
that they are likely to be put out of
commission in the course of the year.
1 do not know to what closs these
engines belong, but ordinarily an
engine is expected to give efficient ser-
vice for fifty to sixty years. Enguies
belonging to K class, PT and PTI and
other classes have given fifty to fifty-
five years of efficient service, while
these engines newly bought, hardly
two years old, are expected to go out
of commission. I do mot know the
reason. And the fate of the engines
given to the Northern Railway also, I
do not know. I would requert the
Minister to throw more light on the
subject.

Next I would like to pass on to the
recently constructed metre-gauge rail-
way linking Trivandrum with the
Cochin Harbour. This railway, newly
constructed, running entirely through
Kerala, should have been part of
Ofzvakkot Division, but it has been
torn away from Olavakkot Division
and linked on to Madura. The two
reasons urged, I understand, are one,
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administrative efficiency and conve-
nience and, the other, the difficulty in
transferring the Loco Shed from Kot-
tayam. In regard to the first reason
urged, namely of administrative con-
venience and efficiency, I should think
that there are three Divisional Offices
in Madras, namely, one at Madura,
another at Trichy and the third at
Madras itself. All these three Divi-
sions have larger lines of railway than
the Olavakkot Division which was
started only very recently, If from
the efficiency pomt of view, decentra-
lisation 18 a factor that contributes to
efficiency and convenience—and the
Railway is such a huge affair that if
it 1s reduced to small, convenient units
i will be working more efficiently—
from that point of view I think that
the newly constructed metre gauge
should have been linked on to Olava-
kkot, And even if 1t is linked on to
Olavakkot, I do not think that it
will come up to compare in size with
either Madura or Trichy or even
Madras.

One of the reasons for the construc-
tion of this metre guuge from Trivan-
drum to Cochin was to link the hinter-
land with the Cochin Harbour and
afford facilities particularly for the
transport of oil. If that be so, both
Ernakulam and Cochin belong to the
Olavakkot Division, and that railway
should have been linked up with
Olavakkot. Another reason, from the
pomnt of view of the convenience of
the travelling public and also of the
business community, I believe, is that
1t 15 more casy for them to have access
to Olavakkot than to Madura.

The reason urged, of the difficulty
in handing over the Loco shed at
Kottayam to the Olavakkot Division,
cannot be seriously taken. For, during
the regionalisation and divisionalisa=
tion of the railways last time there
were transfers of loco sheds all over
the country., So that cannot be urged
as an important reason.

Apart from all these considerations

there are two very important reasons
which one would urge for the transfer
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of this railway to Olavakkot Division,
irom the point of view of Ilabour.
The larger umits of Madura and
Trichy have a larger number of higher
grade staft and the promotions and
other things as such are bound to be
affected. Therefore, it may be in
their interest to transfer this railway
to Olavakkot.

Next the recruitment of the lower
staff, particularly that of the porters,
linemen and gangmen, for this rail-
way running from Trivandrum to
Cochin will be done at Madura and I
have very little doubt that the people
of Kerala will consequently suffer.
‘There is considerable unemployment
even as it is in Kerala which is a small
State and 1if this also is denied to
them, there is likely to be a serlous
handicap. From that point of view
I feel that it will be unfair to take
away that line from Olavakkot and
shuft i1t to Madura. I hope that what
is necessary and what is good for
Kerala will not be taken beyond the
Ghats. I commend 1t (o the attention
of the Ministry.

Shri Warlor (Trichur): Mr Deputy-
Speaker, Sir, 1 take this opportunity
to congratulate the Ministry as well as
the Railway Board and those who
were in charge as also the workers for
the completion of the Ernakulam-
Quilon link in scheduled time, because
1 understand that not a single tradc
dispute had been there even though
10,000 persons were employed in the
construction of that line, But, in that
connection itself 1 would like to sup-
port the points made out by Dr. Menon
just now about the transfer of this
line from the Madura Division to the
Olavakkot Division.

It is a fact which should not be
hidden that opinion is divided on this
point even in Kerala itself. It is in
the best interests of Kerala that the
Ministry itself should go into this
matter more sympathetically and
seriously once more consider the
whole aspect and take a final decision
before it is finalised. If it is finally
congideved to make the change, then
make the necessary change because it
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is in the interests of the trading com-
munity which is largely scattered in
the Cochin Harbour area. These lines
are feeding the Cochin Harbour and if
their interests should be taken as of
primary importance then sur:y
Olavakkot Division is the best suited
for the administration of this line
because not only from Trivandrum but
from the northern end of the Kerala
State another line is coming directly
to Cochin Harbour. So, all these
things can be managed by one Divi-
sion and the traders and the business
community at large should approach
only one Division. Now, the parties
in Cochin Port area have for certain
purposes to go to the Olavakkot Divi-
slon and for certain other purposes
have to go to Madura Division. That
is a very big difficulty for them.

From the workers side also, the
representation has come because of
transfers and all other things. From
the Ernakulam-Quilon-Trivandrum line
the workers, to represent their griev-
ances, have to go to Madura if certain
necessary cases arise and such other
handicaps are there. But at the same
time, it will be easy and convenient
for them to go up to Olavakkot which
is nearer from the Ernakulam centre
and which is also a connecting place
of this railway with broad gauge.

So, I will appeal to the Ministry to
go into the matter because I am also
not decided and there are people who
are not decided upon that. That is a
fact and that fact must also be borne
in mind. But apparently and prima
facie the Interests of the State will be
best served if this Division is trans-
ferred to Olavakkot.

The next point that I want to make
is about the employment of super-
annuated persons, The difficulty
experienced by the staff is that those
superior officers, who had been
superior when they were employed,
atter being relieved from the service
are re-employed as juniors to those
erstwhile juniors. So, a very anomal-
ous position is created. A very awk-
ward situation is also created by the
erstwhile superiors becoming the
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juniors of the erstwhile juniors. The
erstwhile juniors do not find it easy
to give commands to or to be task-
masters of these newly recruited
superannuated officers and  super-
annuated persons, naturally take
advantage of that. Although they
are o execute certain things, they
simply shift it to the erstwhile
juniors because it is a very easy thing
and the erstwhile juniors would not
be showing their reluctance before
their erstwhile masters. In that way
the efficiency of the administration
and the staff is also affected. So this
question must be taken into conside-
ration more seriously. I am not against
those persons, who are experienced
and trained, being taken back into
service for a few years, but at the
same time, if that causes much handi-
eap in the efficient execution of the
day-to-day administration and that
itsel! becomes a bottleneck in the
whole transport system, then that
question is a very serious question
and must be borne in mind. A policy
must be evolved for that.

In this respect I will also wish to
state that promotions are stopped
when these persons come and fill in
higher posts, Those, who are expect-
ing some promotion in the routine way,
think that their promotions are stop-
ped at least for a few years. That
much of discontent is also arising in
the junior staff. So, in the interests
of those employees also this taking
back of superannuated officers for a
number of years must be reconsidered
and some adjustment must be made
between their claims and the claims
of the junior officers.

Another point, although it is not of
vary urgent or immediate importance,
is about the Kerala railways' electri-
fieation. I do not now propose to go
into the electrification system as a
whole, but this will give the Railway
Administration more profit out of the
cost of the coal which is very high
when exported from the coal areas,
down the sea fn the ships and taken
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to Cochin Harbour and then taken to
the railways. I am told that freight
charges for a ton of coal are about
Rs. 16 ordinarily when carried by
train, but when taken by ship to
Cochin Harbour they come to Rs, 30
or Rs. 35 per ton. The Railway Board
is subsidising that so that it is brought
down to the normal cost. But, Kerala
has electricity potential and it is in
the process of development. We think
that by the end of the Second Plan
the entire railway system in Kerala
can be electrified and it will be the
cheapest electricity possible, because
we are told by experts that whereas
in other parts, even in Bhakra Nangal
and other bigger projects, electricity
is costing about Rs. 1,700 per kilowatt,
Kerala Hydro-electric projects can
provide electricity for Rs. 600 per
kilowatt. If that is the case then
electrification will be the cheapest
method for fuel and it will be a big
gain for the Railways. So, I urge
upon the Ministry to make some
plans and schemes for that so that
when the hydro-electric power is deve-
loped in Kerala, the best use can be
made of that and the Railway Minis-
try can gain out of it.

Another very small point, which 1
have to make, is about the level cross-
ing at the Shoranur Junction. Ordi-
narily, I would not have stressed upon
the question of an overbridge when
we debate upon such serious matters
like the Railway Demands, but this
overbridge is in a particular position.
It is on the National Highway from
Palghat to Trivandrum and the level
crossing at present is between the
loco shed, which is very important
loco shed, and Shoranur Railway
Station. There are four lines branch-
ing out from Shoranur Junction and
lately, I am told, even the Governor
of Kerala had to be stopped there for
more than 45 minutes to get the level
crossing gate opened for him. If that
iz the case of a Governor, you can
very well infer, Sir, how much hand}
cap is there for the road traffic over
there? Even I, along with some other
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M.Ps., had many occasions to be stop-
ped there for half-an-hour and more
than half-an-hour at times for 45
minutes,

The Railway Administration has
issued orders that the gates should not
be closed for more than 15 minutes.
In fact, Shri A. K. Gopalan and my-
self had written in the complaint book
at Shoranur Junction that we were
stopped for more than 30 minutes.
Nothing has been done in that respect
so far. Last year, at the time of the
budget discussion we had moved a cut
motion relating to this very over-
bridge. This is not an ordinary over-
bridge. The level crossing comes in
between the station and the loco shed,
and always there would be shunting
and marshalling Therefore, this work
must be taken in hand in right earnest.
Although this is not in my consti-
tuency, this is adjacent to my consti-
tuency in Kerala. I would, therefore,
appeal to the Ministry to take it up
at least in the next budget and meet
this long over due demand.
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Mr. Deputy-Speaker: The following
are the selected cut motions relating
to Demands Nos. 2 to 18 and 20 in
respect of Railway:—1948-53 which

may be moved subject to their being
otherwise admissible:

Demand Nos. Nos. of Cut Motlons

2 221, 470, 520,
3 471,

4 222 to 224, 472, 473,
5 474, 521.

[ 475 to 581.

7 478,

8 4m.

9 478,

10 481,

1 482,

12 483.

18 113, 225, 226, 484,
16 114, 485.

17 118, 486.

18 117 to 120, 227, 487.
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Failure to start the construction of the
broad gauge line from Kurduwadi
to Panduarpur, Mangalwadha, Jath,
Athani and Miraj

Shri Assar: I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

Failure to include surveys of dis=
mantled lines

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 100.”

Speeding up of the work of Rour-
kella-Talcher line via Barkote in
the second Plan period

Shri P. G. Deb (Angul):
move:

1 beg to

“That the demand under the
head ‘Miscellaneous Expenditure’
be reduced by Rs. 1060.”

High rate of working expenses on
railway lines

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Payments to Worked Lines
and others’ be reduced by Rs. 100"

Failure to take effective steps to
prevent accidents

Bhri Assar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration' be reduced by
Rs. 100."

Grievances of the S.Ms. and A.S.Ms.
of all Railway aones

Shri Assar: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs. 100.”
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Grievances of the Commercial clerks
of all Railway zones

Shrl Assar: I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
~-Administration’ be reduced by
Rs 100"

High rate of working expenses on
adminastration of the Railways and
working of Ratlway Service Com-
MISSIONS

Shri Braj Raj Singh. I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
~Administration’ be reduced by
Rs 100"

Corruption in different categories of
services under the Ratlway

Shri Braj Ra) Smngh I beg to move

“That the demand under the
head ‘Ordinary Working Expenses
—Administration’ be reduced by
Rs 100"

High cost of Repmrs and Mantenance
Shri Braj Raj Singh 1 beg to move

“That the demand under the
head ‘Ordinary Working Expenses
—Repairs and Maintenance’ be
reduced by Rs 100"

Non-replacement of old rail tracks by
new ones on all the branch lines of
South-Eastern Rmlway i Orssa

Shri P. G Deb. [ beg to move
“That the demand under the
head ‘Ordinary Wotking Expenses

—Repairs and Maintenance' be
reduced by Rs 100"

High cost of expenses wcurred on
operating staff

Shri Braj Raj Singh. I beg to move

“That the demand under the
head ‘Ordinary Working Expenses

Ruillway: 3954
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Ducrimmation  shown towards the
workers of the Barss Light Railway
at the time of integration of the
Railway

Shri Warlor. I beg to move

“That the demand under the
head '‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs 100"

Breach of agreement to maintain con-
tinuity of service and service condi=
tions of the Barst Light Railway
employees

Shri Warlor. I beg to move

“That the demand under the
head ‘Ordinary Workmg Expenses
—Operating Staff' be reduced by
Rs 100"

Demotions and degradation of several
employees of the Barss Light Rail-
way

Shr1 Warlor I beg to move

That the demand under the
head ‘Ordinary Working Expenses
—Operating Stafl’ be reduced by
Rs 100"

Withholding of annual wncrements of
the employecs of the Barsi Light
Railway due to them mn 1854

Shri Warior 1 beg to move

‘That the demand under the
head ‘Ordinary Workmg Expenses
—Operating Staff' be reduced by
Rs 100"

Breach of agreement in respect of
payment of gratuity, provident fund
and accumulated leave wages of the
employees of the Bars: Light Rasl-
way

Shri Warior: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
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Non-implementation of the assurance
to restore the continuity of service
and service conditions of the em-
ployees of the Barsi Light Railway

Shri Warlor: [ beg to move:

“That the demand under, the
head ‘Ordinary Working Expenses
—Operating Staff’ be reduced by
Rs. 100"

Theft of railway coal and wastage of
fuel on the Railwaye, especially at
Tundla and Kunjla in the Northern
Railway

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation (Fuel)’ be reduced
by Rs. 100.”

High rate of goods lost and compensa-
tion paid while in transit on the
Railways

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Operation other than Staff and
Fuel’ be reduced by Rs. 100"

Ummfam conditions of the cater-
ing in Railways, especially the
departmental catering

8hri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Miscellaneous Expenses' be re-
duced by Rs. 100"

High rate of T.B. amongst railway
staff and failure of Railway admin.
istration to check it

Shri Braj Ruj Singh: I beg to move:

“That the demand under the
head ‘Ordinary Working Expenses
—Labour Welfare' be reduced by
Ra. 100"
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Low amount being appropriated to
Depreviation Reserve Fund

Shri Braj Raj Bingh: I beg to move:

“That the demand under the
head ‘Appropristion to Deprecia-
tion Reserve Fund' be reduced by
Rs. 100.”

Low amount being paid to General
Reventies

Shri Braj Baj Singh: I beg to move:

“That the demand under the
head ‘Dividend Payable to Gen-
eral Revenues' be reduced by
Rs 100."

Inadequate attention paid to the needs
of Orissa while wundertaking con-
struction of new lines

Shri Panigrahi: [ beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100."

Follure to undertake construction of
Diva Dasgaon Rilway hne

Shri Assar: I beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund' be reduced by
Rs. 100."”

Failure to undertake survey of
Konkan Railway

Shri Assar: I beg to move:

“That the demand under the
head ‘Construction of New Lines
—Capital and Depreciation
Reserve Fund’ be reduced by
Rs. 100.”

Usefulness of the Calcutta Electrifica-
tion Project

Shkri Braj Raj Singh: I beg to move:
“That the demand under the
head ‘Construction of New Lines
,—Capital and  Depreciation
Reserve Fund' be reduced by
Rs, 100"



b

K 3

B R TS
.

“ S -

3997 Demand for Grants— 8 MARCH 1058

Failure to supply adequate Railway
wagons for Oriss for export of

ores and other raw materials

Shrl Panigrahi: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tions' be reduced by Rs. 100."

Failure to restore the Agra-Bagh
Railway line dismantled during the
war in Agra District, Northern
Railway

Shri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Open Line Works—Addi-
tions' be reduced by Rs 100.”

Failure to effect any improvement in
the Rupsa—Banginiposi and Nau-
pade—Gunpur narrow gauge line

Shri Panigrahi: I beg to move:

“That the demand under the
head ‘Open Line Works—Replace-
ments’ be reduced by Rs. 100.”

Large amount of money being spent
on replacements of Railway lines

Bhri Braj Raj Singh: I beg to move:

“That the demand under the
head ‘Open Line Works—Replace-
ments’ be reduced by Rs. 100"

Failure to open a city Booking Office
in Cuttack

Shri Panigrahl: I beg to move:

“That the demand umder the
head ‘Open Line Works—Develop=
ment Fund’ be reduced by
Rs. 100."

Lack of adequate amenities for pas-
sengers such as drinking water
facility at Jajpur—Keonjhar Road
station

“That the demand under the
head ‘Open Line Works—Develop-
ment Fund’ be reduced by
Rs. 100."

seb i o o T S
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Failure to construct an under-bridge
near Railway level crossing at Cut-
tack station

Shri Panigrahi: I beg to move:

“That the demand under the
‘Open Line Works—Development
Fund' be reduced by Rs. 100."

Lack of proper amenties for passen-
gers in third class waiting room at
Cuttack

Shri Panigrahi: I beg to move:

“Thal the demand under the
head ‘Open Line Works—Develop=
ment  Fund® be  reduced by
Rs. 100"

Failure to provide adequate amenities
to third class passengers

Shri Assar: T beg to move:

“That the demand under the
head 'Open Line Works—Develop-
ment  Fund' be reduced by
Rs 100"

Misuse of building material in the
construction of quarters for the
Railway staff

Shri Braj Ra) Singh: I beg to move:

“That the demand under the
head 'Open Line Works—Develop-
ment Fund® be reduced by
Rs 100."

Mr. Depuiy-Speaker: These cut

motions are now before the House.

Shri Sadhan Gupta: Mr. Deupty-
Speaker, I am going lo raise only a
few poinis regarding these demands
in order to call the attention of the

hon. Minister to some very

defects, if I may so call them, in the
administration of the railways. Mrs.
Renu Chakravarity, I understand, has
called his attention to the case of
the grant of a contract of a particular
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firm near Calcutta regarding the as-
sembly of wagons. 1 want to streng-
then her case by adverting to it again
even at the cost of repetition.

From the facts that had come to
light regarding the contract and from
the reporis which had appeared in the
Press and which had not been contra-
dicted, this contract has all the ap-
pearances of a scandal not perhaps of
the same proportion in terms of

money as the Mundhra scandal, but’

certainly of equal proportions as far
as the merits of the case arc con-
cerned. There are all the defects and
all the peculiar characteristics of what
appears to be a very corrupt deal, the
contract being accepted at a tender
which was much higher than the
lowest tenders on the ground that the
party concerned was the only party
in & position to deposit Rs. 2 lakhs as
earnest money and this sum of Rs. 2
lakhs has not yet been realised al-
though years have advanced They
have not properly exccuted the con-
tract. I understand that regarding the
assembly of wagons, they are far be-
hind the schedule and, as a matier of
fact, the Chief Engincer of the South-
eastern Railway had strongly repre-
sented about taking action against the
parly. But still no action has been
taken. Not only no action has been
taken, but all sorts of favours are
shown to that party to this extent that
although they were required to com-
plete the asscmbly work at Vishakha-
patnam, what is now being done is
that the parls are now being sent to
Howiah to their workshop not at the
cost of the conltractors, but at the cost
of the railways. All these present a
very suspicious look and the most
searching enquiry should be made
into the matter to see if therc is any-
one at fault and whether any “com-
pelling and motivating force”, to
quote Justice Chagla’s remarks, has
operated in the grant of this contract.
Apart from this, I would like to call
attention to the inconvenience In a
part of Caleutta—Ballygunge station.
It is a very crowded locality. Cal-
cutta has recently extended very

”
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much and there is a large portion of
the population which lives outside
Ballygunge station at a place called
Kashba. It was formerly outside Cal-
cutla but it has recently been incor-
porated into Calcutta. There is a
large amount of pedestrian as well as
vehicular traffic crossing from Kashba
to Ballygunge and the only crossing
that they can avail of is a level cros-
sing. That level crossnig is almost
poerpetually blocked by incoming and
outgoing trains. Even when trains
are standing in Ballygunge station
that level-crossing is blocked because
that is so closc to the station. There
is, in these circumstances, a perpetual
traffic  jam. Pedestrians somehow
manage in a very risky manner to
slip through the gates. So, it is very
necessary that some sort of an  over-
bridge should be constructed to enable
both the passenger as well as vehicu-
lar traffic to pass from the other side
of the Ballygunge station into what
was Caleutia proper. I hope the hon,
Minister will look into this matter
because 1t creates very great incon-
venienee for the countless numbers of
people who have to cross every day
into and out of Ballygunge station.

There are one or two other matters,
There is the difilculty created by pre-
ference given to  oil wagons passing
near Ballygunge station. As a result
certamn local trans are held up and
the trains reach late for their offices
in the carly morning. As a result
sometimes workers and clerks who
attend  their offices late are either
fined or marked late or absent accord-
ing to the rules of the office, There-
forc, it should be arranged that local
trains carrying passengers into Cal-
cutta should not be held up by oil
wagons and so on. Complaints have
come to me and I believe the MLA
has written to the General Manager of
the Eastern Railway in this respect.

These are few things which I want
to draw the Minister's attention to
and [ request him in particular that
he should make an immediate and
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searching enquiry into the contract
regarding the assembly of wagons and
take very firm- and suitable steps
against the responsible parties, if any
party is responsible in this matter.

Shri N. B, Maiti: Mr. Deputy-
Speaker, I thank you very much for

8 MARCH 1958
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allowing me to speak a few words at
the fag end of the hour.

Mr. Deputy-Speaker: We will hear
him at the beginning of Monday.
17 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday the
10th March, 1958.
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Cols Subject SN? Sibject Cols
ORAL m TO QUES- 375591 "777 Armed Porces Head-
vt uarters  Civilian
gﬁac. ersonnel o . 3778
' 784 English-Hindi Dictionary 3795
+ 754 Money Order Remittances 3755-56 785  Legislation for Protec-
755 O and Natuml Gm tion of Monuments 3795—96
; Commission . . 1756—38 %io-
756 Control over Banks 3758—6L 999 Iron . 3
757 Thefis in M.Ps’ Flan. 3761-62 1000 Import af'nbﬂm S:lvu- 3798
759 Avoldance of Double .
Taxation Agreements 3763 100K Faiuies™ ot bl
761 Secret Ballot for Blections 3764 woz  IndisnStudents Abrond 3799
762 Geological Survey of 1003 Re-rolling Mills 1799-3800
itk . . . 1004 Collieries in  Khasi
_Ratoagirt o and JuntisHills .  3800-01
763 Qil Survey. .+ 3765—68
764 Foreign Credits for 1005 HmlmmMomm 3801
SteelPlants . . 3°68—70 N :
766 Baghdad Pact Countries 3770-71 1006 Hundh Ts,'ﬁ,’,',m sho1-ca
767 OQil Explomtion . « 3771-72 1007 M.B.College, Agartala  3802-03
772 Smulin;of Contra- 1008 Purchase of Aircrafts 3803
+ 377273 1009 Trade Test 1nOrd-
774 01] Rucks in Hmchl.l annace Pactories 1808
Pradesh . 1774 roto CS.LR. . 1803-04
775 Spaﬂ':wfudlum ".Bﬂ‘_?s o1 CSIR. . . . 3804
776 Paymentof Loans to 1012 D'ptm! Glass . 3808
Foreign countries . 3775—177 1013 Technical Assistance
778 Gold Smugghog - - 3777—80 SM‘S g 3os-06
779  Caltex Oil Refinery 3780 Iol4 Wln ' l“. vey —
780 Seizure of Smuggled tors .
§ Forcign xchange
Gold . .= . 3pSo—fa Allotment to Indians
781  Blestric Generators 3782-83 gong abroad . . 3806~07
82 Industrial Finance 16 Central Aid f Haﬁ
7 Curplontiorl 3785—85 " T Welfare . x jan
783 Banksin Kerala . . 3785-86 017 Houses for Schcdulut
786 Dcfence Stores 3787 . ce(mm . Mv . 3807-08
87 World Batk Loans for 1ot niral isory
L Power Projects 3787-% i:r:n:“ﬂ of Afrchuahgj 3808-09
7 Chidifiog i New e TextiPlan . 3405
ot 4 1020 Central Glass and
WRI']']'ENANS'WBRSTO UES- Ceramics Research
TIONS . Q 3791—3836 Institute, Calcutta . 3810
758 Board of her 1021 Sunn of fomm in
%':fﬁladw BEducation, y . 3811
... o3Ten 1022 ca,m
760 Uniform Price for Coal 3791-92 I‘génutem Bmhd-r -
765 Coal Output . .. 3792
1023 Taj Mahal . « e 3812
768 University
P oup) College . 3792793 124 Pelgce offam Loml s
769 Gumamﬂd 0%‘&2 . e 1025 Stste Bank of India . 3813
| 1036 Investments in Mun-
we swu- " e dhes Growp . 3813
1027 Board of Hi Secon-
773 Research Workers in dary %m,
Hindj Department . 3794 Delhi . .
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U.8.Q.No. Subject Cols.
1028 Schoiulhlpe to Sdhed-
uled Tripes 815
1029 Rehlhllﬂltion chz .
. 381§
1030 And-nun and Nicobar
Islands . : . 3815-16
1031 Pinancial Ad 1o
Punjab 3816
1032 Vallabh = Mahavidya-
laya, Mandi . 1817
1033 Colombo Plan . 3817
1034 Coal Production 3817-18
103§ Indian Students in
UK . 3818-19
1036 Ho]jthn in Col.lesen
nd Schools . 3819
7 T Terri
=~ mﬁl :oml 3819-20
1038 1A P, Store, Manauri 3820
1039 Sterling Balances 3820-21
1040 Common Police Reserve
Force . . 1821
1o41 Cantonment  Board
Employees . 3822
1042 India Semmt,?ms,
Nasik . . 3B22—24
1043 OIdediMm.umptu 3825-26
1044 Government Correspon-
. dence inHindi . 3826-27
1045 Punjab University . 3827
1046 Foreign Payments . 3827
1047 Production and Con-
sumption of Silver 3828
1048 Regional Languages . 3828
1049 U.S. Private Capital
inInda . . . 3828-29
I Mission to Fi
= Countries o-mgn' 1829
1051 All Indis Services Rules 3829-30
1052 Libnry Mmemcmin
3830
1053 Nutuml Anmr.luml
Credst Fund. 3830-31
1054 Research Assistants
(Hindi) . 3831
1 Bducation D
- of}limduﬁ.g‘ém 3831-32
1086 Botanical Survey of
India . . . 3832-33
1037 Post-Matric  Scholar
ships . . . 3833
1058 Coal Minesin Assam 1833
1059

{oasty vemer]

U.S. Silver Loan to
Indis . - . 3833-34
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1062 Coal Supply to Punjab

1063  Assistance to Scientisty
for Studies Abroad.

1064 Army Reservists .
1065 Taj Mahal .

por
Cels

3834

3833
3835 .

3836
3836
3836

PAPERS LAID ON THE 'rnnua 3837-38

The following papers were
laid on the Table \—

(1) A copy of Notification
No. G.S.R. :4. dated the 15th
February, 1958 making certain
smendment to the Mining Leases
(M%dlﬁu:m of Terms) Rules,
19§

%z) A copy of each of the two
Notifications making certan fur-
ther amendments to the All India
Services (Pronident Fund) Rules,
1955.

(3) A copy of each of the
seventeen Notifications under
subsection (4) oftSection 433 of
the Sea Customs Act, 1878,

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

Shri Harish Chandra Mathur
called the attention of the Pnme
Mimster to the raid by Pakistani
nationals on Indian Terntory of
Char Pirojpur-Baptpur.

The Deputy Minister of
External Affairs (Shrimati Lacm
Menon) made & statement in re-
gard thereto,

STATEMENT BY MINISTER

The Minister of Parhament-
ary Affars (Shri Satya Narsin
Sinha) made a statement regard-
ing the order of Gouvernment
Legislative and other Business
for the weck commencing the
toth March, 1958.

BILL PASSED

The Minister of Rail
(Shri ja?iwm Ram) moved
consideration of tlu
Amenmon (Ratbways) Bill.
motion was adopted. After
mderltim,
thg Blll Wi pllled.

3839-41

3841

38
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DEMANDS FOR GilANTS
ON ACCOUNT .

All theMdl for Grants
on Account for 1958-59 in respect
of the 9(st‘.'.ium-:‘.l)
voted in fu

RAILWAYS.

Further discussion on De-
mand for Grant No. 1 in respect
of Railways concluded, Discus-
sion on Demands for Grants
Nos. 2 to 18 and 20 commenced.

DEMANDS FOR GRANTS—}

[DAzLY DIomeT)

The discussion was not conclud-

AGENDA FOR MONDAY,
10TH MARCH, 1958 .

Further discussion on the De-
mands for Grants (Railways
1958-59.

Consideration and passing of
of the Control of Sh'?‘"ﬁdm'
tinuance) Bill
Post Office (Amendment) Bill
as passed by Rajya Sabha,



